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LEGISLATIVE ASSEMBLY.
Saturday, 10th September, 1921,

The Assembly met in the Assembly Chamber at Thlr(:y Minutes Past Ten
of the Clock. The Honourable the President was in the Chair,

MEMBER SWORN:
Mr, M, Sambanda Mudaliar.

QUESTIONS AND ANSWERS.

INSTRUCTORS AND ASSISTANT INsTRUCTORS OF THE FoORKST REsmarchH
INsTITUTE AND COLLEGE. '

64. Mr. Pyari Lal: (s) Isit a fact that the duties of Instructors and
Assistant Instructors at the Forest Research Institute and College are more
or less identical ?

(6) If the answer is in the affirmative, is there any reason why any
differentiation should be observed in their designation ?

Mr. J. Hullah: (2) and (4). The duties are not identical in so far as
the standard of teaching and the responsibilities involved are concerned.

Ranaer Crass StupeNTs IN THE ForkstT Rrsrarcrk CoLLxGE.

65. Mr. Pyari Lal: (a) Will the Government be pleased to state
whether in the Forest Research College all the students of the Bmg&r class are
Indians, and why the post of House Tutor should not be filled by an officer who
is thoroughly acquainted with the country and its student population ?

(6) What epecial qualifications has the present incumbent for this post ?

Mr. J. Hullah: (a) The classes do not always consist entirely of
Indians though they do at present so consist.

Neither Imperial nor Provincial Forest Service officers can be e:];ected
to be thoroughly acquainted with the whole country and it student population,
What, however, is considered of greater importance is, that the House
Tutor should be able to command that respect from the students which is
necessary to ensure discipline and maintain the highest tone in the College,
and ecxperience has shown, that the post must be filled by a senior officer on
the st.a§c of the College.

(4) The present incumbent is an Imperial officer of 14 years’ service on
the United Provinces list, who has been specially selected to fill the post of
Principal, when the College is transferred to the Government of the United
Provigees,

(157 ) :
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PrrsoNaL Assista¥t 10 THE PrEsipEnt, Foresr REsEarce INgrrruTe
AND COLLEGE.

66. Mr. Pyari Lal: (a) Will the Government be pleased to consider
the advisability of filling the post of Personal Assistant to the President, Forest
Research Institute and Eollege, by an officer well acquainted with the people
and the country ?

(6) Has the present incumbent any. such qualifications and, for what length
of time, has he been appointed ?

Mr. J. Hullah: (a) and (8). The post of Personal Assistant to the
Pregident would normally have been filled by an officer of the Imperial
Forest Service, but, owing to the shortage of staff, it has been filled temporarily
for 8 years by thc present incumbent who has had & university training and
who served in the Army in India. Close acquaintance with India is of no
special importance in connection with this post.

IND1aNs 8 Foresr REsearcr OrPicERs.

67. Mr. Pyari Lal: () Has any attempt been made to find suitable
Indians as Research Officers at the Forest Research Institute under the new
scheme? -

(6) If the answer is in the affirmative, will the Government be pleased to
state the methods by which publicity has been given ?

(¢) If the answer is in the negative, will the Government Le pleased to
state what steps are proposed to be taken in future for utilizing Indian talent
for Forest Research? ‘.

Mr. J. Hullah: (2), (¢) and (¢). TFor those of the posts which are re-
served for members of the Imperial Service, Judian and Furopean officers are
equally eligible. As regards the newly conceived lines of investigation, the
Government of India lay special stress on the appointment, at the outset,
of scientists who have n{ready extensive expericnoe and an established reputa-
tion in the particular line of research in which they are to be employed and
consider, that no racial discrimination should affect the selection of the best
talent for this purpose. Such posts, as those of Wood Technologist, Season-
ing and Timber Testing Specialist, etc., have been, or are being, filled by
recruitment in England and America; these posts have not been advertised
in India, becanse the Government of India know of no source in the comntr
from which men of the type, or with the knowledge, required can be obtained.
Applications for the post of Organic Chemist, one of the new posts not yet
ﬂﬁed, are being invited through the prees in India.

REcaUITMENT FOR THE INDIAN Forrkst ENaiNErr Srrvice.

08. Mr. Pyari Lal: Will the Government be pleased to state in what
way recruitment for the newly sanctioned Indian Forest Engincer Servioe is to
be made and if any publicity has been given with a view of securing suitable
recruits from India?

Mr. J. Hullah: No recruitment for  the Forest Engincering Seryice is
t0 be made this year, ' .

"
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‘EXEMPTIONS UNDER THE INDIAN AnuMs Rurss,

69. Paba Ujagar Singh Bedi: () Has any list been of
exempted personsJ erred to E-n the following heads or sub-heads in Schedule I
to the Indian Arms Rules, 1920:

® sﬂ]:;geads (a), (§) and (c). and most particularly sub-head (d) of
(OF ,
(¢%) sub-heads (a) to (g) of head (11) ;

(¢6%) head (12)°?

(8) If the answer is in the aflirmative, would the Gowernment be pleased
to place on the table a list of such exempted persons with dates and names,
wiii reference to the district or province to which they belong ?

(¢) If such list has been prepared, what principles were adopted to prepare
it, especially in the case of persons under hamrs Bég-and 11 (9)? Have the
Government prepared it according to their own idea, or was it prepared on the
application for exemption of the persons concerned ?

(d) 1f the Government have prepared it according to their own idea, then, -
are there any persons coming within the said heads who are not included in the
list ? :

1f so, will the Government place a list of such persons (district by district
and province by province) on the table, stating the reason for their exclusion
from the list ?

(¢) Have those persons whose names are not menﬁonﬁd in the ].ist,:'applied
for exemption? If so:

(s) what is the exact number of such applications ?
(¢#6) how many such applications were granted ?

(¢¢s) ‘how many were not granted, and why ?

() Is it a fact, that persons awarded the Sword of Honour who are
referred to in head (11) (d) in Schedule I to the Indian Arms Rules, 1920,
were previously exempted in respect of all sorts of arms for personal use,'but
have Been deprived of the exemption in respect of all arms except the Sword of
Honour under the present Arms Rules? .

<y) If the answer is in the affirmative, do the Government propose to allow
such persons to enjoy exemption as previously ?

(8) Will the Government be pleased to place on the table a list of those
persons who have been awarded the Sword of Honour (district by district and
province by province) ? '

The Honourable Sir William Vincent: (a) to (). The Govern-
ment of India have not themselves had lists prepared of the nature mentioned
by the Honourable Member. Such lists, if prepared at all, would be prepared
under the orders of Local Governments to whom, I venture to think, the Honour-
able Member might apply for the information he requires. The Government
of India cannot undertake to collect the statistics asked for, as the labour
involved would be out of all proportion to their utility. If any persons not
exempted considers they should be, they should apply to the Loctf(g:wmmont
concerned,



160 LBGISLATIVE ASSEMBLY. [10re Szer. 1921

éf) and (g). No. Persons of the class described in item (11) (d) in
Schedule I to the Indian Arms Rules, 1920, continue to enjoy exemption for

their lifetime to the same extent as before, in respect of arms for th8ir personal
m‘

(4) The Government of India are unable to place on the table a list of
the names asked for as this is primarily a matter for Local Governments and as

the preparation of such lists would involve an amount of labour out of all
proportion to the utility of the statistics. )

Mz, HasaN Imam’s StaTEMENT re: THE TURkisH PrackE TErMS.

70. Mz. M. Faiyaz Khan: (s) Has the attention of the Government
been drawn to the statement of Mr. Hasan Imam given in an interview to s
representative of the Associated Press at Monghyr, published in the Independent
of 4th June 1921, page 4, column 4 ?

(8) Will the Government be pleased to state if Mr. Hacan Imam gave
this statement (a) before, (5) after, he stayed at Viceregal Lodge, Simla ?

The Honourable 8ir William Vincent : (a) Yes;
(8) About a month afterwards.

CoMPETITIVE ExaMiNaTION 1IN INDIA ror THE INDIAN CIvIL SERVICE.

71. Mr. J. R. Pantulu Garn: When will the first Competitive Exami-
nation for recruitment to the Indian Civil Service be held in India ?

The Honourable 8ir William Vincent: Government hope that the

first examination will be held in the spring of 1922, but they caunot guarantee
this absolutely,

MapraSs PrESIDENCY AND THE GOVERNMENT OF INDIA SECRETARIAT.

72. Mr. J. R. Pantulu Gara: Isthe Government aware that some parts
of India, such as the Madras Presidency, are not at present adequatelyirepresented
on the staff of the Government of India Becretariat and, will the Government be
pleased ;o take such action as will ensure equal facilities for all provinces in this
respect

The Honourable 8ir William Vincent : Government are awarc that
some parts of India including the Madras Presidency are at present inade-

uately ted on the Staff of the Government of India Secretariat. They

ave already taken action towards remedying this by creating the Staff Selection

The Board, two out of four members of which are Indians, ie watching
the interests of each of the Provinces in connection with recruitment for the
Government of India Secretariat. The question is not an easy one to <deal with
owing to the urgent nature of some of t:l:!ue appointments and the brief period
for which they are created. Nor does ita solution rest entirely with Govern-
ment, the Staff Selection Board have in a number of instances offered appoint-
ments to men who have refused them. The Staff Selection Board has the
matter constantly under consideration and is at present considering whether
means could not {ve devised by which the, correction of the existing dispropor-

tiopate representation of the various provinces onthe Secretariat could be
facilitated .
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Government invite the Honourable Member to arrange to visit the Staff
‘Selection Board himeelf in order that he may ascertain personally the actual
nature and value of the work thoe Board is carrying on to secure adequate
representation of all communities.

Ranwway Ling ProM RAJAHMUNDRY TO BHADRACHALAM,

78. Mr.J. R. Pantulu Garu: Is the Government aware that asurvey was
made some time ago for a line of Railway from Rajahmundry to Bhadrac
which was till recently in the Godavari District but is now included in the new
Agency District of the Madras Presidency, and will the Government be pleased
to state when that line of Railway is likely to be taken in hand ?

Colonel W. D. Waghorn: The Rajahmundry Bhadrachalam Railway
forms a part of the proposed Rajahmundry Sironcha connection of which a
survey was carried out in 1909-10.

The results of the survey shewed, that the gross earnings of the connection
would not suffice to cover working expenses,and the project was accordingly
dropped.

STATEMENTS re: ILL-TrEATMENT or INDIANS.

74. Mr. J. R. Pantulu Garu: («) Has the attention of the Government
been drawn to the editorial note headed ‘ A wail from Mesopotamia ’ and the
enclosure thereto published in the Yousg India newaﬁnper of 27th April 1921,
and also to the correspondence headed ‘ Indians in Mesopotamia ’ puglished in
the Hindu newspaper of 30th May 19217 '

(¢) Will the Government be pleased to state whether there is any founda-
tiou for all or any of the allegations therein contained regarding the ill-treatment
of Indiane employed in Mesopotamia ?

(c) If there is any such foundation, do the Government propose to take
early action to have matters righted ?

The Honourable Dr. T. B. 8apru (on behalf of the Honourable Mr,
Denys Bray): (a) Yes.

(4) The matter was referred to the High Commissioner, Mesopotamisa,
who states that all the allegations which he has been able to trace are without
foundation.

I}c) So far fromn scrvice in Mesopotamia being unpopular among Indians,
the High Commissioner re{:orts, that petitions from personnel coming under
reduction in accordance with general policy are constantly reaching him beg-
ging to be exempted from repatriation. In the circumstances, the Government
of India see no necessity for taking any action in the matter.

RE-ORGANIZATION OF THE ARCHROLOGICAL DEPARTMENT,

75. Mr. J. R. Pantuln Garu: Will the Government be pleased to state
whether the contemplated re-organisation of the Archmological Department has
been effected and, if so, on what lines ?

Mr. H. 8harp: The rc-organisation of the Archwological Depart-
ment has been effected as regards the terms of service. he contem-
lated increase of the Department has been only partially effected. The

onourable Member is referred to the Resolution in the Government of India,
Department of Education, No. 190, dated the 14th June 1921, and a copy will
be supplied to him if he desires,
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WriTEWABHING OF TEMPLES.

76. Mr. J. R. Pantulu Gara: («) Is the Government aware, thit there ig
a practice in some parts of the country, especially in Southern India, of white-
washing temples on festive occasions, and that this practice is caloulated to
gradually destroy all traces of valuable inscriptions and carvings of archmological
and artistic value ? .

(6) Do the Government propose to consider the question of taking such
action as will put a stop to this practice ?

Mr. H Sharp: Government are aware, that monuments of archmo-
logical interest are at times whitewashed and that this practice is calculated
to injure inscriptions and carvings, Save, however, where a monument
is definitely under the control and management of Government, it would
not be desirable to interfere with religious usage in this matter, or to appear to
infringe the rights of the owners or guardians of private shrines.

IxscriBeD CopPER PrLaTES.

77. My. J. R. Pantuln Garu: Do the Government propose to consider
the advisability of publishing vernacular notices in different parts of the country
offering rewards for valuable inscribed copper plates which are discovered by
private persons and delivered to the Epigraphical Department ?

Mr. H. Sharp: The proposal made by the Honourable Member
together with other encouragements which might be offered to the discoverers
of copper plates, ete., will be considered.

EsrapLisaMENT 1IN Ixpia oF Ao Pusric Services CoMMIssioN,

78. Mr. N. M, Samarth: (s) Will the Government be pleased to state
whether rules have been made by the Secretary of State-in Council for the
establishment in India of a Public Services Commission ss enjoined by section
96-C. of the Government of India Act ?

" () 1f so, will the Government be pleased to place the said rules on the
table? .

(¢) If not, do the Government propose to communicate to the Secretary of
State the desirability of expediting the matter?

The Honourable Sir Willi: m Vincent: (¢) and (§). The rules have
-not yet been finally made.

(¢) Government have for some time been in telegraphic communication
with the Secretary of State on the subject and it is expected, that the final form
of the rules will be approved within a few days.

Locomorive aND Cawria6r aAND WaGoN DEPARTMENTS 1N INDIA.

79. K:]'n N. Ik.ESImlrth: Eill lthe Gowemmen}:; .l;e pleased to state wltlta:.t
action t! ve taken or propose to take on pa 32, pages 22-23 of the
Msjoﬁt%eport of the ﬁoyal Commission on glic Services in India, a8
regards their recommendation that ‘a determined and immediate effort should
be mmée to provide better educational opportunities in India, so that it may
become increasingly possible to recruit in that country the stuff neoded 0 meet



QUESTIONS AND ANSWERS, 168

all norm uirements ’ of the Locomotive and Carriage and Wagon Depart-
ments of the Indian Railways? B

Colone!l W. D, Waghern: Government in despatch No, 18-Ry., dated
the 16th August 1919, advised the Secretary of State that it was difficult
to obtain in India suitable recruits for the Superior Locomotive and Carriage
and Wagon Departments and that no substantial change in the immediate
future could be looked for. At the same time, it was pointed out, that
Government were by no means oblivious of the need for giving Indians the
training recommended by the Commission and reference was made to qmpoanls
sanctioned in 1918 under which selected Indian graduates receive a preliminary
training in the workshops of the East Indian Railway at Jamalpur or Liljoeah
and are then sent to England at the Company’s expense to co.nplete their
training.

The provision of technical colleges rests with the Provincial Governments,
and in certain provinces at least this matter is reseiving considerable attention,
As the standard of technical edueation improves, it is hoped, that it will be
possible to train Indians entirely in this country and in time to obtain locally
50 per cent. of the recruits for the Superior Locomotive and Carriage
Establishment.

TraiNiNg oF ForkMEN axD MEecnanicar. ENGINEERS FOR STATE
Rarcways.

80. Mr. N. M. Samarth: () Will the Government be plessed to
state what action they have taken or propose to take on the recommendations of
the Indian Industrial Commission contained in paragraphs 152, 158, 372 and
clauses 34, 37, 38, 30 and 43 at 276-77 of their Report, with regard to
the trmining of Foremen and Mechanical Engineers for State Railways ?

(6) Have Government made or do they proposc to make provision for the
truining of Indians for these two clasess of the Railway Technical Services in
the Railway Workshops, referred to in pamyraph 36 of the said Report as being
‘by far the most important development of Mechanical Engineering in India ?’

(¢) 1f so, will they kindly supply a copy of the rules they may have made
or propuse to make as regarde age, qualifications, numerical strength and .
stipends to be allowed to apprentices of all races ?

(@) Havo the restrictions hitherto imposed by Railway Adminigtrations
against the admission or equal treatment of Indian apprentices in the Drawing
classes and Technical schools attached to Railway Workshops been withdrawn ?

(¢) If not, do the Government propose to direct the Railway Administrations
to frame rules as to age, cducational qualifications and stipends applicable
equally to all apprentices without regard to race, colour or creed ?

' Colonel W. D. Wsghorn: (a) and (5). I place on the table a copy of
Railway Dcpartment Resolution No. 2121-E., dated 28th April 1920, which
deals with the subjept. The Provincial Governments are ing considerable
¥mgress in the direction of improving the apprenticeship system and schemes
or the building of techuical scliools in the neighbourhood of the central work-
shiops of the North-Western Railway, the Oudh and Rohilkhand Railway
and the Eastern Dengal Railway, at Lahore, Lucknow and Kanchrapara,
respectively, are in lmnﬁ? Further particulars as to what is being done m be
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found on {ngos 10 and 11 of tho journal of Indian Industries and Iabonr for
Pebruary last. Railways, generally, are enlarging the scope of the training
and immﬁ:ﬁ, facilities at the shops, asit is fully recognised, that the better
training of Indians for these posts is a most important consideration.

(¢) Rules will be drawn up by the Provincial Governments and the Railway
Administrations in collsboration when the schemes are sufficiently advanced.

(d) Indian apprentices equally with European apprentices are eligible
for admission to Teggnical schzgls and for tmining- in wogﬂ‘l;ops. “
o (¢) This matter is already being taken up with the Railway Administra-

ns,

No. 2121-E,—19,
GOVEENMENT oF INDIA,
RAILWAY DEPARTMENT.

(RatLway Boarp,)

Dated Simla, the 28tk April, 1990,
RESOLUTION.

Taz Government of India have had under consideration the report of the Indian
Industrial Commission which in paragraph 165 draws attention to the predominant import-
ance which mechanical engineering is now beginning to assume in Tndia, and to the fact that
the development of Industrial enterprises involving the em[.;loyment of mechanical engincers
and trained supervisors has bitherto depended almost entirely on the employment of import-
ed staff. Although many Indian engineers arc found in charge of small rununing plant,
yet the subordinate and superior supervising staff in large engineering workshops are almost
entirely European or Anglo-Indian. It is clear, howcver, that, if the advance of Indian
industries is to proceed on the hoped-for scale, and if it is to be of real benefit to the people
of India, there must benot only a great increase in the number and akill of artisans, but a
class of Indian foremen and mechanical engineers must be created.

2. The Industrial Commission have also expressed the opinion that, in reapect of
mechanical engineering, in its various branches, the only satisfactory method of producing
foremen and officers is by a system of apprenticeship in commercially managed engineering
shops, combined with theoretical training, preferably imparted in class rooms near the shops
mdpl.mder the same gencral control. ey especially emphasise the necessity of this system
in India where the home surroundings of students belonging to the educated middle-classes
do not familiarise them with industrisl conditions, an wﬁoro the students themselves have
been hitherto more inclined to the theorotical than to the practical forma of training. This’
jmportant pronounoement is based on an examination of the working of the apprenticeshi
system in several railway shops; and makes it clear that the great railway workshops o

ndia, which form the most imfwrmut of the country’s equipment in respect of maeha-
nical enginecring, must necessarily play the main part in tia training of mechanical forefmen
and engineers, as well as of artisans.

8. The Government of India take this opportunity of expressing the hope that in the near
fature a large body of well-qualified men with a mechanical training will be created from
smong the educated middle-classes. Until recently there has boen comparatively little
readiness exhibited by these classes to pass through the severe and unaccustomed '}’om of
tedining which the profossion of mechanical enginecring requires; but, during the past fow

ears, there bave been increasingly hopeful signs of a ¢ mﬁ in this vespect, On the other
iaud. the system of apprenticeship in railway workshops in the past Fne little or no scope,
-and only poor prospects, to youths of these clussen. Outside the rai w.i::n there was no
great demand, till comparatively recent yoars, for Indian foremen or mechanical engineers,

4. Tt will be of interest to recite briefly what has been done by the railways in recent

to provide for their own requirements and at the same time, to a certain extent, to moet
o noeds of the country y through their apprentiveship systems,
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It is not too much to say that the railway shops of India hare in the served as the
chief training ground for mechanical artisans for the whole country. Youths of the working
class enter #he shops and after a more or less complete course of training ae artisan n]Eu-
tices, cither remain in the shops as artisans or take up similar employment elsewhere. ere
is, however, an absence of system in the complete training of these youths ; they are uu:l;i
uneducated, or only partislly educated wl?en- they commence their apprenticeship; an
arrangements for the very elementary forms of theoretical teaching they need are in.Eeqube
or non-existent,

6. The ranks of foremen, assistant foremen, and chargemen are filled ordinarily either
by imegumd Europeans or by Europeans and Anglo-Indians brought up in the conntry and
trained in the railway workshops. In the latter case, thongh the system has prodemced
many competent men, some of w{:m have risen to impoytant posts on rallways and in private
tirms, it still leaves much to be desired. Thejtheoretical training has been, as a rule, conducted

an inadequate and insufficiently qualified staff; and there is usually an absence of
equate supervision of the work of apprentices in the shops. The directions’in which the
training given at prescnt needs improvement are ;ufﬁcientlﬁbﬁunm The scheme which has
been in force for two or three past on the Eastern Bengal Railway at Kanchrapars is
an interesting example of tze lines on which railway apprenticeship training is now
developing.
The arrangementa at Kanchrapara for educated Indian apprentices are as follows :—

Residential accommodation has been provided for 28 first class Indian apprentices
who draw a monthly stipend rising in five years from Rs. 18 to Rs. 30. They
receive their practical training in tho workshops and obtain clementary theo-
retical instruction four hours weekly from teachers who are members of the
railway staff and are paid for this work. The rulea require that these apprentices
shall be Matriculates and there is no lack of suitable candidates. Proposals have
becn recently put forward by s Committeo appointed under the orders of the Gov-
ernment of {kngnl for a more advanced scheme at Kanchrapars including the
entertuimment of a separato and highly qnaliﬁod staff, and the erection of a hostel
for Indian students and of & technical institute in which the classes would be
hold, The Committee hoped that it would ultimately be possible to bring into
force similar schemen in connection with tho Fast Indian and the Bengal-Nagpur
Railway shops, as well as ab cortain other engineoring works, and to provide a
post-apprenticeship training at the Sibpur College. It was als» suggested by the
Committee that the genernrorganintion of the whole system of apprenticeship
training might be placed under a Board of Control, on which the railways, the
engineering firms, and the Bibpur College would be represented.

6. In the case of the officer class, till recontly very little has been done in the country to
recruit either from the ranks of Europeans or 'Anglo-Indians, and even lens in the case of
Indians, with & view to enable promising apprentices to obtain further training in England,
and to quulify eventually for officers’ posts. Certain railways -have introduoed schemes
providing the necessary ‘pecuniary aid- It may be hoped that the Bengal Committee's
scheme may assist in dae course in providing Indian recruits for this class.

_ 7. This bricf account of the part hitherto played by the railways of India in providing
artisans and foremen, not only for their own needs, but also for the indastries of the country
generully, indicates the direction in which further progress can be made. The Government of
India are confident that the managements of the various railways are sufficiently alive to the
needs of the time, to do everything possible to create a system which will give middle-class
Indian youths an officient system of training and thus fit them to take their share in the

reat work of equipping India with skilled mochanics and supervisors, the sinews that actuate
e industrial frame.

8. It in needless to enter into details regarding the precise form of scheme that should
be adopted. This may not always be the same in every case, and will have to be prepared
to suit the conditions of each railway on which the improved system is introduced. The
Governinent of India, however, desire to point out that the railways cannot be expected to
boar the cost of training apprentices in their shops in excess of their own requirements, and
the help of Looal Governments may reasonsbly be asked to enable expenditare on further
developments to bo met. The Government of India have recently given considerable grants
to Local Governments to assist them in meeting such calls,

It is also necessary to cxplain that there is a limit to the nmunber of qpmntioe; that ean
be trained in any workshop, imposed partly by its size, and partly by the nature of its work
pnd the extent of the anpetvision available,
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9. The Government of India trast that the question of the improvement of the appren-
hu&q; I:Iﬁm will be approached by railways and Loaal Governments in full co-operatios,
wi

determination o open widely, in the interests of the industrial advancement of
oountry, the excellent trunmiri preseuted by the railway workshops, and that the
slop management and staff will bring to the task the same spirit of energy and progress

which has raised the railway shups to their present high level of eficiency. .

10. This Reselution deals principally with railway workshops but the Government of
India are fully aware of the excellent work done by Local Government workshops and those
ewned by private firma, in training apprentices, and they feel sure that non-railway'workshops
will do their best to improve their systems of training on lines best suited to each individual
sonesrn,

Onrdered that the Resolution be commanicated to all Dopartments of the Government of
g.dia, to all Provincial Governments and Minor Local Governments, and to the Agents,
North-Western, Eastern Bengal and Oudh and Robilkhand Railways for information.

Qrdared aleo that this Resolution be forwarded to the Agents, Anmm-&m‘gl. Bengal-
M, Bengal and North- Western, Bombay, Baroda and Central India, Burma, East Indian,

reat Indian Peninsula, Madras and Soathern Mahratta, Rohilkund and Kamaon, and South
Indian Railways, for information.

.Drdered also that this Resolation be published in the Gaszette of Imdia for general
information.
H. L. COLE,
Secrctary, Railway Board.

RecrviTMENT OF OFFICERS, SUPERIOR REVENTE ERTABLISTMENT, STATE
‘RAlLwaYs,

81. Mr. N. K. Samarth : Will the Government be pleased to lay on
the table the rules, if any, framed for the recrnitment of officers of the Superior
Revenue Establishment of State Railways in ascordance with the recommenda-
tions contained in paragraphs 8—11, 8 339-40 of the Majority Report of
the Royal Commission on Public Services in India ?

Colonel W. D. Waghorn : It is the intention to recruit the Superior
Traffic and Stores Establishments of State Railways from among qualified
studentsa of Indian Engineering or other technical colleges in future. At
present, owing to the reorganization of the scales, the numbers are in excess of
cadres, and oonsequently no appointments are being made this year, and revised
rules Liave not been issued yet. I have dealt with the recruitment of the Superior
Loco. and Carriage establishment in reply to Question No. 79.

Apu18s10N INTO THE RAILWAY SERVICE OF INDIANS AND ANGLO-INDIANS,

82. Mr. N. M. Bz:{nu‘th: (a) Are the Government going to give
effect to the views of 8ir M. B. Chaubal and 8ir Abdur Rahim in paragraphs
24-25 at pages 381-82 and in paragraph 61 at page 416, respectively, of
Volume I of the Report of the Elblic Services Commission with regard to
the qualifying examinations for admission into the Railway Bervice for Indians
and Anglo-Indians ?

() If not, why not ?

. Qolonel W. D. Waghorn: (4) and (4). The Public Services Commission
dealt with the Superior establishments only. In my reply to Question No. 81,
I have stated, that the intention is to recruit the Superior Traffic and Stores
ﬁ;::&uhppen_ta from Enfin_ee'ring colleges. The course of training af these

oges is the same for all students,
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. Starr ror StaTE RAILWAYS. o

83. Mr. N. M. Samarth: Do the Government pro tod&tw-[t‘ g the
Railwny Compgnios working the State Railways to give eé::r to the gemera
principles laid down by the Royal Comnission on Public Services with regard
to the recruitment of the staff for State Railways in Chapter IIT of Annexure
XIX to their Report ? ‘ o

Colonel W.D. Waghora : The Railway Companies have heen inade
acquainted with the principles followedswith regard to tho recruitment of the
staff for State railways. and they are also moving in the direction of appointing
an increasing number of Indians to the higher appointments.

Dxrerion oF A Nore 1N State Rainway CoDE re¢ : SavLaries o Duivess, k.

84. Mr. N. M. Samarfh: Do the Government propose to order thht
the following note in p rmsh 230 of the State Railway Open Line Cod-,
Volume IT, 1908 edition, be deleted : '

‘ The maxima salaries for Native Drivers, Shunters and Guards are
fixed at two-thirds of those for Europeans. Parsis aré not Europeans
and can only therefore be allowed the rates of pay laid down for
natives.’

Colonel W. D. Waghorn: The rule was introduced prior to 1881 and
will be omitted from the revised edition of the Code now under compilation,

Berrcrion CouMirrex RucoMmENDED BY THE RovaL CoMMISSION ON
PuBLic Skmvicks,

85. Mr. N. M. Bamarth: (a) Have the Government appointed the
Selection Committee recommended by the Royal Commiesion on Publiy: Services
in paragraph 11 at page 340 of their Report ?

(&) If so, what is its personnel ?

(¢) If not, when do the Government propose to appoint it ?

Colonel W. D. Waghorn: No. But it is now proposed to form
Selection Committeos to appoint passed students of the several Engineering Col-
leges to the different departments, the system of guaranteeing appoint.nents to
the men- who pass out highest being discontinued.

~

Wrrar Prorirs, 1915-16.

86. Mr. E. L. Price : Will the Government be pleased to stato :

(a) the exact wording of the undertaking with regard to wheat profits,
1916-16 ;

(6) the exact amount of those profits ;

(c) how they have been utilised ?

Mr.J. Hullah: (a) No undertaking was given regarding the manner in
which the profits would be utilised and no decision was reached until after the
olose of the operations. An indication of the intentions of the Government
was contained in Sir Claude Hill’s reply to a Question put by the Honourable
Rai Bahadur B. D, Shukul at a meeting of the Imperial Legislative Council on
the 16th Pebruary 1917 in which Sir Claude Hill stated, that it was hoped to
devote these profits to special expenditure for the benefit of the agricultural



168 LEGISLATIVE ASSEMSLY.. [10re Seer. 1921.

classes. On the 6th March 1017, the Government of India obtaingd the ap-
proval of the Secretary of State to the distribution of the profits amony the
prineipnl'whmmducmgr rovinces subject to the condition that the money
would be utilised on special schemes of non-recarring expenditure for the benefit
of the agricultaral classes and that any resultant recurrning expenditure would
be met from Provinc¢ial Revenues. The Secretary of State was informed at
the same time, that the principal schemes suggested by Local Governments and
:gpmvod by the Government of India were the replacement of existing strains

wheat and other staples by improted varieties, well-boring operations, the
improvement of existing Government ‘farms and the establishment of new
farms for demonstration, expetiment, seed supply and cattle breeding.

(6) The profits amounted to Rs. 25,99,860.

(¢) Grants amounting to Rs. 26 lakhs were distributed to the Provinces as

b

Ra.

Bombay . 2,00,000
United Proviuces ., s vee 8,25,000
Punjab 12,25,000

N Contral Provinces ... 2,580,000
North-Weet Frontier Provinee .60,000
Bihar and Orissa ... 50,000
Total . 28,00,000

Mr. E. L. Price : May I ask if Sind has got anything out of that ?
Mr,J. Hullah : It appears not. I do not know whether Bombay gave
anything to Sind.
- Mr. T. V. Seshagiri Ayyar : Did Madras get any of it ?
Mr. J. Hullah : No.

Excess ExpexpiTtre 1N Resrecr or * ExcraNGe.

87. Mr. E. L. Price : Wl the Government be pleased to state with regard
to the Honourable the Finance Member’s replics to Questious acked by me
during the voting of demands on 14th March last (pp.1024-25of Volume I,
No. 11, Official Reporte) :

The excess expenditure to the latest date available ?

The Honourable Mr. W. M. Hailey : The total net expenditure in
England during the first quarter of the year for which the figurcs arc available
is £6'01 millions. 1f exchange had {men ls. 8d. during that period, the
rupee expenditure would have been 710 lakhs. Calculated, however, on the
actual rates prevailing, the expenditure amounts to Rs, 891 lakhs and there
was thus an excess of Rs. 181 lakhs.

PAY AND SERVICE OF STENOGRAPHERS, CLERKS AND ASSISTANTS
_ IN THE GOVERNMENT OF 1NDIA ‘SECRETARIAT.
8. Mr. T, V. Seshagiri Ayyar: Will the Government be pleased to
state: .
(¢) the pay of stenographers employed in the Government of India before
© thvep‘{ntrodndion l;t the' re-organised scales of pay in Decembar
1919 - ' :
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(%), the pay of shorthand writers employed in the Government of India
after the introduction of the new scale of pay in 1919 ; '

(é45) the percentage of increase in pay that has been given owing to the
dearness of provisions ; . )

(¢v) the pay of mssistants and clirks employed in the Government of
India before and after the revision in 1919, showing the percent~
age of increase in emoluments owing to dearness of provisions
in cach case ;

(r) the number of years in which the maximum is reached in the case
of (a) assistants ; (8) clerks ; and (c) stenographers ;

(vi) whether it is a fact that technical skill is required for becoming a
stenographer ;

(véf) whether there has been noticed any marked difference in the
quality of stenographers recently recruited by the Govern nent of
India as compared with those employed before December 1919 ;

(vi¢s) whether any difficulty has been found in recruiting efficient
shorhhamird writers through the agency of the Staff Selection
Board ; '
(¢x) the fee which is paid to a stenographer employed in the Govern-
ment of India when asked to report the proccedings of a Com-
_ mittee or of a Conference ;
(2) the fee which has been or is paid to a stenographer, not in
Government employ whether in India or appointed from outside
India, in doing the same work ;

(x{) whether it is a fact that stenographers employed in the Govern-
ment of India (other than those attached to Secretaries) have to
remain in office after oftice hours, which is usually 6 r.u., if so,
whether they are paid any extra remuneration for so staying,
and if not, why not;

(z4f) whether any memorial has been submitted by stenographers, and,
if so, when and how bas it been considered by the Government
of India ; _

(2¢ss) whether it is a fact that aesistants and clerks Lave, as a rule, to
stay in office after office hours ?

The Honourable 8ir William Vincent : The information asked for by
the Honourable Member is contained in the statement which is laid on the
table :

Stalement.

(s) Incremental scale of Ra. 150—10—3560 a month.

(¢¢) Incremental scale of Ra. 176-9-«!{!) a month. _

65) The percen of increase in pay given owing to the dearnessof provisions
cannot bg c}dcula's.fi. It:‘;iving effect to the new scale, initial qu was detormined by
lengih of scrvice, and some men received a larger increswe than others. The dearness of
living was not the only factor in determining the new scale of pay.. -

(¢v) Assistants—Dofore revision, grades of Re. 140, 170, 2_00. 2560, 800, 850 and’

After revision, time-ncale of Re. 200—15—38686—officiency bar—=880—16—500 with an
uppor time-scalo of Re. 876—26—000 for selceted ausistants.
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Clerks.~ Before revision, grades of Ras. 60, 70, 80, 80, 100—sfliciency bar—120, 140, 160,
180, 200 with two furtber increments of Rs. 35 each for lonq and approved sdivice. After
revision, time ecale of Rs. 100—8—156—efficiency ber—164—8—800—with a special
grade oo Rs. 800—25—8560. -~ - '

As to the parcentage of increase on account of dearness of ptovisions, the kamo remarks
apply as in the case of atenographers.

(o) (@) Ordinary scale £0 yoars.

Bolection scalo 17 years.
(5) 26 years.
(¢) 25 years.
(vs) Yes.
(wis) No.
(viss) Yes.

1(3x) Feon are fixed according to thework to be done. Ordinarily, a feo not excoed-
ing Rs. 20 a day is admissible.

(z) There aro no fixed rules, remuneration in such cases being determined with
reference to the qualifications of the individual employed.

(x¥) Stenographers (other than those attached to Seccretarios and Members) have
not, as & rule, to stay in office after office hours. They are, however, obliged to do wo
occasionally during times of special pressurc.

No extra remuneration is given for such late hvars, a+ they are whole-time sorvants.

(w¥5) Two series of memorials have been received, one before and the other after the
jntroduction of the new scale of pay. After careful considerntion, both have beon rejocted.

(xiis) Assistants and clerke have not, as a rule, to stay back in office after the
ordinary closing hour. They are, however, obliged to do so during periods of preswure, and
toa somewhat greater extent than unattached '

VioratioN oF CuastiTy of AN INDIAN WoxaN ar SiiLKorT.

89. Mr. M. Falyaz Khan : (s) Has the attention of the Governincnt
been drawn to the statement published in the Busday Mataram of 1ith June
1921, page 2, column 2, in which it is stated, that a'British soldier violated the
chastity of an Indian woman at Sialkot, and he was released by the Canton-
ment Magistrate and fined Rs. 50 only ?

(6) If the above statement is true, will the Government bo pleased to
state : '

(s) the number of Indians alleged to have violated the chastity of
Euaropean women in India during the last 150 years of the
British Raj in India and the amount of punishment mcted out
to thosé Indians, and '

(¢é1) the number of Europeans alleged to have violated the chastity of,
Indian women in India during the last 150 years of the British
Raj in India and the amount of punishment meted out to those
Europeans ?

The Honourable 8ir Wiliam Vinceot: («) Government have seen the
article referred to by the Honourable Member, The soldierin question was
charged with an offence punishable under Section 854 of the Indian Penal
Codé, but the Court found that there was no indecent. assault and convicted the
accused only on the minor offence of causing simple hurt, punishable under
Section 325{& the Code. The sentence imposed was as stated.

(8) 1t is quite impossible for Government to collect the statistics suggested
in the Question.
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Lorp Cezrusrorp o Inpaw Couwbirs,

90, Mr. M. Faiyaz Khan: Has the attention of the Gevernment been
drawn to the ‘ London Letter’ published in the Leader of 16th June 1921,
pago 7, column 2, in which Lord Chelmsford is said to have stated in a meeting
recently held at Oxford, that ‘it was a great disgppointment to him (Lord
Chelinsford) that the Councils were not so representative of the people ae
they might have been ’?

The Honourable Sir William Vincent : Yes.

Purcrasr oF Microscorzs,

_91. Mr. M. Faiyaz Khan: (») Has the attention of the Government
heen drawn to the statement headed ‘ Microscopes for India’ published in the
Leader of the 16th June 1921, page 8, column 2 ?

(8) Will the Government be pleased to state whether tenders had been
invited in India regarding the possibility of obtaining the microscapes on
behalf of the Government of India.through Indian firms in India before
inviting tenders from English firms in England ? Is it true, that the micro-
scopes supplied to the Government of India, as mentioned above, were
manufactured by Spencer Lens Co., of Buffalo, United States of America ?

(¢) «Is the Government aware, that the said manufacturer is already
represented in India by an Indian firm ?  Will the Government be pleased to
state why it did not first invite tenders of Microscopes in India before iviting
tonders from British firms in England ?

Mr. A. C. Chatterjee: The attention of the Government has been drawn
to the statement referred to, which was published in the Leader of the 18th
June 1921,

2. Tenders for the microscopes in question were not invited in India.
Under the provisions of the rules for the supply of articles for the publiojservice,
articles which are not manufactured in India are to be obtained by indent upon
the Director-General of Stores, India Office, with certain exceptions laid down
in the rules. The only exception which might have been applied to this case
is embodied in Rule 8 (a2) by which an indentoris empowered to make local
purchases of imported stores, provided the following conditions are complied
with :

(1) that the articles are in India at the time of the order ;

(2) that their price and quality are not unfavourable as compared with
those at which similar articles could be obtained through the
Director-General of Stores ; and

(8) that the expenditure involved is within the financial powers dele-
gatod to the indentor under Rule 18 of the rules,

In this case, the value of the microseopes required by the indentor exceeded
his financial powers, so that even if the other conditions of Rule 8 (a) had been
complied with, the indentor acted correetly in forwarding the indent to the
Director-General of Stores.

3. It istrue, that the microscopes supplied were manufactured by the
Spencer Lens Company of the United States of Ameriea. The Government
is not aware, that that Company is already represented by an agent in Indis,
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‘EprroR1AL Amriorws 1N ‘ Jusrice.

92. Mr. M. K. Reddi Garu: Has the attention of the Goverfinent been
drawn to the following editorial articles headed: *Judicial Appointments,’
‘The Retort Brutal, ’ *‘ The Future ’ and * These be their Gods, g:;l, Israel I’
that appearcd in the issue of 7th, Oth, 10th and 11th June, respectively, of
Justice, an Bnglish daily of Madras,

The Honourable 8ir William Viocent : The Government of India have
seen the articles referred to. ’

ArricLes 1IN THE ‘ DaiLy Exrress ’ axp ¢ New INpia.’

93. Mr. M. K. Reddi Garu: Has the attention of the Govern nent been
drawn to an article headed ‘ Pitchforking done ’ which appeared in the Dasl
Ezpress of the 10th June 1921, and to the article on the same subj-ct whic
appeared in the New Imdia of 9th June 19217

The Honourable S8ir Willlam Vincent: The Governmnent of India
have seen the second but not the first article referred to.

RaciaL DistincrioNs aMoNg Rainway PasseNeers 1N Reaarp 10
ACCOMMODATION, KTC.

-

94. Mr. M. K. Reddi Garu: (z) Has the attention of the Government
been drawn to Resolution No. 2_regarding the re.noval of ‘all existing
racial distinctions among the railway passengers as regards accommodation,
retiring rooms, etc.,” which bas been discussed in the last Session of the
Madras Legislative Council ?

(8) If so, what action haa this Government taken in view of all the dis-
cupsions which took place in that Council ?

Colonel W. D. Waghorn: (a) Reply is in affir.native.

(5 The Government do not at present propose to take any further action than
is now being taken. As this Assembly are aware, Railway Admninistrations
are endeavouring to do away with all racial differences in the matter of travel-
ling acconmodation and this, in so far ag upper class accommaodation is concerned,
has long bern the case. The position, however, is somewhat different in
the matter of the lower classes ; and whereas the number of poor Europeans
and Anglo-Indians travelling in the inter and third class carriages is compara.
tively amall, the a nount of accommodation reserved for them is equally small
and the re noval of this reservation would but afford acconmodation for com-
paratively few Indian passengers. Indeed, it is considered desirable to conti-
nue the reservation of this accommodation in the interests of the much larger
number of Indians themselves who travel third class.

In this connection, it may be mentioned, that at a Railway Conference held
in Lucknow in 1908 to consider the question of the comfort and convenience of
8rd - class passengers, and at which a large number of Indian gentlemen were
invited to be prcsent, it was resolved that ‘every train be provided with a

compart nent for Europeans pnrtitionod-b,y planks, and not iron bars,
and that European third class passengers be restricted to the use of that com-
partment.’
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As regards retiring rooms the usual practice is to allot waiting or retiring
rooms to Jst and 2nd class passengers, and Indian passengers holding” tickets
of these classes are entitled to the use of these rooms according to the class of
ticket they hold. In some few instances, separate 1st and 2nd class retiring
rooms for Furopeans and Indians are provided, but this has been done not with
a view to making any racial distinction but to meet the convénience of both
partics, and at tho pressing request of the Indian public the same has been done
in the matter of refreshment rooms at most important stations. Separate
refreshment rooms for Hindu and Muhammadan gentlemen have been provided
8t some stations, whero facilities for refreshment are not casily obtainable in the
vicinity of the stations and where the demand is sufficiently great to attract
contractors and justify the necessary capital outlay.

Pavurnts 7o Burx & Co. ror AMericaN Ramnway Wagons.

05. Mr. K. C. Neogy: (s) On what basis are payments made to
Messrs. Burn & Co. for work done in connection with the fitting up of
American railway wagons ?

(6) How do the railway authoritics satisfy themselves that all work for
\;cl’aich payment is claimed in this connoction has been actually and satisfactorily

ne 7

(¢) At what stage is payment generally made to Messrs. Burn & Co. for
stores indented by them for the said work ? Are the said Company being
given any advances for purchase of materials ?

Colonel W. D. Waghorn: (2) The Honournble Member is referred to
the reply to No. 2 (d) of his previous set of Questions in regard to this matter,

(6) The work is inspected by the Superintendent, Local Manufactures,
Calcutta, or other officers appointed by the Agent, Eastern Bengal Railway,
who is in administrative charge of the work, and final billsare admitted only
on the passing of the work by the Inspecting Officer.

(¢) The contract terms of payment are :

(+) With order—% oontract price for open wagons and § for ocovered
Wagons.

(tt) As material is delivered in contractor’s yard—j contract price for
open wagons only.

(¢¢¢) On delivery—balance,

MaNuracTURE oF Rarnway Wagons 1N INDIa.

96. Mr. K. C. Noogy : (s) Is it a fact that the purchase of articles of
European manufacture for purposes of conmstruction of railway wagons by
private contracting firms, except through the authorities in England, is strictly
prohibited ? :

(4) If so, will Government be pleased to state whether the articles supplied
by Messrs. Burn & Co. and Messrs, Jessop & Co., for purposes of construction
of wagons by them, comprise solely of raw materials ? _

(¢) What materials are being supplied by the Railway and the said con-
tractors, respectively, in connection with the said work of construction ?

Colonel W. D. Waghorn: (o), (4) and (¢). It depends on the terms of the
oontract, At present contracts placed in India are for the supply of the

o
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domplete wngcm., the railway concerned supplying the wheels and axles and the
contracting firm areanging for all other materials. The ocontracting firms do
the bulk of the manufacturing work in their own shops but arc permitted to
obtain parts which cannot be made in India.

L
Cost or CoxstruorioN or Raiway Wagons.

.

. 97. Mr. K. C. Neozy: What has bacn the average cost of construction
of different standard types of milway wagons in England, in India by private
firms, and in Indian Railway workshops, respectively, during each of the last
five years ?.

Colonel W. D. Waghorn : The last five years cover the period of war
and post-war oconditions. Abnormal difficulties have prevailed in obtaining
materials and getting any wagons constructed. There have been comparatively
fow wagons of stan types delivered and these only during the last year or
two, ilway workshops do not manufacture wagons ordinarily and no
standard types had been delivered by firms in India up to within the last few
'months, A comparison is therefore not possible and owing to the abnormal
fluctustions of price of material and labour and exchange, actual costs would be
difficult to obtain and of no practical value.

The distribution of recent orders by the Railway Board has been decided
on tender prices ; in some cascs, the quotations for Indlan made wagons have
been lower than those for imported wagons and in other cases the reverse.

Orper oF ExTERNMENT AGAINST MavLvi Aspuvr Mariy CHOUDHURY
3y toE DErury CoMMissioNER oF TRE Kuast axp Jainvria Hinis,

98. Rai G. C. Nag Bahadur : (a) Is the Government of India aware of
Notification No. 784-P., dated the 9th October 1011, issued by the Govern-
ment of Eastern Bengal and Assam, in force in the Khasi and Jaintia Hills
District, by which the Deputy Commissioner of that district is empowered to

an oider of externment against any one visiting Shillong, the capital of
the provinoe of Assam, requiring him to leave the boundaries of that district
within 24 hours ?

(5) Has the attention of the Government of India been drawn to the report

ublished in the Jamasakts newspaper of 14th June 1921, published from
gynm, and other rs, that in pursuance of the aforesaid notification, a
ntleman, na sulvi Abdul Matin Choudhury, was directed by the
%eeput Commissioner by his order, dated Gth Juno to leave the boundaries of
the fhas: and Jaintia Hills district within 24 hours, the grounds given in the
gaid order of externment being : (1) that the said Maulvi Abdul Matin was
not a native of the district, (2) that he was a non-co-operator, and {3) that he
was working in the said Khasi and Jaintia Hills for the non-co-operation
m ovement ? )

{¢) Do the Government of India propose to direct the Government of

Assam to cancel the eaid notification ?

The Honourable 8ir Willam Vincent : The Government of India
have no information about the matter which is one for the consideration of the
Twocal Government of Assam and the Government of India do not propose to
interfere.
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PsNsioN @rRaANTED T0 Mamixper Davi

L J
99. Rai @. C. Nag Bahadur: (a) Did the Government of India receive
through the Assam Government any memorial from Rani Mahindd Devi,
widow of the last descendant of the Ahom King, and & political pensioner a$
Gauhati, asking the Government to increase the amount of her pension ?

(b) Is the Government aware that Rs. 50 which is paid to her as pension
is quite inadequate for her maintenance, and that she is at present living in &
state of great indigence and squalor, and that her impoverished condition is
very keenly felt among the peoplo of the country ?

(¢) Do the Government of India propose to increase the amonnt of her
pension, and also make a suitable grant for repairs of her house ?

The Honourable 8ir William Vinoent (on behalf of the Honourable
Sir John Wood) : (¢) The memorial referred to was addressed not to th
Government of India but to the Government of Assam. '

(8) The Government of Assam recommended, after local inquiry, that
the Rani’s monthly pension be raised from Rs. 50 to Rs. 100 and that &
special grant of Rs. 1,000 be made for necessary repairs to her regidence.

(¢) These recommendations Lave been accepted by the Government of
India and orders have issued accordingly. -

PaY or THE Strarr or THE OFFICE OF THE DIRECTOR-GENERAL,
Posts AND TELEGRAPHS,

100. Mr. M. K. Reddi Garu: With regard to the Committee appoi
for revising the pay of the staff of the Office of the Director-General of Posts
and Telographs, will the Government kindly say : '
(a) if the Committee’s report has been received and when, also what
has been done to give effect to their recommendations ; o

(6) whether the Government are prepared to accept all their recom-
mendations without modifications and, i not, what are the reasons
for it ; . o

(¢) whether a time-scale of pay as in the case of the Secretariat offices
with effect from 1st December 1919 will be given with full
benefit of past service to each of tho staff of that office, and if
not, what are the objections against that ? .

Colonel Sir 8. D'A. Crookshank: (a) Thereport was receivedin March
lnst. The recommendations of the Committee were carefully examined by the
Government of India and the conclusions of the latter have now been aoccepted
by the Standing Finance Committee. - '

(3) The Committee’s recommendations have been accepted by Govern-
ment with some modifications, which were considered necessary in view of the
rates of pay given in other offices in Calcutta. ' o

(¢) As the pay of part of the establishment was revised in 1918 and 1919,
it is not considered necessary to give retrospective effect to the new rates of
Sny from a date earlier than 1st March 1921. In order to avoid anomalies

ue to different methods of recruitment followed in the offices of the Directorm=
General of tho Post Offices and Telegraphs before the amalgamation, and to
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special promotions or supersessions, it has been decided not to bring the clerical
staff on to the new scales in accordance with the length of the service put in
by them but to bring B class clerks on to the next scales at a point which will
give them an immediate increase of 26 or 80 per cent. over their pay plus
war allowanoe on March lst last and to bring A class clerks on to the

new scales at a stage next but one above their pay plvs war allowanoe on the
above date.

REcOMMENDATIONS OF THE (GOVERNMENT OF INDIA SkoREranriaT PROCEDURE
AND EsTABLIBEMENTS COMMITTEES.

101. Mr. M. K. Reddi Garu: (a) Isita fact that the Government of
India Secrctariat Procedurs and the Establishments Committees rocom-
mended separately as regards (¢) organisation and office procedure and (i¢) pay
of the officials of the Sccretariat and attached offices, respectively ?

(&) If so, why me regards (i) has the Government again appointed another
Committee for the organisation of the office procedure of the (attached) office
of the Director-Gensral of Posts and Telegraphs when that office also was
directed to adopt the recommendations as announced in the Home Department

(Pnbi‘iic) Resolution No. 2366, dated the 16th September 1020, in the Gazette
of India ?

(¢) Why as regards (¢¢) in part (), will not the scales of pay recommended
for the attached offices, as published by the Staff Selection Board on the Ath

September 1920 be given to that office with retrospective effect from 1st
December 1019 ?

Colonel Bir 8. D'A. Crookshank: (a) The Government of India
Secretariat Procedure Committee stated that they saw no prémd facie reason
why the principles of their reccommendations ae to procedure should not be
applied mwfat's mutandss to attached offices. The recommendations of the
Government of India Secretariat Establishments Salarics Committee did not
deal with the pay and allowances of the staff of attached offices.

(4) While the recommendations of the Secretariat Procedure Committee

were under examination by the Government of India, the Director-General
of Posts and Telegraphs submitted proposals for revising the pay of the
clerical staff of his office, the great majority of which are employed in
Calcutta. It was decided, in the first instance, to place an officer on special
duty to make recommendations with regard to all tho offices attached to the
Government of India situated in Calcutta, but it was subsequently found that
no suitable officer could be spared for the purpose. As there was also reason
to believe, that the working arrangements in the offices of Postmasters-General
were susceptible of improvement, it was finally decided to appoint a small
committee of expert officers of the Post and Telegraph Department not only
to make recommendations for reviging the pay of the staff in the office of
the Director-General of Posts and Telegraphs, but also to examine in detail the
organieation and methods of work both in that office and in those of all Post-
masters-General, in order that they might recommond delegations of power
and decentralization of control with a view to reducing the volume of work
in these offices as well as to simplifying and regularising the procedare.
' (¢) As stated above, the great majority of the staff of the office of the
Director-General of Posts and Telegraphs are posted at Caloutta. 1t wae
thought that their scales of pay should be fixed with special reference to the
local conditions prevailing in that city,

-
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Drranmvent or CoMmerce AND Orrice or THE Dmxcror-
GENERAL OF PosTs AND TELEGRAPHS.

102. Mr, M. K. Reddi Gara : With reference to the Answers given by
Government, to parts (d) and (¢) of Question No. 595 put in this Assembly by
Rai Bahadur Bakshi Sohan Lal on the 24th March lagt, will the Government
kindly lay on the table a statement showing for comparison :

(a) the total number of olerks in the Department of Commerce and in
the office of the Director-General of Posts and Telegraphs with the
academic qualifications of each and the system of recruitment under
which they were appointed, and ,

(6) whether as regards (¢) above, the Government are prepared to
consider the question of granting to the establishments of attached
offices the same benefit of past services as they have granted to the
Secretariat and other higher services such as I. C. 8., Forest,
Education, ete. ?

The Honourable S8ir William Vincent: (s) A statement is laid
on the table giving the information desired.

(4) The method was adopted in order to give an immediate increase in
pay and to avoid the complication of personal allowances. We have no
proposal under consideration to rovise this method, but I am ready to make
mquiries whether the method adopted has resulted in unreasonable inequality
of treatment as compared with the Secretariat establishment having regard to
the duties which the two classes of officers have to perform.

Comparative statement showing number of clerks in the Depariment of Com-
werce and in the office of the Director-General, Posts and Telegraphs, their
academic qualificattions and the systems under whick they were recrusted.

Office of the
_ Depaﬂémant Directore
Com‘:nem General, Posts

* | and Telegraphs.

Total namber of clerks e 78 236%
Aeademie qualifications.

W.A. ALA. domic qualifi 1 »
M.A, B.L. 1
MA. .. 2 7°
M. Be, 2
B.A., BL . b .
B. A, ... . . 14 20
B.8e. ... 1
Read up to B.A 6 .-
Intormediate Arts .. . 4
Intermediate Svien 1
F.A .. " e . 1 27
Read up to FLA, ... 3 o
Passed Matriculation 19 17
Passed Entrance ... e 82
Passed High Bchool. ., e 1
Read up to Matriculation 13 v
Othera Eower qualifications) ... 10 _l 53

® Twenty of these posts are vacant atjpresent,
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of the
! Dapu;;mmt o lmmf;_
eneral, Posts
Commerce. | )3 Telegraphs.
Methods of recruitmont. _
Recruited direct ... 66 196
Recruited after passing Secretariat Clerkship examina- v+ 8 20
tion “‘which was in foree prior to 1011.
Recruited through Btaff Seleotion Board ... e )

ApproN or A Tovrixgé OrricER TO THB STAPF OF THE
Dirrcror-Genzrar, Posms axp TeLEGRAPEHS.

103. Mr. M. K. Reddi Garu: (a) Is it a fact that a highly paid officer
has recently been added to the Head Quarters staff of the Telegraph Branch of
the Director to swell the number of touring officers ? If so, why ?

(6) What are the number of touring officers in that Department and why
there are so many ?

(¢) Isit not a fact that there are highly paid responsible Postmaeters-
General and Directors of Telegraph Engineering to controgrobnth the Traffic and
Engineering Branches ?

(d) Why cannot the number of such officers be reduced and their constant
tours cut short ?

Colonel 8ir 8. D’A. Crookshank : («) The post of Deputy Chief
Engineer, ranking as a Director, Telsgmgh Engineering, has recently been
sanctioned by the Secretary of State. His duties are to assist tbe Chief
Engineer in dealing with all questions relating to telephones, in devoting
special attention to the commercial side of the telephone systems and in
inspecting important telephone engineering works under construction. The
appointment has been created in order to provide for an expert technical adviser
on all engineering and traffic questions arising in conneotion with the develop-
ment of telephone systems in India.

(6) There are five touring officers on the telegraph side of the headquarter
staff of the Director-General, vsz., Chief Engincer, Deputy Chief Enginecer,
Telephones, Director of Wireless Telegraphs, Deputy Director-General,
Telegraph Traffio, and the Trafic Controller. These officers tour from time
$0 time in order to keep themselves in touch with local officers, to discuss
outetanding questions with them, and to give them the benefit of their special
technical knowledge and experience.

() Telegraph traffic is controlled by Postmasters-General and Engineering
:ﬁo:lh and establishments by Directors, Telegraph Engineering, within their
es.
gd) The number of these officers cannot be reduced because the
y held by them are too large. It is obvious, that in a public utihity
D t, such as this one is, the work of which is oxpandinf annually, the
tendency is and must be towards an increase of personnel of all classes.
The tours of these officers are not constant and, generally speaking, the
amount of touring accomplished is barely adequate and sufficient to keep them
in touch with requirements,
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TREATMENT OF INDIAN PASSENGERS.

L}

104. Lala Girdharilal Agarwala: (s) Have the Government  read
Mr. Raj Narain’s letter dated Katra Neil, Delbi, 13th May, printed in the
Leader, dated 28rd May 1921, at page 7, column 1, about the conduct of a
Lieutenant who would not allow Ilr)ldians to travel with himself in the same
Railway compartment and threatened to shoot and refused to give his name to
the Rallway authorities

(8) What action, if any, have the Government taken in the matter ?

(¢) Do the Government propose to issue a circular to all Europeans
in India to remove from their minds fecling of their racial superiority and
cultivate tho habit of treatment on the basis of equality, irrespective of creed
or colour ?

Sir Godfrey Fell: (s) Yes.

(8) As the Honourable Member is probably aware, the officer conoerned
was tried by the District Magistrate and fined Rs. 400.

(¢) Government do not consider that it is necessary to issue a circular
of the nature suggested, or that such a circular would serve any useful purpose.
The attitude of (Government towards such incidents as that referred to by the
Honourable Member has been the subject of more than one recent pronounce-
ment, and must be well known to all sections of the community.

ProBaTiONARY SUPERINTENDENTS OF Post Orrioms.

105. Mr, M, Faiyaz Khan: (s) Ts the Government aware that there is
much discontent among the Probationary Superintendents of Post Offices on
account of insufficient pay and bad prospects ? .

(%) Is any period of probation fixed for Probationary Superintendents
of Post Offives prior to confirmation ?

(¢) Isit a fact that in other services, viz., the Provincial Civil Service,
Provincial Police and Forest, the probationary period is limiteéd to two years ?

(d) If the answer to (f) is in the negative, will the Government state
wl:( this is not done in case of Probationary Superintendents of Post Offices
and they are not confirmed after completing two years’ service ?

(¢) Is the Departmental examination for Superintendents of Post Offices
held ¢ compartments and twice a year, four attempts being allowed to each
candidate, as is done in the case of Deputy Collectors ? If not, why not ?

(/) Is the scale of pay of these Superintendents the same as that fixed
for Deputy Collectors, vee., Rs. 800 to 1,000 by annual increments of Rs. 40 ?
If not, why should not their pay be raised to the same scale ? '

Colonel Bir 8. D’A. Crookshank: (s) Government arc not aware of
any such discontent. The pay has recently been increased from Rs. 100 to
Rs. 200 a month and, as the number of highly qualified candidates for these
posts exceeds the number of vacancies, there is no reason to believe that either
the pay is insufficient or the prospects bad.
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(8) The period of probation is not fixed. -

(¢) In the case of the Provincial Civil and Police Services the rules framed
by Local Governmente are not entirely uniform, but,as a geueml rule, officers are
confirmed after two years, subject to their fitness and to their passing departmental
tests. As regards the Provincial Forest Service, it is left to Local Governments
to fix the probationary period, subject to the proviso that it should not excoed

two years,

(d) The length of the probationary period depends on the number of
vacancies among the permanent Superintendents. These occur at irregular
intervals. It is not, therefore, possible definitely to fix the probationary period
at two years although the period of probation averages about two years.

(¢) The examination is held once & year. It is not held in compartments.
Ordinarily a candidate is allowed two attempts. The present system has been
found to give satisfactory results and it is not proposed to make any change.

(/) The answer is in the negative. The question has .been examined and
the present rate of pay is considered by Government to be sufficient.

PurcHASE oF SILVER.

106. Mr. M. K. Reddi Garu: (:) Will the Government be pleased to lay on
the table a detailed statement showing the aunual average at ‘which the Royal
Mint and the India Office havo made their respective purchases of silver since
the closing of the mints in 1893 up to date?

(/¢) Will the Government be pleased to lay a statement on the table
showing the number and names of firme that trade in silver and the number
and names of firms of brokers, who deal in silver, both in London and Bombay,

separately ?
(F¢5) Will the Government kindly state if it is & fact :

(a) that the Secretary of State purchases his silver through these
brokers in London, and

(5) that these brokers usually purchase their silver for India out of
loans got from the Bank of England ?

The Honourable Mr. W. M. Hailey: (i) A statement is laid on
the table. i

(¢6) The Government has no information on the point.

(¢¢¢) Purchases of silver by the Becretary of State are normally now
made through a firm of brokers in London; but, in the exceptional circum-
stances of recent years, considerablc purchascs havebeen made through other
channels, and the Secretary of State holds himself at liberty to adopt whatever
course seems expedient at the time when purchases are required. There is no
information tending to support suggestion in (6) which is, moreover, inher-
ently im‘{-erobable as payments made in the London market are regularly made
against delivery. In consideration of employment by the Indian Government,
purchasers understand that in such connection they act as brokers only and
not as dealers. '
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Statement showing the average cost of silver purehased by the—

Rovar Minr. | Ixpwa pnrcn.
Year, Average cost Average cost Financial year.
per per
standard onnce. | standard ounce.
d. d
1808 .., e - 1893-94
184 ., oo sg?;i
i on | Nopucme {| to
1397 (11 Ty 9
1898 " o 27 1808-09
lm (11) [T 27* 23 lsﬁﬂ-m
1000 - .. . e 283 29 1000-01
1001 . " -~ 274 No purchase 1901-02
1802 . 242 22-80 1902-08
1908 . . 27-19 1603-04
1004 - 2714 1904-08
1905 27 2974 1905-08
1008 . 81y 81-69 1006-07
1907 aee ass e 301"' 31'27 Im’oa
%% - g ! 1908-1'1)3
LEY] e (] 1m.
1010 ... No purchase 9 | 3910.11
w11 ... e 1011-13
1912 ... " s 274 2871 1912-13
1918 ... s 284l 2871 1918-14
1914 .., - e 244 No puarchase 1914-16
1915 e e -y 24* 33'93 1915'16
1916 ™ e wae 3394 1916"17
w7 .. . . 39 4278 1917-18
1918 ... e 47 4820 1918-19
1919 .. . - 49 5204 1019-20
lm e T e 5‘0{' Silver pumh“od 1920-21
at special rates
from the Bad-
win mines and
the Perth Mint.

APPOINTMENT IN INDIA oF ExperRT AoOcOUNTANTS FROM LEADING FiruMs
IN Exaraxp.

107. Mr. K. C. Neogy: () With reference to the ‘body of expert
Aoccountants from one of the leading firms in England,” whose assistance, as
stated by the Finance Member in his last budget speech, has been taken
by Government with the object of introducing in Army Suplnly Departments a
system of commerocial oostmf aoccounts and for the purpose of overhauling Post
and Telegraph accounts, will Government be pleased :

(s) to lay on the table tho correspondence with the Secretary of
State containing the terms of the contract on which the said
Accountants were employed in India, and
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() to state the number of the said Accountants &0 em loyed, the
o iod during which they work, and the total cost——undsr different
ends—entailed on Government by their visit, together with their

respective rates of remuneration ?

i f
(¢¢) (a) Is it a fact that the said Aocountants submitted bills charging
Govam_ment for various expenses of an entirely personal nature, such as cost of
entertainment of friends, cost of recreation aud amusements,” subscription
to clubs, dentist’s bill, eto. ?

. (6) If so, will Government be pleased to state the amounts ¢
in their bills under each of all items of such nature, and the amounts for which
they have been passed by the Audit Department?

. (#5) ‘Will Government be pleased to lay on the table the forms of account
whl_ch have been changed on their recommendation, in the different departments,
noting in each cace the improvements effected ?

(¢r) Is it a fact tlat some offcers of the Andit Department have been
Placed on specinl duty for the same work as the said Accountants were expected
to accomplish P

The Honourable Mr. W. M. Hailey : (i) (a). The correspondenee
13 placed on the table (Annexure I).

(5) (8, (s5) (a), and (¢5) (4). Three Accountants have been employed.

have been working in India since Decenber 1920. In May 1921, the
Senior Accountant eailed for England and he is expected back in India in the
ensuing winter. A partner of the firm will also visit India to examine the
materialy collected by the Acconntants before final recommendations are made,
The rates of remuneration of the Partner and the Aceonntants are given in the
correspondence which 1 have laid on the table,

A statement of the total cost expended in India up to 3uth June 1021 by
the representatives of the firm showing the amounts under different detailed
heads is laid on the table (Anmexure 11). Bewides this amount, a bill for
£2,211-9-0 has been drawn upon the Secretary of State in England. This
amount represents the total claim of the firm for work done for the (jovern-
ment-of India from the 4th. Qetaber. 1920 to 28th February 1921, and includes
the cost incurred in England on account of the three reprexentatives sent to
Indis. ‘The bills include Rs. 66-5:0 for entertainmeént of friends and
Re. 110-7-0 for embscriptions to clubs.. The latter was epecially permitted
for periods corresponding to the unexpired periods of subscriptions to similar
clabs in England. The contract is for ¢ reasonable hotél and- livifg'expenses ’
and, T am informed, that when the contract was entered into, these -pentlemen
were given fo understand that such items would be included in that " category.
Now, however, that the matter has been brought to notice, it has been arranged
that the amount of these items shall be refunded, and no further payments on
account of such charges will be made. The admissible charges include items 1
(), 1 (¢) and 2 in the statement of cost attached, which total Rs. 11,102—5—0.
This works out to about Rs. 584 per head per mensem, which must. be regarded
as very reasonable, sesing that most of their work during the period in
question was in Calcutta, '
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(#66) Up to the present, advance copies of their reports on the following
concerns have been received, and action cannot be taken upon them until they
have been approved by the London firm :— '

(1) Arts and Crafts Emporinm, Lueknow.

(2) Turpentine and Rewsin Distillery, Bareilly.

(3) Government Saw Mills and Tumery, Clutterbuckganj.
(4) Jail Factory at Naini.

(p) Distillery Contractors’ account in Bombay.

(6; Bombay Trawler Accounting system.

(7) Wood Working Institute, Rareilly.

(€r) No officers of the Audit Department bLave yet been placed on
special duty for the same work as the Accountants from England are expected to
accomplish. 1t is intendid to attach two officers temporarily to the representa-
tives of the firms in India to learn the work and to carry out the recommenda-
tions of the Accountants when they have left India.

ANNEXURE I,

Cop y of a letter frvm Megsrx, Price Waterkouse and Company to the Finanoial Secretary
' to the India Office, London,

With reference to the discussions which have taken place between ourselves and Messrs.
Uauntlett and Burdon, representing the India Office, we are pleased to inform you, that we
shall be g:’apmd to undertake the inquiry which the Government of India desire should be
made. We understand that the scope of the inquiry will be as follows : :

"{e) To esamine the existing rystem of accounts inaintained in respect of the
commercisl or quasi-commercial activities of the Government of India,

(b) To investigate the possibility of improving the existing system of accounts with
u view to embodying thercin methods and principles of accounting which are
considered reguisite in_ordinary commercial practioe and to ake recomxpenda-
tions for the introduction where and when possible and  desirable of system of
‘ cost * mccounting, duo regard in cvery instance being had to the special
conditions obtaining in India.

¢, We understand that the activities referred to in 1 (a) above comprise the following
of which the first mentioned are the most important :

Post and Telegraph Department.
ium Department,
' rtment.
Public Works Workshops,
Military M T Workeb
. L. Wor
(llotht.fw Factories. ope:
Air t Workshops,
Military Grass and | iJIIFanul.

Military Electrical and Mechanioal Workshops,
Military Medical Stores and Factories.
Remount Depots.

Bombay Mint,

Acetone Factory,

Central Workshops, Awritsar,

Port Commissioners, Island Works, Chittagong,
Phoenix Bay Works

Caloutts Mint Stores unts,

Mathematical Instrument Office, Calcutta.
Government Cinchona Plantations, Naduvattam,
Government Soap Faotory, Calicut,

Sugar Factory, Nawabgunj,
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Turpentine Distillery, Bareilly.

Forest Utilisation and Woodwerking Institute, Bareilly.

The S8aw Mills and Turnery, Bareilly. "
Marine Engineering Works, Dwabong.

Jail Man ure %urtmc. Madras.

Jail Factories, United Provinces,

Dacca Central Jail (Woollen Factory),

Presidency Jail Jute Work.

AWe understand, however, that the Government of India do not at present wish to bind
selves or us to an abaolute undertaking that each and all of these departments shall
come under immediate review or that a reformed system -of accounts shall be devised
in each case. The more important departments will be dealt with first and the decision in
detail as regards the others will await the results of the earlier stages of our inquiry,

8. We are prepared to undertake the inquiry on the following terms :

We to appoint for the immediate conduct of the inquiry Mr. Cathles, one of
our pri clerks and two assistants. These three gentlemen will proceed to India so as
to arrive if possible early in January 1921, So far as can be foreseen at t, the inquiry
and the presentation of results will not be completed before the end of June 1922 and Mr.
Cathles and his assistants will remain in India during this period subject, in the case of
Mr. Cathles, to the qualification that if he is required to return to England for a period
on other business of the firm, the Government will raise no objection to his doing so. On
the other hand, the Government of India will be at liberty to require Mr. Cathles to visit
England during and in pursuance of the inguiry for the purpose of acquiring information or
consulting his principals. The desirability of incrensing the staff under Mr. Cathles’ control
and thue hagtening ihe inquiry can, if necessury, bo discussed at a later date between the
Government of India and ourselves. The material accumulated by Mr. Cathles and his
assistants will ultimately be cxamined by one of our partners who will visit Indis for a
short period at the appropriate time before we wubmit to the Government our final recom-
mendations,

The terms of remuneration required are as follows :

ner ves 20 Cuin as per diem of 7 hours,
Mr, Cathles ... oo w10 itto,
1st Assistant ... . we O ditto,
2nd Assistant ... . e B ditto,

Thesc fees to be charged at this rate for dach day or part of a day of 7 hours that the
services of the individual in question are wholly emp{oyedp:pon the work for the Govern-
ment of India. This expression is to cover time spent in travelling to and from India,
inoluding time spent upon any visits to this country as indicuted above,

" In addition, the Government to undertake to secure and topay first olass passages to
and from India and first claes travelling expenses in India by rail, road and water, also
ressonable hotel snd living -expenses and s reasopable allowance for the outft of each
representative, .

We understand from you that the Government of India will supply at their own
expense any clerical and menial establishment which under Indian conditions may be required
for the purposes of the inquiry.

4. We understand that Mr, Cathles and his assistants will be required in the first instanco
to meet the representatives of the Government of India at Delhi and will there bo given such
information and facilities as thegemquire. ‘While in India, Mr, Cathles will receive neces-
sary instruct; behalizm from, and will be entitled to communicate with, the Government of Indin
oD our

Copy of a letter No. F.-14111, dated the 1st December 1920, from India Office, London, to
i Measrs. Waterhouse and Company. Aees ’

In reply to your letter of the 21st October, I am directed to say, that the Becretary of
Btate for India in Council is pleased to learn thst you are prepared to_undertake the inqui
deeired by the Government of Indis. You will have becn informed by the Comptroller an
Accountant General of the Post Office that you will bo given facilities for examining the
system of Postal, Telegraph and Telephone accounting in use in England,

2, The second paragraph of your letter states correctly the departments, offices and
u ings of the Government of India, which, so far as is known at pmen_t’. ~will come
usnder exsmination, As you have observed, however, it i not in gontemplation that you

-~
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should be buund to scrutinise the accounting of the whole of those where your investigations
enable to make suggestions in selected cases which will sufficiently cover others or where
for any ofher reason it seems feasible to omit any of those mentioned, Conversely, it will
be open to the Government of India to add to the list in cases where a full examination
seems indicated,

3. As regards the terme of remuneration, your proposals, I am to say, are accepted. Any
details can be adjusted with tho Government of India. These emoluments may be drawn
either in this country in sterling or in India in rupees at the current market rate of exchange.

4. The Government of Indin will, as you have understood, supply clerioal and menial
establishment and incidental facilities. The programme indicated in your fourth

.pnrairug'n is agreed to. .
. The Passage Department of this Office has been already communicated with on the
subject of passages,

AxnExURe II.

A statement showing the total amount expended in India up to the 30th June 1921 by
' the representatives of the Firm of Price, Waterhouse and Company.

Re. 4. P

Ea) Personal ... .. 10,206 15 6

(1) Living expenses e (&) Outfit in India 005 12 0
(r) Bervants ... 670 12 0

(2) Mcdical Charges ... 22610 0
(8) Travelling expenses ... (a) in India ... .. 892210 38
(b) from India to England ... 1,350 0 0

(4¢) Payments to typist and peons ... e 249 B 10

ToraL e 17,580 4 7

Lerrer 18 ‘ Leaper ’ re Listep Posts anp Provivciar Civin Semvick,

108. Lala @Girdharilal Agarwala: (s) Have the Government seen
& letter printed in the Leader of Allahabad, dated 13th June 1921, at page 7,
under the heading ‘ Listed Posts and P. C. 8.7’

(6) Is there any truth in the statements made therein and more particularly
with re to the statement that some of the candidates nominated for the
Indian Civil Service had been rejected for appointment as Deputy Collector
and one of them had failed to pass the departmental examination for junior
officers ?

(c) Of all the candidates nominated to the Indian Civil Service how many
possess the following qualifications, in each Province, and how many equally
qualified were rojected :

(1) M.A. or M.Sc. with honours or university scholarship in B.A, or
B.Sc. before passing M.A. or M.Sc., also LL.B. or B.L. ;
(2) M.A. or M.Sc. with previous or final LL.B. or B.L..?

(?) How many successful candidates are not so qualified and on what
grounds were bettor qualified candidates rejected in each case in favour of less
qualified persons and by whom ?

The Honourable Bir William Vincent : (a) Yes.

(6) Government have no information as to the particular question asked
in this part, and the general question is too vague to admit of a definite answer.,

&a} The information is being collected and will be furnished when
complete.

p(d) Information as to numbers is being collected and will be furnished
later. High University Honours are not the only factor,to be taken into con-
sideration in making appointments to a service like the Indian Civil Service,
The applications for nomination were examined by Local Govexnments -who
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“recommended a number of those whom they considered suitable, and the final
selections were made by the Government of India. Candidates possossing the
qualifications referred to may have been rejected either by the Govern-
ments or by the Government of India.

MaxuaL or GovernueNr Onbers, Uxirep Provinces, Vorume I,

109. Lala @Girdharilal Agarwala: (¢) Hae the attention of the
Government been drawn to the Manual of Government Orders, United
Provinces, Volume I, paragraph 707 and ite footnote ?

(6) In what other Provinces, if any, do corresponding rules prevail ?

(¢) Is any similar rule or practice enforced in any Iﬁi h Court, Ceuncil,
court or office in India where persons wearing shoes of Indian fashion are
:‘.:?i:ed ;dmittn.nce unless they go bare-footed or put on shoes of European

ion
; (d?) Do the Government propose to abolish any such rule or practice in
uture

The Honourable 8ir William Vincent : Government have seen the
paragraph in question and the footnote. The subject is one for the decision of
Loﬁ Governments and High Courts, and the Government of India have no
information as to the extent to which a similar rule is in force in other pro-
vinces and in High Courts, nor do they propose to take any action in the
matter.

INvoruaTION 1% CoNxrerioN wire Question No. 646 or 28w
Marcn 1921,
110. Lala Girdharilal Agarwala : With reference to the reply given
on the 28th March 1921 to Question No. 646, will the Government be pledsed
to lay on the table such information only as may now be available ?

The Honourable 8ir William Vincent : 1 lay on the table a state-
ment showing the number of Europeans, Anglo-Indiane and Indians cmployed
in the Government of India Secretariat on the 1st June 1921 on salaries of not
leas than Rs. 25 per mensem, and also refer the Honourable Member to the
statement on page 1617 of thc Legislative Assembly Debates, Volume 1,
No. 15. The information contained in these two statements will partly vover
items (c) and (d) of the statement asked for in Question No. 646 referred to
by the Honourable Member.
© As regards items (4) and (f), I will give the Honourable Member a copy
of the Memorandum issued by the Staff Selection Board and of the Home

"Department Resolution No. 1062, dated the 27th May 1020, which will
probably serve his purpose, '

As to (#), the hours of work in the Secretariat are rally 10-30 a.u,

‘0 4-30 p.u. (in the Home Department up to 5 r.u.) and for many offices up
to much later.

With reference to (1), both Simla and Delhi may generally be taken ag
the headquarters.

As to (m) and (s), I will give the Honourable Member a copy of the state-
ments showing generally the classes of Government quarters constructed in
Simla and Delhi and the rents charged from clerks.

The information required under heads (a), (¢), (9), (%), (¥) (;), (0), ()
and (g) is not readily svailable and for the reasons given in Mr. O’Donnell’s

- reply to the Homoursble Member’s previous question the Government are
unwilling to undertake to collect it. ' '
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Bao Bahadur T. Rangachariar: Has any Member of the Government
visited the Indian clerks’ quarters at Dhar? N

The Honourable Sir William Vinocent: I amafraid I cannot answer
that question. T have not visited the quarters myself. But I should be glad
to provide any facilitice which the Honourable Member wishes, if he desires to
visit them,

Rao Bahadur T. Rangachariar: I would not attempt to go down
there and come back !

ADvocATE GENBERAL PoR THE UNITED PROVINOES.

111, L~la @irdharilal Agarwala: Do the Government propose to
appoint an Advocate General for the United Provinces and abolish the post of
Government Advocate in those Provinoes ?

The Honounrable 8ir William Vinoent : The reply is in the negative,

PrrcENTAGE OF INDIANS IN THE TELEGRAPR DEPARTMENT,

112. Mr. M. Faiyaz Khan: Do Government propose to consider
the advisability of increasing the percentage of Indians in the Telegraph
Department with equal rights and privileges in all grades ?

Colonel Bir 8. D'A. Crookshank : There being no separate Telegraph
Department. it is presumed, that the question refers to the Telegraph Branch
of the Department of Posts and Telegraphs. Thatthe Government have
carefully considered the advisability of increasing the percentage of Indians
in the Telegraph Branch will be seen from the following figures.

The existing percentages of Indian and non-Indian telegraphists are 87
and 63 as com with 28 and 72, res ectivel‘y‘ on the 1st March 1917, and
recently out of 404 Local Service telegraphiste transferred to the General
Service 340 were Indians. As the supervising grades in the Engineering,
Technical and Traffic Branches are entirely recruited from the ranks of tele-

histe, the increased percentage of Indian telegraphists means an increase
in the number of Indians in the supervising grades.

All candidates who enter the Department are now given similar rights and
privileges irrespective of the race or religion to which they belong.

Aans Terrarara OFFICE.

118. Mr. M. Faiyaz Khan: Will Government be pleased to restore the
administration of the Agra Telegraph office from the present second Division to
the first Division Superior Traffic branch as before such a8 in the time of
Messrs. Sutherland, Gunter and Landon ?

Colonel S8ir 8. D’A. Crookshank: The Agra Telegraph office was
never classed as an appointment to be held by an officer of the first Division of
the Superior Traffic branch and consequently the question of restoring it to the
first Division does not arise. The first Division of the Superior Tmﬁlo branch
was created in April 1914 when the amalgamation of the Post Office and the
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Tc!egnpb Department was cffeated. The appointments in the first Division
‘were 12 i number and allotted as below :
' 8 Deputy Postmasters-General, Traffic.
3 Superintendents for chirge of the Telegraph offices Kt
aloutta, Bombay and ﬁndm d .
1 Assistant Director-General, Telegraph Traffic.

Total . 12

Before tho amalgamation of 1914, the Telegraph offices at Caleutta, Bombay,
Madras and Agra were in charge of Superintendents of the old Telegraph
Department. 'These four offices were the only ones of sufficient importance for
charge by gazetted officers. With tho amalgamation of 1914 and the formation
of a Superior Traftic branch the char%e of other offices, approximating wt the
time to Agra in importance, went to Gazetted officers ih the second Division of
the Superior I'raftic branch and the status of the Agra office was aocordingly
determined. Since then, the Agra officc has grown in importamce. I
question of placing it in charge of an officer in the first division of the Superior
Traflic branch will be considered in due course.

PriviLkaEs 10 TELEGRAPHISTS, ETO,

114. Mr. M. Faiyaz Khan: Do Government propose to extend the
same privilege to sons and relatives of non-Christian Telegraphists and
Telegraph Masters for direct recrunitment to the General Scale as 1is extended
to sons and rélutives of Christian subordinmatiss ?

Colonel Sir 8. D’A. Crookshank : There is no established custom under
which direct recruitment to -the General Service is made from the sons and
relations of Christian subordinates. The practiée is to secure the best available
candidates for the vacancies to be filled. Occasionally the sclection of a son or
near relation of a subordinate who has rendered good service in the Department
for & long period of years is made provided that the candidate is Tully qualified
for an appointment, Such a selection is made entirely on the merits of
individual cases, irrespective of religion or nationality.

Reruearn or Leave 1o InpiaN TELEGRAPHISTS, ETC.

115, Mr. M. Faiyag Khan: Is it o fact that on occasions of
important Indian festivals, the Indian TalegmfjhistS. Telegraph Masters and
clerks are gener‘;ll‘v refused leave? Tf so, will the Government be pleased to
issue ordems for hiberal treatment on holidays like Holi, Ramean, Bakrid,
Devali, ete.?

Colonel Sir 8. D"A. Crookshank: 'The requirements of the public are
such that the telegraph servico, like the railways, must be maintained conti-e
nnously. Thereare only four recognised telegraph holidays, viz., the King’s
Birthday, Good Friday, Cliristmas Day and New Year’s Day. On these ?enr
days, telegraph offices observe the same wor mlg hours we on a Sundsy, These
days were selected, because they are generally observed as closed holidays
th{xughout India and in most countries with which India hue telegraph con-
néction, It is apprehended, that inconvenience to the public would result if
#his list of holidays were extended, Telegraph work is carried on at the end aof
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wires connecting widely scparated provinces and it is, therefore, difficult to
recognise local holidays. A holiday which has much importance in B
may not be observed at all in Burma. In fixing telegraph holidays, it is
to select only a few days which are observed, throughout the
country and Government believe, that they have allowed as many telegraph
holidays as are justifiable. In addition to these four recogmised holhdays,
members of the staff can get occagional leave of ahsence and whenever it is
possible to do so without causing inconvenience, heads of offices are empowered
to grant casual leave up to a limit of 20 daye a year. It is possible under this
order for some members of the staff of an office to get leave during their
important festivals.

Scroors or TELEgrarn TrarviNag Crasses,

116. Mr. M. Faiyas Khan: With reference to the Government
of India, Department of Commerce, letter No. 2403, dated 26th May 1920,
to the Director-General of Telegraphs, will the Government be plessed to lay
on the table & statement of schools both European and Indian in which Tele-
greph Training Classes are opened ?

‘Colone]l 8ir 8. D’A. Orookshank: The statement required by the
Honourable Member is laid on the table. '

Statement showing the names of schools, both European apd Indian, tn which
Telegraph Training Classes are opened.

For non-Indian recruits.
(1) St. Andrew’s Colonial Homes, Kalimpong ...

(@) 8t. Joseph's School, Caleutta (to bo clo.od}n“,m‘ and Assam Circle.
shortly) ... . e

(3) Lawrence Memorial Bchool, Lovedale

(4) Bt. Joseph’s College, Coonoor
(5) 8t. Francis Bchool, Lucknow .., ... United Provincos Circle,

For Indian reerusts,
(6) Bcottish Churches Collegiato Bchool, Caloutta

(7) South SBuburban School, Bhowanipur (Calcutta)

ZMadm Cirdle,

} Bengal and Assam Circle.

CoMrraTNTs AGAINST RAILwAaY OFricians or Karxa.

117. Haji Wa&i‘h-ud-din: Is it a fact that Mr. Blewitt, Assistant
Station Master, Kalka, and Mr. Blewitt, Travelling Ticket Collector, Kalks,
are elder and you brothers, ively, and that Mr. Webb, Traffic
TInspector on the nﬂi]m-Simls Railway, 18 their brother-in-law? Have
Government received certain complaints against these three closely related
officials, and if so, how many and what action has been taken ?

Colonel W.D. Waghorn: Mr. A. Blewitt, A. S. M., Kalka, E. I. R,,
and Mr, K. Blewitt, Travelling Ticket Examiner, K. S. Railway, are brothers,
Mr. Webb, who is a Traffic Inapeutor on the K. 8. Railway, is their
brother-in-law.

%
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No ogmplaints have been received in which these three officials were
conjoint] 1m§icatod. A complaint was received by the Agent, N.-W. Railway,
against Mr. K. Blewitt, Travelling Ticket Examiner, for rudeness to a lady

passenger. The case was investigated by the Superintendent, K. 8. Railway,
sod fully considered by the Agent, N.-W. Railway, and it was found that the
complaint was the result of excessive zeal on Mr. Blewitt’s part in the
discharge of his duties and that he shewed some lack of tact but nothing
worse. He was dealt with accordingly.

In another case, Mr. K. Blewitt was put into court by Rai Sahib Panna
Lal of Ambala for refusing to allow him to enter a compartment reserved for
Europeans. Mr. Blewitt was find Rs. 500 ea-parte. On re-trial, the sentence
was quashed.

These are the only two cases of complaint so far as the railway aunthorities
arc aware against either Mr. Blewitt. There is no record of any complaint
having been made against Mr. Webb.

Mzssrs., Bearp AND Frrzratric, East INDIAN Rarmwar.

118. Haji Wajih-nd-din: Is it a fact that Messrs. Beard and
Fitzpatrick, employees of the East Indian Railway, were once dismissed, but
have now been re-appointed by the same Railway on the same station, Kalks,
and if so, what are the reasons of dismissal and appointment ?

Colonel W. D. Waihorn: Messrs. Beard and Fitzpatrick, who were
formerly employed on the East Indian Railway were both discharged (mot

" dismissed) on account of misbehaviour at Kalka towards an Indian passenger in
December 1918. g

Beard has not been re-employed on the East Indian Railway but as it
was considered by the East Indian Railway that Fitzpatrick who was not the
.chief offender and who was onlir' 17 years olﬁ at the time, had been sufficiently
punished, he has been re-employed as a ticket collector at Kalka where he 18
under the supervision of his father.

BookiNg DIFPICULTIES AT RAILWAY STATIONS.

119. Haji Wajih-ud-din : Are the Government aware of the difficulties
experienced by the public in getting their goods booked generally at e
rais’way station and especially at Jarge and busy stations in India? If so,
the Government propose to take the necessary steps to remove them ? '

Colonel W. D. WaEhorn: Government are not aware that difficulties
are experienced by the public in getting their goods booked at stations generally
or at large stations especially, except at times when the demand for wagons
exceeds the supply or when congestion of traffic causes despatches to be
restricted. The remedy for such cases is the provision of more rolling stock
and additional facilities and this is receiving the attention of Government.

120. Haji Wajib-ud-din: Have the Government ever considered the
feasibility of creating one Central and several Provincial Advisory Boards of
Merchanta and other experienced persons to help the Government in maintaining
an effective control on different Railway Companies and fo alleviate public
grievances ?  If not, will the Government take it now into consideration 7

Apvisory Boirps oF MERCHANTS.
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Calongl W. D. Wﬁhqm: Local Consulting Committees consisting of
leadiyg mexchapty and, other experienced representatives of the pnbfic alresdy
exist on certain railways. Theg;ctiop of these committees is to co-operpte
with and agsist tho railway authorities genewlly with a view to e_xt-endm%
facilities'and improving the conveniences offéred to the public ; the question of
the extension of this system to other railways is receiving the attention of
Government,.

Government do not consider that tho creation of s Central Committee
would afford. & suitahle means of dealing with the matters mentioned.

Payugdr or INcous-Tux AND ArrLicaTioNs ¥oR INsorvency.

121. Haji Wajib-ud-din: Will the Government be pleascd to stﬁm:
(&’ the number of persons throughout India who paid income-tax in
7 1919-20, but have filed applications for Insolvency in 1919r20 7

(¢) the number of persons who are newly assessed this year with
_ineome-tax ? '

The Honournble Mr. W. M, Hailey: I regret that the information is
nat available,

Civir, PororatioNy 1IN CANTONMENTS.

12¢. Haji Wajih-ud-din: () Are the Government aware of the
hardships suffered by the civil population of Cantonments Ly the application of -
Sbetion 216 of the Cantonment Code ? 1f o, do they propose to modify the
aforesaid section ? '

(#) Have the Government gone through the columns of the several issues
of-the Tortnightly Cawtonment Advocate between Jannary and May lgst, which
eputain allegations of malicious and wlfra ufres action of the Cuntomment
Magisteatos - mnder Section 216 of the Cantonment Code, agpinst sqveral
respectable persons ? '

Sir Godfrey Pell : (2) Government are aware that exception has been
hﬁ"‘ in certain%uha_.rters to the method in which Section 216 of the Cantonment
Codeé is applied. The Government have just roccived the recommendations.of the

nmittee appointed to consider what reforms are necessary in the Cantonment
Law), and are considering what modification of Section 216, if any, should be

(8) The Government have read the articles referred to.

TrearveNT or- 3rp Crass Passexesns. -

128. Haji’ Wajih-ndsdin : Are the Government aware of the unsatje-
fuctory: tretment which the Srd class passengers meet with, generally on
wlmost all the Railway lines, and is any proposal to improve the situation now
under consideration or to be considered in the near future ?

Colonel W. D. Wagharn,: ‘ Uneatisfactory treatmout ’is a vory vague
term snd?ﬁmﬂd sk thgﬁ{orioumﬁle Member k’iiﬁr] y to specify. ﬁq-dimu'w in
‘which lie congiders improvement: might be in regard {o the treptment of
Brd'slass passengers. 1 should hkg,tg.m_ that the m&r&fm‘!iwmmoﬁ
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this claas of passengers are matters which recpive the constant ahtantéon of
Government and s great deal has been done in recent years to improve conditions
of travel ; the milway staff havie special instructions to 'treat” passengers with
courtesy and give them all possible help. If however, the ¢ Unsatisfactory
treatment’ refers to overcrowding in carriages or the like, this can only be
remedied by the provision of extra passenger stock for railways generully anid
will, as the Honourable Member donbtless realises, involve time and money.

CORRESPONDENCE BETWEEN A SUB-OVERSEER, AMBALA AND ~MIW-¥FS
AvurroriTies, ' ' g

124. ji Wajib-ud-din: Has the attention of the Government of
India been dmewn towards the correspondence. between one Kashmiri Lal
Barsal, Sub-Overscer, Ambala Cantonment, and the Military authorities as
published in Castonment Adrvocate, dated the 25th May 1921, on pages 11,
12 and 13, and if so, do the Government intend to intorfere in the matter ?

8ir Godfrey Fell : The Government have scen the correspondence in
question. The facts of the case arc asfollows : - w“

The Ambala Cantonment Comumitiec have made & rule—whioh they are
competent to do—+that private water conuections are o be given only to those
houses which pay a water-tax on a basis of at least a Rs. 40 rentgl. Lala
Kashmiri Lal, the registered rental of whose house was' Rs. 4, obtained s.
private water connection without the permission or knowledge of the compe-
tent Cantonment authority. On discovering these facts, the Canﬁb'nment
Committee raised the registercd rental of Lala Kashmiri Lial’s housq to Rs. 40
and demanded and recovered from him the water tax based on this amount.
Lala Kashmiri Lal appealed to the Commissioner, who decided that the Can-
tonment Committee were not competent to impose the enhanced rental of
Rs. 40 and cancelled their order. He directed that any amount paid in excess
of that due on a basis of a Rs. 4 rental shonld be refunded to Lala Kashmiri Lal,
Meanwhile, the Cantonment Committec cut off the councetion which Lala
Kashmiri Lal had obtained surreptitiously and without authority, In'so deing,
they were acting within their powers. The Government of India do pot intend
to interfere i1 the matter. s

Lerrens rustisukd 1N THE ‘TuibuNe’ re Dismugss axp Expexsive
' Living,

+126. Rai Bahadur Eakshi Sohan Lal: Has the attention of the
Government been drawn to the letters published in the Tribuse of ‘6th and 18th
May 1921, eaid to have been written by an Indian I.M:.8. (T.C.)? If so,
m)ltha Government Le pleased to state what action has been : taken to reliey
the alleged distress due to low mte of pay and cxpensive living ? ’

Bir Godfrey Fell : The Government have read ‘the letteny refarred to.

__ With regerd to the second pert of the question, the attention of the
Honourable Member is invited to the reply given to the Question No, 45 asked
on bth September by Professor 8. C, Shalr‘m ettt .
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Par 10 Txuporary Orricers or THE INDIAN MEDICAL SERVICE.

126. Bai Babadur Bakshi Sohan Lal: Is it a fact that an Army
Instruction (India), No. 613, wae issued in August 1920, in which a hope of
increase of pay was extended to temporary officers of the Indian Medical Service ?
If o, will &Govmentbeplmedto state what action so far has been taken ?
Is any announcement to be shortly made regarding this increase and will the

increase be on the same lines as that given to the permanent members of the
Indian Medical Service ?

8ir Godfrey Fell: The answer to the first part of the question is in the
ve‘

With Trd to the second part, rovised rates of pay for the temporary
officers of the Indian Medical Service have now been sanctioned, and a press
communiqué on the subject has been issued.

DzuoBiLizaTiON oF THE TEMPORARY OrrFiceErs IN THE INDIAN
MEebpican Skrvice.

127. Rai Bahadur Bakshi Sohan Lal: Is it a fact that a large
number of temporary officers of the Indian Medical Service have been demobilised
during the last few months? Will an increase of pay if announced affect equally
the demobilised officers for the time they served in the Military ?

Sir Godfrey Fell : Since the 1st February 1921, approximately some 200
Temporary Commissioned Indian Medical Service officers have been demobi-
lised, in all but a few cases at their own request. The increase of pay just
sanctioned for Temporary Commissioned Indian Medical Service oiE‘eara is

conditional on their signing a new form of agreement. Consequently, officers of
this class already demobilised will not be affected. ™ d :

. INorzase or Pav or Temporary INDIAN MeDicar Service OFFiCERS.

128. Rsi Bahadur Pakshi Sohan Lal: Do the Government propose to
tiake a definite statement as to the increase of pay of temporary I. M. S, officers
at an early date?

8ir Godfrey Fell: The attention of the Honourable Member is invited
to the reply given to the latter part of his previous question, ¢.c., No. 126.

TRAWSFER OF THE ADEN ADMINISTRATION.

129. BRai Bahadur RPakshi Sohan Lal: (z) How far is it correct
that it is under contemplation of the Government to transfer the administration
of Aden from the Bombay (*overnment to the Colonial Office ?

(8) If so, will Government be pleased to state how long ago Aden was
added to the British Indian Empire and administered gy the Bombay
Government at the ¢ost of the Indian exchequer and what amount has been
actually spent by the Indian Government on ite upkeep ?

(c) Inita fact:

(¥) that Government agsured the Indian public and Indisn merchants
desirous of investing money in Aden that Aden will ever remain an
integral part of Indian Empire ; ' o
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(¢¢) that it was captured in 1889 by an army sent by the Bombay
Government and has always been a part of the British Indian
Empire; o '

+¢i) that it has been developed and maintained by Indian money,

( Indian enterprise and Indian trade; i

(+v) that it was the Indian troops that have been mostly employed and
kept in Aden to preserve peace and order;

(v) that Indian merchants have acquired landed and house property in
Aden and have permancntly settled down making Aden fiel.r
homes ? ' .

(d) Will the transfer of Aden to the Colonial Office injuriously affect the
rights to equal citizenship of the British Commonwealth of His Majesty’s
British Indian subjects ?

(¢) Will the Government be pleased to state :

(¥) what is the population of each community in Aden;

(¢s) whether European merchants there are or are not only temporary
residents carrying on trade as shipping and coaling or commission
agents ?

(/) Will Government be pleased to state whether they have received any
representation from the British Indian Colonial Merchants’ Association, Bombay,
protesting against the contemplated transfer of Aden administration to the
Colonial Office? If so, what action, if any, has been or is intended to be taken
in this matter?

The Honourable Dr. T. B. S8apran (on behalf of the Honourable Mr.
Denys Bray) : (a) I would refer the Honourable Member to the answer given
by the Honourable Mr. Bray in the Council of State on the 26th March 1921
to a question on this subject asked by the Honourable Mr. Bhurgri. The
transfer of the administration of the Aden Settlement to the Colonial Office is
still under consideration.

(3) 1839. The actual expenditure incurred on the upkeep of Aden sinee
that date is mnot readily available, but the “Welb C-:I:m.::l]miun in 1900
estimated the annual cost at Rs. 24,50,000 of which Rs. 10,80,000 was paid
by His Majesty’s Government. .

(¢) (1) No such assurance can be traced.
(%) Yes.
(i¢i) Largely, but not wholly. Aden has been developed and main-

tained by British and Foreign moncy, enterprise and trade, as well
as Indian.

(i) No ; the normal garrison of Aden in the past has been Brit;
ranks 1,410, Indian ranks 1,134. pas ritish

(z) Yes,
(@) T would again refer to the answer given by the Honourable Mr. Bray
in the Connm[ of State on the 20th March and would repeat that the Govern-
ment of India have thmuszhout made it an absolute condition of their agsent

to the transfer that it shall in no waﬁ impair the interests and status of
Indians, who .ghall receive pregisely the same treatment as that aocorded to
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the other subjects of His Majesty. This stipulation His Mn’,j&ty’}: )Govern-
ment have accepted unreservedly. The Sccretary of State for Indi repeated
this assurance in the same words in the House of Commons on the 4th
August. "
(¢) (+¥) The statistics at the rccent census are these : Arabs 30,562,
Jews 4,408, Somalis 7,551, Indian Mubammadans 5,504, Hindus
3,691, Jains 308, Parsecs 323, Europeans 1,800, others 2,063.
" (i) Yes.

{/) Yes. His Majesty’s Sccretary of State for India who las been
informed of this and other representations recently stated in the House of
Commons that Government \\ful.sd endeavour to give weight to the opinions of
all communities concerned.

Mr. B. A. Spence: May I ask a supplementary question ? Is there in-
formation available for the general public as to the advantages of transferring
Aden from India ? Where can information on the subject be obtained ?

The Honourable Dr. T. B. Bapru: I must ask for notice of that
question,
"My, N. K. Samarth: Is it a fact that Mr. Winston Churchill stated
in the House of Commons that it is practically settled that Aden is to bo trans-
ferred from the Indian chvemment to the Colonial Office ?

The Honourable Dr. T. B. Sapru: I am not aware of that.

The Honourable Mr. W. M. Hailey : Mr. Winston Churchill stated
that the Secretary of State for India had agreed that Aden should b handed
over, Asfar as actual transfer is concerned, that statement is premature.
Negotiations are still going on, and no definite conclusion has been arrived at.

Mr. N. ¥. Samarth : Has the Government of India contradicted it
publicly ? ‘
The Honourable Mr. W. M. Hailey : I have now stated the facts.

Orrre or 74 MiLrjoy SterniNG or 7 rEw CENT, StOCK.

130. Mr, B. Venkatapatiraju: Will the Government be pleascd to
state :
- (a) Whether the Chambers of Commerce were consulted in India in the
matter of the offer of T} million sterling of T per cent. stock by
the Indian Government in England ?

(6) Whether it is a fact that the Joan was oversubsoribed so that a large
number of applicants reccived only 11 per cent. of what they
asked for ? _

(¢) Whether the new loan already stands at & premium of 8 por cent.
or more ?

(#) Whether the Government spent 2 per cent. for underwriting the
loan ?

(¢). Whether the Indian public were apprised of the igsuo of this ledn
before it wae cloged ?
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The Honourable Mr. W. M. Hailey: (s) No.

(8) Yen. Applicants for amounts up to £2,000 received allotment in full ;
applicants above 22,000 and'up to £15,000 received £2,000 ; applicants for
larger sums received about 11 per cent.

.. . () Recent quotations have been slightly above 104. This price, howover,
includes the dividend of 8 pounds payable on the bth October.

(@) Yes.
(¢) Yes, though only about 24 hours before the loan was closed.

Mr.J. Chandhuri: May T ask a Supplementary Question? Was this
loan raised for buying railway materials in England ?

The Honourable Mr. W. M. Hailev: Thisloan was raised, Sir,in
cirenmstances which. were cxplained when T made my budget speech on
the 1st of March last. As the Honourable Member is aware, b millions were:
provided for under the arrangements then contemplated for supplementing -
our balances in England and Tndin. The actual loan raised was 74 millions.
It was not raired specifically for the purpose which the Honourable Member

gests, but it was raired in aid of our halances generally, though, as a
matter of fact, large sums of money had to be spent on railway material, and
this loan went to provide part of the money.

Mr. J. Chaudhari : Is it a fact that the materials which were purchased
in England at the time could have been purchased cheaper if they had been
ordered from America or bought in foreign markets ?

The Honourable Mr. W. M, Hailey : I think, Sir, that the question
that the Honourable Member has just raised does not arise out of the main
question at all. There are other questions I fancy on the paper referring to
that matter, and Government will give all the information at their command

when replying to those questions.

Mr. B. A. Spence : May I ask the Honourable Member why, in view
of the very advantageous terms of the loan, it was considered necessary to pay
2 per cent, for underwriting ?

The Honourable Mr, W. M. Hailey: Iam afraid I cannot answer
that ion in terms. It was thought at the timeinadvisable te place

this loan on the market without first engaging for underwriting, The
armngements were made, as the Hononrable Member is aware, by the M
of State, and he and his advisers thought that step necessary, v s

Rurer Loax oF THE GOVERNMENT o¥ INDIA.

181. Mr, B. Venkatapatiraju: Will the' Government be pleased to
state :
(a) The amount subseribed for the new rupeo loan of the Government
of India at 6 per cent. in India and in England, respectively ?
(5) What'is the total amount that is proposed to be raised by this
rupee loan ? .
e) Whether any portion of this loan would be given to the Local
Goveérnments for lending to local bodies ?
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(4) Whether it is a fact that 7§ per cent. interest is proposed to be
charged for lending to the local bodies by the Government?

() Whether half & per cent. extra over six per cent. would not cover
the oost of supervision and realization ?

The Honourable Mr. W. M. Hailey : (2) On the 29th August 1921,
the figures were 42,55 lakhs in India, and 127 lakhs in England, :

(3) The amount of the loan was unlimited.

(¢) The Central Government will he making loans to some provincial
Governments during the current year to finance their capital roquirements,
where they are unable to do so from their own resources, and in estimating
their requirements, they take into consideration the loans which they propose to
make to Local Bodies. Such loans to Provincial Governments are made from
the Government of India’s general wave and means resources, of which the
prooeeds of this vear’s loan form a part ; it would not, therefore, be accurate
to eay, that it is & portion of this year’s loan that is being lent to Local
Governments.

(@) The Government of India have no information on this point.

() Government have no data from which they can test the correctness of
the Honourable Member’s assumption. The rate at which a Provineial
Government lends to T.ocal Bodies is & matter for that Government’s discretion.
I inay add, however, that the rate of 6 per cent. referred to is free of income-
tax, and this concession is equivalent to an additional interest payment of § per
oent,

. Ramnway axp Steamen Cwanars,

132. Mr. B. Venkatapatirain: Will the Government he pleased to
state whether there has been any inerease in the rate of Railway and Steamer
charges in India since the Assembly last met and if so, what was the
incvense ? :

Oolonel W. D. Waghorn: Maxima and Minima rates for goods and
coaching traffic carried over railwavs are sanctioned by the Railway Board,
within these limits railways have the power to vary, mates. Individual Rail-
way Administrations acting under their powers have in certain instances
increased their rates within the existing maxima. Increased maxima rates for
goods traffic have been approved by the Railway Board since the last meeting
of the Assembly, but no sanction has yet been given approving a date for their
introduction.

As regards steamer charges, Government exeroise no control over rates
charged by steamer companies and the information asked for is not available.

INTERNATIONAL CREDITS.

183. Mr. B. Venkatapatiraju: (a) Will the Government be pleased
lace on the table the correspondence that passed between the Government
E::dis and the Secretary of State regarding the International credits ?

(3) Will the Government be pleased to state whether the ‘ Ter Mullen ’
scheme wonld facilitate the importation of prime pecessaries by the importers

to
of

"
»
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by offering collateral seourity for credit granted by foreign exporters, in the
form of bonds issued to the Importer by his own Government ?

¢) Is it a fact that American manufacturers are not extending any credit
to Indian Importers whatever be the references of their banks and their solvent
position in the country ?° :

d) Is American business with this country on a cash besis by prepay-
ment(be!ore anything is*shipped from the United States ?

(¢) Is it a fact that India’s demand for American goods is on the nﬁﬁ
curve and the business necessitates that  irrevocable letters of credit ’ sh
accompany all orders ?

(/) Is it necsssary to carry on trade between India and the United States
indirectly through intermediate channels like English Export and Import
houses ?

)} Is the Government of India prepared to recommend the inclusion of
India in the International credit scheme?

The Honourable Mr. W. M, Hailey: (s) A copy of the correspond-
ence between the Secretary of State and the Government of India, as also the
Government of India’s circular letter to the Chambers of Commerce and their
replies thereto, are laid on the table.

(8) The Ter Meullen scheme is designed to facilitate exports in the
manner stated to countries where the ordinary machinery of credit has broken
down. '

(¢) and (d). No. There is no such universal practice. Credit terms vary
with the standing of the buyer. Government, however, understand that
American exporters have recently been cautious in extending credit to Indian
buyers in view of numerous instances in which Indian merchants have failed to
meet, their bills. -

(¢) India’s demand for American goods, generally speaking, may be said to
be on the rising curve in the same way as India’s demand for goods of any
other country is on the rising curve in view of the increase in consunption of
an increasing population. Irrevocable letters of credit are nmot necessary in
every caee, &wugh they are usually insisted on.

(/) That is a business consideration in regard to which Government cane
not give an . authoritative answer.

(9) Indian exporters will, it is hoqad, be able to participate in the Ter
Meullen soheme or similar International schemes, but, as at present advised,
the Government of India doubt whether it is desirable that this Government
‘should participate financially, '

Telegram R., No. 2730, dated tho 21st October 1020,
From—His Majesty’s Secretary of State for India,
To—His Excellency the Viceroy (Finance Department).

piority A.~—Brussels Financial Conference. I shall shortly forward by despatch
T{ mbngtbed by Indian Delegates and connected papers. Resolutions unynimonll_y
e o

d by Conference enumerated principles of general application under four heads, Publio
Finance, Currency and Kxchange, ~International and International Credits.
Construstive portion of propossls which bears directly on present position of India's export
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. frage is ined in numbers 8 and 9 of Resolutions on Inbernational Credits, mbstance of
which ism- : .
Begins. No. 8.—International Organization should be formed and placed at the
K disposal of the States &e:gxlllxg to have assistance to credit iurr\:.he purpose of
paying for their essential imports. These Btates would then notify the assets
which they are prepared to slod.ge as socurity forthe sake of obtaining oredit,
and wonld come to an undorstanding with the International nization
as to conditions under which these ussets would be adwninistered. 'The bopds
issued against tho gnarantee would be used as collateral for credits intended
to eover the cost of commodities. Committes of Financiers and Businoss men
should be nominated forthwith by the Comncil of the League of Nations for
thomou of defining the measures necessary to give practical effect to this
proposal.

0, 8.—1% has been represented to the Conference that more complete results might
‘be achieved if the bonds used as collateral were to oarry some International
ﬁ_lnntw. The Conference sees no objection to the further consideration of

is proposal, The Committee referred to in paragraph 8 above might usefully
consider the conditions under which it oould bo applied. Endw. _

2. Paragraph 8 summarised above rofera to scheme put forward by Ter Mullon Putch
Banker generally accepted by Conforence of Deceinber 18th ; Indian delegates wore doubt-
fu w this fgoeniur enongh and adoption thercon roferred to in paragraph 9 was
consoyuently put forward by Marhall Reid.

, He was careful not to commit you, Full papers were forwarded to Cook by mail
October 14th, I shall be E}l.a if youwill on receipt consider these proposals aad ph
your views as soon as possible,
i 8. From nature of prooeedings and constitution of Conference delegates had no appor.
tanity of direct eommercial negotiations for disposal of particular commodities, In the
cotrse of proceedings, however, they made it generally known that Indis had coosidersble
exportable surplus of raw commeodities and will readily assist in world’s reconstruction by
y of these provided satisfactory financial arrangements can be made; they also as
-ex above pressed for goneral scheme of trade credits, '

Telogram No. 2036-F., dated Simla, the 12th November 1020,
From—FHis Excellency the Viceroy (Finance Department),
To=His Majesty's Scoretary of State for India.

Your tel 21at October, Brussels Financial Conforense, We have reseived {lpun
forwarded with Howard's domi-official letters to Cook of 18th and 19th October, bmt have
not yet received formal despatch, .

2. We have no observations io make on genctal rocommendationg of Confevence.
These set forth generally accepted principles which we think we can justly claim
have guided ns in Indian Financial inistration, We ocordislly weloome endeavour
to w out » scheme of International oredits, importance of which tol‘l;zgn.‘

. in presont condition of her ex trade, wo peed nei emphasixe. - Bedare,
ever, committing onreclves to practical dotails of scheme, we think it ewsgntial to canenlt
reproscatative commercial and banking opinion in India. “We shall do this simultanecusly
with l‘gvubl’uli;iclill of report on November 26th and shall complote our inquiry with least
pagsible delsy.

8. Meanwhile, as at present advised, we agree with 8ir Marshall Reid’s opinion that for
scheme to be of practical value, so far as India is concerned, bonda must be ﬁqu negotiable,
Our inquiries here will be in part directed towards ascertaining how far bonds contemplated
Jin Sir Marshall Reid's supplementary schemo will be accoptable as ocollateral, .and on this
‘point we suggest that it might be useful for you to consult head offices of Exchange Banks,

' ‘} 4 We dexire to expréss our sppreciation of able way in which India was represented
" at ‘Brussels by her delegatos. '
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Ixpis Orrics, LoNpox,

. . MOtk October $920,
i Finanoisl, '
No. 88,
To His ExoRLLENCY THE RiGHT HoXoURABLE THE GOVERNOBR GENERAL oF INpLA
1x CouxciL,
My Logo,

In continuation of my telegram dated the 21st October 1820, I forward herewith, for
o Already published the infornation of Your Excellency’s Government, the report®
P e ancial Con. Submitted by the delegates for India on the Inmternational
foremce at Brnmels: , Beport of Financial Conference recently held at DBrussels, I have no
Dolegates for Indis. objection to the pablication ofy the report if you oconsider this
course desirable. In that case please inform me and I will simultaneously publish it here.
2. 1t may be expected that 8 further communication will, in due course, be received
from the League of Nations r ing the resolutions unanimously accepted by the Confer-
ence. Meanwhile, I shall be glad of any observations which you may desire to offer with
regard to them, but you will observo that many of them merely sét out generally
principles in the light of which Indian Finance hay bocn consistently administered,

3. Apart from the recommendations of ;ilenm'al application, India is specially interested
in those rolating to international credits. The matter ia one in which, as the delegates ex-
plain in paragraph 11 of their report, tho countries aflected may be expocted to d their
attitude at short notice. A dafinite conclusion cannot, of course, be arrived st until formal
pmmh are initiated under the suthority of the League of Nations on the subj It
i, ever, desirable to oome to & provisional decision on the question whether, in the event

. s scheme on the lines of that put forward by Bir Marahall Reid 201- an international gusramtee
finding gemeral accaptance, Government of India should, in the interests of the Indian
export trade, participate therein. I sball be glad, therefore, to have an early expremsion of
your views as al asked for in ::J telegram quoted above. Without desiring in any way to
aunticipate your conclusions, I am inclined to think that the amount of such guarantee for
which the Government of India should accept responsibility should not in any ease exoeed,
say, 600,000! .

4. 1 have conveyed to the representatives of India at the Conference an expression
of thanks on my behalf and on behalf of your Government for the valuable services which
they have rendered, .

I have the honmour to be,
My Lord,
Your Lordship's most obedient, humble Servant,

(8d.) EDWIN B, MONTAGU.

Telegram No. 346-F., dated the 20th January 1021
From—His Excollency the Viceroy (Financo Department),
To—His Majesty’s Secretary of State for India,

Plonse refer to corveapondence ending with Moward’s domi-official letter No, F.-15 of 8th
January to Cook. Rcheme for intoruational credits.  Copy of correspondonce with Chambers
of Commerce is ‘beinf: forwarded by this week’s mail. Certain Chambers have not yet
replied, but from replies already received and from informal digonssions with Exchange Banks
and merchants we consider that we bave recoived wufficient indication of commercial opinion

" to enable us to reply to query asked in your telegram of 21st October 1920.
Wo shall, if necessary, send a further telegram on receiving remaining replies.”
2. Endeavour to work ont acheme of international oredita in cordially welcomed, tbongh,
lly spoaking, business clpul.vlia henitates to commit itself to- practical details. ‘Opinion
\mwam. upanimous and ia shared by us that Marshall Heid’s scheme is decided
improvement upon that known as the Ter Mullen scheme. DBongal Chamber is particularly
snxions that sy schome which may be agroed upon be put into operatiob with the minimum
of delay, We are advised that the particular trade which benefit more than any
-gther by early imnagumiien of oredit soheme would be the export trades in hides,
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3. As details, we entirely agree with opinion expressed in letter from Bengal
Chamber of and also in informal discussions referred to above, that from a practioal
point of view it is essential that scheme should be worked in such a way as to use the
proposed bonds as collateral for the establishment of cash credits at the don _affices of
the Exchange Banks, and that it must, in fact, be operated entirely from London. From his
letter of 33nd ber 1980 we gather that this is also I pe’s opinion. Beugal
Chamber refers in this connection to limitation of resources of banks in India and to impos-
sibility of Government at this &nd at.t:xivting any allocation among exporters. We l::ﬁpll.

ore, that details bo settled in consultation with Exchange Banks in London, we
'are ootitent to leavo these entirely in your hands.

Telegram No. 1256-F., dated Simla, the 20th April 1921,
From--His Exoellency the Viceroy (Finance Department),
To—His Majesty's Secretary of State for India.

Weshall be glad to know what the present position is as regards scheme for eertain
of international credits. Considersble intervst in manifested in this matter in business
circles in Indis, and we continually recoive queries as to tho stage which the discussion has
now reached and what prospect there is of any practical outcomo in the near future.

2. Matter was also discusscd at recent mecting between Finance Momber and Indian
Merchants’ Chamber and Bureau whose letter on the subject, dated 8rd March 1021, was
forwarded to the India Office on March 24th, You will have noticed Chamber's suggestion
that only praetical nolation is to be found on lines similar to that adopted in America,
pamely, crestion of a Finance Corporation. In disoussing this matter with Chamber
at Bombay, Finance Member expressod doubt as to whether such & corporation oould be
efeated in Indis with sufficient capital resources which might have to be locked up for a.
considerable period. We are, howwver, exploring the matter further, as this suggestion haw
received support. Meanwhile, it will be of assistance for us to have some idea as to whethor
there -is any probability of Indian cxporters being able to benefit from any scheme of
international credits that is likely to be set up in near future. °

Telegram No. 2193, dated the 27th April 1921,
. From—His Majesty's Sceretary of State for India,
To—His Excellency the Viceroy (Finance Department).

Your telegram of the 20th instant, 12566-F. International credits. Matter has been
under discussion with organiser for Ter Mullen scheme who ix at present on Continent for
the of ascertaining what importing countries will take advantage of scheme and
parti y of devising measures for relief of Austria’s position, He has been informed of
commodities which India is in position to -supply. He has not yet informed us what
countries, if any, will be prepared to come under scheme, but has inquired whether, in case
scheme is ulo%wl for any country, Government of India wonld be prepared to guarantee
exports from ndia thereto in respect of which Ter Mullen bonds have been put up without
this collaternl security. Prima facie it seems most doubtful whether it would be
legitimate in present state of Indian finances to accept any extended liability of this kind, or
the whole of such liability, and it is farthor possible that certain class in India might

t transaction as undertaken for benefit of Dritish export of firms. What are
views on this point P India’s case iu really not on all fours with that here where similar
ntee by British Government has been given with object of alleviating serious trade
epression. As agninst alternative, howover, it has been suggested that if Ter Mullen scheme
is accepted by any importing country or countrios, it might bo feasible to constitute Corpora-
tion in India which would give Emrnntoe on lines suggested hy organiser agninst security lm-
ed by the bonds. It would pro bly be necessary even under this ssTangement for Government
of India to participate partially in scheme and accept some mat:i:dpmion of risk. Though
it is not possible to give any close estimate as to extent of de for guarantee of this
kind, it would not neeun.r&y be very large, as total annual exports from India to pre-war
... Austria were loss ghan seven million poands, and no diffioulty would ariwe in limiting out-
i standing guarantees to five million pounds or even levsor sumu. 1t has indeed been suggested
al:t 3 tutms:p to two nillion pounds might go » wubstantial way. towardy mesting

at out .
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Paragrapk 9. —The sbove alternative fnon very similar lines to idea adumbrated in
your telegram“of April 20th (and seems to me the most promising mmggestion so far Et
forward). T shall be glad to learn (1) remnlts of further inquiries you are making on the
stubject, (2) whether vou contemplate that Government should perticipate in proposed
Corporation, and (9) if so, the proportion and total amount of the liability which we ccald
in your opinion legitimately accept.

Paragrapk 8.—~1In the event of major portion of risk being guarantesd by Government
or by Corporation (gr. undec.) suggested it is possible that Exchange Banks may be
induced to co-operate by accepting limited proportion of risk involved in case of export
hills financed by them. T shall not however approach them formally on the subject until I
know your general attitnde towards gnarantee by Government or creation of gnarantesing
Corporation. Tt will, therefore, be useful if you will let me know vour views on these points
lfn anticipation of your further report as to practicability of formation of -apecial Corporation

or purpose,

Telegram No, 1781-F., dated the 9th June 1921,
From—His Exocellency the Viceroy (Finance Dapartment),
To—His Majesty’s Secretary of State for India.

Your telegram of 27th Avril, No. 2193. Export credits. Delavin replying has been
dne to our having explored matter in the informal consultation with Enropean and Indian
business interests st Caleuttaand Bombay. Indian interests at both places are emphatically
opposed to any form of (overnment guaranten, Furopean interests would not oblect to
Government guarantee which they recognise would strengthen the scheme, but thev realise
diffenlties. Arenments which yon suggeat might be used that anch guarantee would be for
benefit of British export firma are in fact already being used, We think, therefore, that it
is essential that Indian Government should not participate financially.

2. With regard to posaibility of forming Finance Corporationin India, this is rejected as
impractieable by Enropean interests at hoth places and by Indian representatives in Calcutta,
They realise that there is no solidarity of interests : the large exporting houses and the Ex-
change Banks are not in the maition of principals, and thev eonsider that finance can best be
arranged through London. The leading houses will certainly prefer to make their own
arrangementa with approved buyers rather than pool their resources with others. The Indian
Merchants’ Chamber at Bombay are still desirous of exploring, purely as & business proposi-
tion, the formation of a Corparation to develop export and import trade with Germany and
Austris, but it is clenr no support for the acheme will bo forthcoming from the Caleutta side,
nor we believe from banking intercats in Bombay, so that we doubt whether scheme onany
substantia] scale will mature. We do not think the Government of India should participate
financially in any such echeme.

No. 2060-F.
GovERNMENT OoF INDIA.
FINANCE DEPARTMENT.

Frox
E. M. COOK, Esq., C.ILE, I.CS8,
Officiating Secretary to the Government of India,
To
Trx SECRETARIES or arr CHAMBERS or COMMERCE.
Delks, the 30th November 1920,
Sz,

T am directed to enclose, for the information of your Committes, % copies of the Repnrtl
of the Delegates for Indin to the recent Tnternational Financial Conference Leld st Brussels.

2. Tt is understood that the resolutions accepted by the Conference will shortly be
oonasidered by the League of Nations, and meanwhilo the Government of India will be glad
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to ressive any obesrvations which your Committee may desire to offer with regard to them,
Tt will be observed, however, that most of the resclations merely register th® unanimouns
adherence of the (:!:mfmm'mi hl-]:r]tis;; o:fnm}al 015 _Em‘;lnd puhli;nfaam:il imd :e];:o;th eu‘t;lii:
Euunll accepbed priaciples, in t of which India may justly claim er pu
nAnos gn been consistently administered.

8. Apart from the recommendations of general application, this country in spechlly
in in those relating to international credits, and I ain particularly to invite the
attention of vour Committee to the scheme referred to in paragraph 8 of Appendix A
Enclosure IV, and eet forth a Annex. A thereto. The Government of India are diqloufi
cordially to weleome any endeavour to work out n scheme of international credits, the
importance of which to Tndia's export trade need not be emphasised. They think, however,
that it is espential that, for any snch schemo to be of practical valne, so far an India is

, the bonds in question must be fully megotiable, and for this ressom your
Committee will prodably acree with them that the amplifications suggested by Sir Marshall
Reid, as printed in Appendix H, are an improvement.

4. The nt depression in the export trade is no doubt partly due, in the case of some
exports, to the existence of large unused stocks in foreign conntries, but, in the case of other
exports, it is probably due to the lack of credit facilities. Tt is as regards the latter claan
of exports that a scheme such as that put forward at the Brussels Conference may be of
value. T am accordingly to invite the opinion of your Committee, firstly, as to how far sny
such scheme is likely to assist the various export intevests represented in your Chamber, and
secondly, whether your Committee have any criticiams or mp,]xoatinns to make regarding the
prictical details of tho scheme adumbrated by Sir Marshall Reid in Appendix H. Tn the
event of a schome on such lines proving practicnble and finding general acceptance among
the nations represented at the Conference, the Government of India will then consider the

uestion of participating therein to the extent of accepting responsibility for some definite
:lnn of the international guarantee.

8. The Government of Tixdia have expressed to the Secretary of State their appreciation
of the able way in which India war represented in Brussels by her delegates, Mr. H. F.
Heward, 8ir Marwhall Reid and 8ir Fazulbhoy Currimbhoy. ) .

I have the homour to be,
.Bim,
Your most obedient Rervant,

E. M. COOK,
Officiating Secretary to the Government of India.

No. 288l

Copy forwarded to the Commerce Department, the Controller of the Curvency, the
Deputy Controller of the Currency, Bombsy, and the Managing Governors Designate,
Tmperial Bank of India.

By order, etc.,

A. V. V. ATYAR,
Asrbstunt Seopstary to the 'Government of India.

No. 6-C. F. 1., dated Karachi, the 16th Decomber 1920,
From—E. L. Rocrrs, Esq., Secretary, Karachi Chamber of Commerce, |,
To—The Beoretary to the Government of India, Finance Department, Delhi.

T have the honour to acknowledge receipt of letter No. 2060-F., dated the 20th Novem-
ber 1020, forwarding..12 copies of the Regrt of the Delegates for Indin to the recent
International Financial Conference held at Brusscls, and stating that it is understood that
%& resolutions accepted by the Conforence will shortly be considered by the League of

(ations, and meanwhile the Government of India will bo glad to receive any observationa
which this Chamber may dosire to offer with regard to them.

S - lt:lply I am directed to inform you that my Committee are of‘opinion that the acheme
sibmitted by Sir Marshall Reid, C.I.E. (Appendix * H*), might be given a trial if it can be
put into operation,
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Dated Cawnpore, the 28rd December 1920,
Fgom=—1J. G. Rrax, Esq., Secretary, Upper India Chamber of Commerce,
To—The Secretary to the Government of India, Finance Department, Delbi.
T am directed to refer to your No. 2680-F., dated the 20th November, forwarding the

Repoﬂ:iof the Delegates for India to the recent International Financial Conference held at
ssels.

2. The Committoe of the Chamber appreciate the opportunity afforded to them of putti
éﬁ;;vfm'd any observations which they mag desire in reg!:?i?r to tﬂ regolutions mptedpgyhtﬁ
erence.

8. The interests reprevented by thiv Chamber are mainly industrial and manufacturing
!nd their inarket is an indigenous one; the members of the Chamber therefore are not
interested to the same extent in the propossls of the Conforence as are the members of thoee
€hambers which serve the large ports of India end are vitally affocted by questions of
Elgort and import. At the same time, the Committes of this Chamber foel that the scheme
sub mitted |:.vy Bir Marshall Reid in Appendix “ H " of the report, is vomewhat involved, and
it is a question whether the scheme mentioned in a recent pronouncement of the Prime
Minister, and which is in essentials one of simple barter with tho central European countries,
is not bettor and likely to be more easily worked.

Datod Madras, the 28rd December 1820. _
From—Jas. F. S1upsox, Exq., Chairman, Chamber of Commerce, Madras,
To—The Becretary to the Government of India, Finance Department, Delhi.

Yonr No. 2080-F., dated the 20th ultimo, together with its enclosure (Report of the
Delegates for Indip to the International Financial Conference at Brussels, 1920), hae been
eonsidered by this Chamber.

2. The Chamber is glad to note.that the Government of India are disposed cordially to
welcome any endeavour to work out o scheme of international credits.

As mentioned in paragraph 8 of your letter under reforence, the importance of some
such system of credits to India's export trade need not be emphasized.

The Chamber is of opinion that some snch acheme would be Iikally to assiet in disposing
to the Continent of some of the heavy stocks of hides now being held by the Government
in London,

Hidea and skina aro the principal export of Madras, and it is unnecessary to refer to the
deplorable condition in which the trade now finds itself, and in connection with which the
Chamber is now in correspondence with another department of Government.

8. The Chamber agrees generally with the suggestions of Sir Marshall Reid.

Dated the 6th January 1921.
From—The Secretary, Burma Chamber of Commerce, Rangoon,
To—The Secretary to the Government of India, Financo Department, Delhi.
Your Circular letter No. 2060-F. of November 20th, 1920, dealing with the Brussels
Tnternational Financial Genference, has had the attention of my Committeo, who desire me
to say that this Chamber is strongly in favour of Continental credits being arranged, Lut
would prefer to leavo the details of the scheme to financial exports.

No. 116-1821, dated Caloutts, the 12th January 1921
Prom—The Secretary, Bengal Chamber of Commaerce,
To—The Becretary to the Government of India, Finance Department, Delhi.

T am directed to ncknowledge the receipt of your letter No. 2060-F., dated the 20th
November 1820, to which you attached copies of the Report of the Delegates for India to the
recent International Financial Conference held at Brussels.

2, You invite the apecial attention of the Committee of the Chamber to the scheme for
the estalllishment of international credits which is referred to in paragraph 8 of enclosure 4
to Appendix A. This Appendix to the Indian Delegates” Report is itself the report of the
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Conference, and 'enclosare 4 enumerates the recommendntions of the Committee on international

eredits, which were adopted by the Conferemee. Yom ank, firstly, for the apinion of the

Chamber ae to how far any such scheme is lil:ol‘y to assist the varions um{t interests ; and

secondly, whether the Chomber has any criticisms or mggestions tooffer regarding the

migl ietails of the supplementary propoeals put forward by Sir Marshall Reid and set
orth in

ppendix H.

. 3. In reply to these inquiries, T am to say that the Committee of the Chamber agree
with the Government of Tndia in cordinlly weleoming any endeavonr to work ont a scheme
of international credite. For they are clearly of the opinion that if a scheme can be put into
operation, it must have the effect of promoting, at any rate to some extent, the ¢ trade
of India. They nagree also as to the necessity for making the bondn that may be created
fully negotiable. And if this were provided for by any internationa]l guarantee, as oon-
templated by 8ir Marshall Reid, the Committee wonld approve of the Government of India
accepting responaibility for some definite share of the enarnntee.  But there would be, 1hey
apprehend, consideralile diffienlty in actually working the eredita in thir country. For they do
not see how it wonld be possible for the (Government of India to distribute amongz exporters
the amount which wonld be at their disposal, without risking dissatisfaction which might
even become political in character. Tt must alen be remembored that thie ressurces of the
Banke in Indin are limited. And thislimitation wonld not be overnome by the guarantee,
because it would be necessnry for the actual rash to be provided hy the Bankw with a long
lock-up of funds ; and the Banks here could not provide cash, under such conditions, except
to a moderate extent.

4. In view of the foregoinm considerations, the Committee feel that any credit scheme
such as that contemplated must he centred in, and worked from, London. Tn fact thia
would appear to them to be the only practicable way of putting the system into successful
operation, Credit in of eourse very Anid, and it wonld uickly find its way to this country
from the centre which would be established in London, The Bank and accepting houses
there would take up the bonds and issne letters of credit, which would enable husiness to

in the customary way. Probably alss the Banka might regard the amonnt thus placed
at their disposa] as a nucleus of credit, and themeaelves take a share in the risk. It is, the
Committee think, of the highest importance that anv scheme which mav be agreed upon
shonld he put into operation with the minimum of delay, And thev beliove that if it is
operated from London, as they suzgest, it will be put into practice and worked much fnore
quickly than it conld possibly he from this countrv. They accordinglv recommend, for the
consideration of the Government. that the Indin Office should be naked to discnss the question
with the leading London Banks intevestsd in the Tndisn tmde, both the Exchange Banks
and others, and endeavour, in consultation with them, to formulate a practical method of
working the system.

6. In reply to your second inquiry, T am to say that the Committee do not think that
there is need for them to discuss in detail, at any tate for the moment, the propsals pmt
forward by Sir Marshall Reid. The advice of the Banks in London should be obtained npom
these proposals which, it may be noted, are not framed with exolusive reference to India.

No. 28, dated Madras, the 24th January 1921

From—The SBouthern India Skin and Hide Merchants' Awsociation;. :
To-E. M. Coox, Esq., CLE, 1.CS8, Becretary to the Goversment of Indis,
Finance Department. .
Adverting to your Circular letter No, 2960-F,, dated Delhi, the 20th November 1920,
ml"'i'.l‘s‘ of the Report of the Delegntos for India presented at the International
Financial Conference held at Brussels during last year, I have the honour to inform you that
the details of the scheme of International Credits were fully discuased, and my Committec
gpmm of the scheme and offers no critiviams or suggestions vegarding the practical details

the scheme adumbrated by Sir Marshall Reid in Appendix H.

No. 228-200—-1020, dated the 26th January 1621.
From—The Acting Secretary, Chamber of Commerce, Bombay,
_ To—The Officiating Secretary to the Government of Indis, Finance Department.
- » Tam directed to ackmowledge reccipt of your letter No. 3960-F., duted the 20th November
1620, and ite sccompuniments with reference to the Report of the Delogatss for India to'the
reoent International Financial Conference held at Brussels,

Lk
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2, In reply, I am to state that, after careful consideration of the above-mentioned Report
and tho covaring letter from the Government of India in your Departinent, my Committee
desire me tp mngmit their views as undor :—

(a) My Committoe consider that it is most im nt to the trade of India that
everything possible should be done to restore the purchasing power of the Conti-
nental nations,

(8) They consider further that a scheme of tho nature put forward at the Conference,
if practicable, will bring about the desired result.

(¢) My Committee, however, do not feel themsclves competent to discuss the details of
tge scheme which must be subject, in their opinion, to continual discussion and
ro-arrangement in Europe. At the same time, they oonsider it desirable for
Government to forn a Committee, composed of the financial experts and leading
exporters of this country, to consider, report on, and, if necessary, amplify the
scheme adumbrated by Bir Marshall Reid in Appendix H. '

. No. T.-578, dated Bombay, the 3rd March 1921.
From—The Secretary, the Indian Merchants’ Chamber and Bureau, Bombay,
To—The Secretary to the Government of India, Finance Departwent.

1 am directed to acknowledge receipt of your letter of the 20th November 1920 enclosing
report of the Delegates for India to the International Financial Conferonce at Brussels,

You mention in paragroph 4 of your letter that the present depression in the export
0 18— ' .
(a) partly duo to existence of large unused stocks;
(3) partly to lack of credit facilitios ;
ahd you invited the opinion of my Committee au to

Sirstly, hc:lw far the scheme in Appendix H is likely to assist tho export interests,
an .

eccondly, whether my Committee have any criticisms to make or suggestions to
offer.

My Committee have given carcful consideration to the above and are of opinion that the
depression is due to the elimination of the enormous purchasing power that was represented
by the war requirements of the various belligerent Govermments, and that the substitution of
tgis enormous purchasing power by other purchasing power of comparable magnitude would
be needed to get rid of t.E: commoditics that bave bven et froe by the cessation of war
dem '

Thiy weems impossible and therefore the deprossion m:.t cure itself by compelling new
supplies to be restricted to the prospective purchasing power.

Meanwhile, such purchasing power ay may exiat potentially has to be made effective by
stuitable measures, But the measures advocated in the scheme do not go to the fundamentals,
Tt veoma to be assumed that the money to pay for imports is there and it is only necessary
to provide some sort of Bank Credit arrangement to get over the hesitation and distrust of
tho sellers in.the exporting countrics, This is not a correct dingnosin of the situation. The
money to pay for imports is NOT there in the roquisite amounts, By * Money' hero is to
be understood * Exchangeable Commodities ". 1f the importing countries had a sufficiency
of exportable commoditics to give in exchange, then the present banking machinery of the
world would be able to cope with the situation and a way wonld be found to exhango the
commeditios requiring to be imported. But this is not the case. The situation to-day is that
a country, say Roumania, is badly in need of say 200 millions worth of commoditios from
other countries and has presently only say 100 millions worth to offer in exchange, What is
therefore wanted is to provide Roumania with the means of purchase for these additional 100
millions, Roumanin lins many potentinlly very valunblo aswets, f.e., its forcsts, oil fields,
mines, otc., and if it could bo arranged to create bondw against these, Roumania would have
the t means of paying for the additional 100 millions, The scheme contemplates suoh
mml] as teral, not as the cash Lhat is to pay for the exports,

~_In this my Committee feel tho Scheme fails to appreviate the real difficulty —the want
of the cash—and fails to ide for it and my Committee thereforo feel that the proposed
Scheme if useful at all will be of extremely limited usefulness,
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‘What is really required is to provide enuntries like Roumania with this cash in the
sbape of long or short term loans, the money so Trovidod being used solely for thepurchase of
wecessary imports. Then alone will it bo possible for banks to find the necessary cover'for
the bills offered against the additional 100 millions of commodities that Roumania needs.

Beafore anybody can contomplate the advance of this 100 millions he would require the
assurance that the money that he lends will not be soized by other ereditors against other
debts previously incurred by Roumania of whatever kind.

LY
To give an instance from ordinary commerce nobody will advance further funds te a
man that is insolvent, however great his abilities otherwise may be until this insolvent either
goes through the insolvency courts and then starts with a clean slate, or compounds with his
creditors and frees himself from further pressure on their account.

Therefore what will have to be done in the hypothetical case of Roumanis mentionod
above is that ita other creditora should compound with it in such a way that it may be
gonible for a new party to consider it reasonably safe to make further loans to Roumania,

n other words the Allies that have made very large loans to Roumanin should agree to either
forego interest and agree to postponement of yment of loan for a fixed period, say 20 years,
or fund the interest and postpone the total linbility, and should agrec to give priority to such
loans as may be hereafter mado to Roumania for raw materials, machinery, ntF

This question bristles with difficulties and has cvidently been shelved by the Brussels
Conferonce owing no donbt to the great difficnlty of getting Roumanin's t ereditors to
forego or postpone any part of thoir clnims. Henco we have this credit weheme which, as wo
point out above, will be qnite inadequate to the necds of the situation. Iaving said this we
shall now examine the scheme submitted by Sir Marshall Reid. This scheme contemplates ~

(1) the creation of bonds by Roumania on approved assets ;
(2) the handing over of these bonds to the central commission ;
(8) the iusue by the Central Commission of its own bonds on the security of (2) ;

(4) the creation of o guarantec fund to which exporters or importers conld subseribe
and conld thereby be entitled to, say, 10 times the amount of their shares in
the shape of C. (. bonds named in (3).

With the above modifications the rest of the schemein Annexure A appears to be adopted
by 8ir Marshall Reid. The remaining steps are— _
(5) the pledging of the C. C. Bondy by the importer in Roumania to the exporter
say 1n India who 'will hand them as collateral to his banker when selling his
biﬁ on Roumania ; .
(6) the return of the C, C. Bonds by the exporters on completion of the transaction
in Roumania by the payment of tho export bill on due date ;

(7) failing such payment the solling of tho Bonds held as collateral. (It is not clear
what is to constitute failure tn pay. The Roumanian importer may have
money ready in his own currency, but might ho nnable to get the necossary
exchange. Further, it is not very clear from Appendix H whether selling
of the . C, Bonds is contemplated by Hir Marshall Reid or only presenta-
tion Lo the Central Commission of tho ¢laimn for the unpaid export bill.)

These are the most im nt steps in the scheme, tho others boing matters of dotail.
Now my Committee are unable to see how the eroation of such bonds will provide banks with
the necessary cover before they can buy the Indian oxport bill. If Roumanin has not the
additional 100 millions worth of commodities to offer in oxchange, the cover will not be
thero and the banks will not buy the export bill without such cover.

Then again in case of failure on the part of the Roumanian importer the collateral is to
be sold. My Committoe very much doubt if such salea would be practicable, in any quantity
or at any reasonablo prico. '

£ such bonds eannot be realised to meet the draft the banka will have recourse to the
exporter, How is he to find money P

.My Committee consider the schome unworkable on the above grounds. They therefore
do'not” wish to dilate upon the other impractioable aspects of the acheme such as requiring
each individual importer to furnish proof that he had previously obtained the express

mission of the Internationnl Commission to enter into s particular transaction. .

My Committee believe that if any real practical wtep is intended to be taken by this
country, it should be something similar to what Amerion is trying to do; nagely, thq oreation
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of a Finance Corporation with sufficient capital resources and borrowing powers to be able
to raise the _poeunari funds from which the exports of Indian raw materials to Roumania
could Vo financed and a wufficiently long credit be given to Roumania to repay it.

For this purpose my Commitice would suggest calling together a copmittee of bankers
in this country and asking them to see whether a solntion of some kind similar to that being
attempted in America is possible here or not.

If such a bankers’ committee is callod togother, they might be nsked to consider some
wuitable scheme of credit insarance as this kind of insurance is also a necensity of the present
sitnation.  If this suggestion is taken up my Committee will be plessed to submit their
further views on the matter.

RecoMMENDATIONS OF THE CunreNcY CoMMITIEE IN SOUTH AFRICA.

134. Mr. B. Venkatapatiraju : (a): Are the Government aware
that the Currency Committee in South Africa recommended that the white-
man’s wealth or savings which he holds in the form of rupees is to be redeemed
at its present value and the blackman’s savings which he holds in the forms of
small gubsidiary coins are to be written down to half their present value and
that the Home Authorities approved of this ?

() Are Tndians scttled there to be regarded as Blackmen or Whitemen
in the application of the aforesaid rule ?

l(r) Have the Government of India made any protest and, if so, with what
result ?

(d) Tdit a fact that the inposition of income-tax was insisted on by the
Home Government when the hut tax was proposed to e increased in Bouth
Africa ?

(*) Was there any proposal to write-off income-tax dues there, was any
similar conoession shown to the hut tax-payers, will any Indian settlers be
affected thereby, and what steps do the Government propose to take in the
matter ?

Mr. J. Hullali: (o) and () The Honourable Member is presumably
referring to East Africa and not South Africa as stated in the question. His
attention is invited to quostions and answers in Parliament on the subject of
the revent revisions of the East African currency at s 507-600, 1249-12561
and 1856-1859 of Hansard, Volume 142, Nos. 65, 68 a.n:f 72. respectively, copies
of which 1 shall be glad ,to shew the Honoursble Member.  Briefly stated,
the changes are that the existing exchange value of the rupes and the BU-cent
pieces is retained at 25, and 1s, respectively, the new shilling iecomes the standacd
coin and legal tender for any amount, the rupee and 50-cent pieces are to be
called in and replaced by the new shilling when sufficient supplies of the new
currency are available, but the old 1-cent, H-cent and 10-cent coins will not be
replaced by the new coinage and will be used at half their present face valae.
This discrimination in the case of subsidiary coins is not influenced by ocon-
siderations of nationality or colour,

(¢) The Government of India were not consulted about these changes. A
deﬁmutation from Enst Africa, which waited on His Excellency the Viceroyon
July 28rd, 1920, brought to notice their grievances in conncotion with the
alteration in the currency, but as stated in the Press Communiqué, dated Jul
27th, 1920, His Excellency did not consider that the Government of India
would be justified in interfering in & domestic problem of this kind. Thero is
no reason to suppose that the alteration in the value of the smallest local coing
will affect the exchange rate, : &
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(d) and (¢). It is stated in the ‘ East African Chronicle’ dated June
25, 1021, that two years ago, the Government of East Africa proposed to
raise the hut-tax on natives, but the Colonial Office refuscd to sanction this
unless an income-tax was il:;soaed on Europeans. The income-tax was
introduced and the hut~tax raised. But when the income-tax fell due in March
this year, the Legislative Council, with the help of the Governor’s casting
vote, sanctioned its remission. Indians do not pay the but-tax and they are
therefore not affected by ite enhancement.

Vizagaratam Harsoun,

185. Mr. P. Venkatapatiraju: Will the Government be pleased to
state—

(¢) Whether any extra amount is sanctioned this year out of the
Railway loan for the Vizagapatam Harbour?

(¢) Whether it is }msiblc to lay the foundation stone for Vizagapatam
Harbour in January, 1922, in view of the approaching visit of
His Royal Highuess the Prince of Wales to In_&ia.?

Colonel W. D. Waghorn: («) It Las not been found possible to spare
any funds this ycar for starting the Vizagapatam Harbour, as all funds
available have devoted to the needs of existing lincs. Means for
financing this work outside the ordinary programme are, however, under
consideration.

(8) In view of the position described in reply to the first part of the

question, it is premature to consider the question of laying the foundation
stone at present.

Mr. J. Chaudhuri: 1 wish to ask a supplementary question, Is it
a fact that the Bengal Nagpur Railway at one time offered to construct this
ont of their own funds ?

Colonel W. D. Waghorn: Iam not aware of the offer of the Bengal
Nagpur Railway. '.

NoON-CO-OPERATORS ANV THE (GOVERNMENT.

136. Mr. B, Venkatapatiraju: Will the Government be.pleased to
state—

() Whether any and what steps have been taken by the Government
to bring about reconciliation between the non-co-operators and the
Government ?

(6) Whether there is any prospect of introducing dyarchy in the Central
Government and of making a further transference of subjeots in
the provinces for popular control as boons to be announced by the
Prince of Wales ? -

The Honourable 8ir Wildam Vinoent: (a) The policy adopted by
Government _towards the Non-co-operation movement has been detailed in tho
Rewolution which issued onthe 6th November 1920, The sttention of the:
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Honourable Member is also invited to m speech in the Assembly on the 5th
Maroh lat on Mr. Muhammad Yamin Khan’s Resolution.

(8) The Government of India have no information to lead them to think
that this is the case. The object of the visit of His Royal Highness has been
fully explained in the speech of His Excellenoy the Viceroy on the 8rd
September.

Mr. B. Venkatapatiraju: May I ask a supplementary question?
Has any attempt been made to bring about a reconciliation between the Govern-
ment and the Non-co-operation leaders, like Mr. Gandhi and Mahomed Ali?

The Honourable 8ir William Vincent: By whom?
Mr. B. Venkatapatiraju: By both parties.

The Honourable Sir William Vincent: No such attempt has been
made by the Government of India. '

Raciar DistiNerions 1N Inpia.

137. Mr. P. Venkatapatiraju: With reference to the statement
of His Excellency the Viceroy regarding the removal of all racial inequality
in India, do the Government propose to take steps for the removal of racial
distinctions—

(@) In the matter of apecial provisions in the Criminal Procedure Code,
the Penal Servitude Act, 1855, the European Vagraney Act, 1874,
and scale of allowances to witnesees in British Courts differentiating
natives from Europeans and Anglo-Indians?

(8) In the matter of accommodation in Railway trains, wéiting rooms
and refreshment rooms at Railway Stations? '

(¢) In the matter of appointment, salary, travelling allowanoces, quarters
in the Railway Department, Telegraph Department and various
other departments, of the Government ?

(@) In the matter of providing churches but not contributions to temples
and mosques ?

(¢) In the matter of military training and appointment to the commis-
gioned ranks ?

(/) In the matter of treatment accorded to the Colonials in India when
: those Colonies refused equal treatment to Indians without resorting
to the laws of reciprocity or retaliation ? '

The Honourable S8ir William Vincent : (s) The question of amending
the provisions of the Criminal Procedure Code which involve racial distinetions is
under the consideration of the Government of India, but no amendmeént of the
Furopean Vagrancy Act, 1874 is contemplated at present. The question of
amending the Penal Servitude Act of 1855 is also being considered in connec-
tion with the proposal to abolish judicial sentences of transportation. As
regards the last part of the Question, the Government of India are primarily
concerned only with the rules framed by the Calcutta High Court regarding the

$7ide Logidlative Assembly Debates, Vol. I, page 639,
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expenses of witnesses attending Civil Courts. Those rules make no distinction
between Europeans and Indians. For information regarding the similar rules
:gl!:limble to Criminal Courts in Bengal and to Civil and Criminal Courts in

er provinces the Honourable Member might, it is suggested, approach the

Local Governments concerned.

(0) With reference to (5), the Honourable Member is referred to the
answer given to Question No, §4 by Colonel Waghorn.

(¢) Information on this matter is being collected and will be laid on the
table during this Session.

(d) Certain expenditure i annually incurred by Governmeént on the
provision of non-Christian religious instructions for Indian regiments, and
grants of land and alienations of revenue are made from time to time for the
support of temples, mosques, ete. Government do not propose to take any
action in this respect.

(¢) With regard to military training, as the Assembly is aware, the
Government of India are affording equal facilities for military training to
Indians and Europeans alike through the medium of the Territorial Force
and the Auxiliary Force.

As regards appointment to the commissioned ranks, King’s Commissions

in the Indian Army are now open to Indian gentlemen possessing the requisite
ualifications. The Government of India arc in correspondence with the
gecrehry of State for India on the subject of making Indians eligible for the
King’s Commission in other arms and departments and in the R. A, F.in

India.

(/) The policy of the Government of India towards colonials residing in
India was fully explained in the speech of the Honourable 8ir George Barnes
delivered on the occasion of the introduction of the Indian Emigration Bill in
the Legislative Assombly on the 21st March 1021,

Lapoun 18 THE GARDENS OF AssAM AND BENGAL,

188. Mr. K. C. Neogy: (z) What concessions in the coaching rates,
and other special facilities, if any, are allowed by the different railway an
inland steam vessels companies, for the transport of labour to the "gardens in
Assam and Bengal respectively ?

~ (8) Are.the Government in a position to cstimate the approximate saving
in money to the tea trade, in Bengal and Assam respectively, on account of
these concessions and facilities, during the last five ycars?

- {¢) Are such concessions and facilities granted to the labourers while
coming back from the gardens ; if so, to what extent and on what conditions

.. Colonel W.D. Waghorn: A statement giving the information so faras
Railwaye are concerned, and it is available, is laid on the table.

The rates charged by inland stcam vessels companies are not controlled by
Government and the Government of India have no information as to the conces-
sions allowed by them to garden coolies,
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Statement showing concessions tn coacking rates and other facilities allowed on
differant Rariways for the transport of labour to ihe Tea gardems in Assam
and Bengal.

Name of Bail-
way.

Conessions and speotal
O aaiitios graned,

IApproximate saving
in money to the Tea
rade during the
5 years.

Whether the

concessions
and facilities
are granted to)
labourers re-

¢ the &'f.:om
gardens,

Bemarks,

Bengal Dooars

Bengal and
North-

Weatern.

On production of an order
by the of & Tea
fares are
granted to Tes garden ooolies
proceeding to & garden. The
concession represents a savin
of about 1} annas per h
granted o Tot farden saciase
gran o Tea en
sent by gardens to their homes
for recrniting purposes both
on the outw and inward
journeys.
Have no concession or apecial
facilities specifically for the
transport of labour to the Tea
rdens in Assam and Ben{;l
n through booking with the
Eastern Bengal hlwny a
concession rate of 2 piem per
mile for distances over
miles is ted in either
direction. This is & publie
concemsion enjoyed by all
third class passengers.

Labonrers proceeding to Tea
gardens in Awsam and Bengal
are mﬂ:.ldl over .tthn Bengal

agpur way at a conoes-
ﬂm rate of 2 pies per head per
mile, Fares are paid by oredit

. note only by the labour agency

ming coolies to Tea

Tea garden ooolies, on produc-
tion of » certifioate from the
gerden manager, are
at & concession rate of 3 pies
per mile coolie. The con-
cesgion is also applioable to
coolies pgenerally, that {s
whether for the gardens or for
other concerna. Through oar-
riages are run for tho ooolies
when hooked in sufficient num-
bers to ocoupy whole carriages.

Medical att ce is arran
at Naihati,Goalundo ,S8antahar,
Sorbhag and Amingaon.

Assistance is afforded to labonr
contractors to feed the coolies
at certain points and drinking

. water is arranged as required.

od

Ba. 13,849

l;igluul not avall-
o.

EEEE;" not avail-

Figures not awail-
able,

Yeu

You

Yeu

Yea.
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Whether the
Approximate saving | and f itios
Nwne of Bail- Conoessions and al in money to the Teg are pﬁtﬁ?o Bemarks.

way. facilitien granted, Trade during the |labourers re- -
t 5 years, torning from
the Tea
gardens,

Eost Indian... | Grant & oconvemion rate of 2 | Fivures not avail- | Yes.
ples mile for Tea able.
plitel” This on is
smippliu‘blo to 1;.l‘l tlll:linrd
oluas passengers trave
betwoen *

the same stations,

Assam Bengal | On production of a oredit note | The estimated sav- | Yes ... | Prior to the
signed by the Managerof a | ing to the Tes Ea- ‘year 1918-
Tea Estato, » concession rate | tates in the Pro- 9, reoruit-
of 2 pies per mile is granted to | vince of Amsam ing for the
all coolies proceeding to Tea | &re as under:— Tea Estates
ens. was practi-
Year, Ba. eally sus

Coolies are conveyed in charge pended.

of cooly conductors in car- | 101818 171,771
ringes set apart for their ex-
clusive vee whila on the | 1919-20 244377
rney. They are fed by the
lway Company at stations | 1020-21 1,745,920
#n routs at the expensc of the
Tea Estates. Figuren for pre-
vious years are not
available.

TyvyiagraTion To Fisr Isnaxp.

139. Mr. M. K. Reddi Garu: (a0 Will the Government be pleased to
state the principles which guided them in the selection of the committee
appointed to investigate the question of immigration to Fiji Island ?

() Isit a fact that the Right Honourable Mr. V. 8, Srinivasa Sastri
and Mr. Hirday Nath Kvnz.a are members of the said Committee ?

(c) Are the Government aware that both the members are members of the
Servants of India Society, the former being the President thereof and the
latter his subordinate ?

(@) Are the Government aware that almost all the immigrants are from
the Presidency of Madras and United Provinces, and that so far as the
Presidency of Madras is concerned, they are all non-Brahmins ?

(¢) Are the Government aware that grave dissatisfaction exists among the
non-Brahming of the Presidency at the selection of a Brahmin, the Right
Honourable Mr, V., S, Srinivasa Sastri, to go into the question affecting the
non- Brahmins of this Presidency ?

(f) Has the attention of the Government been drawn to the editorial
notes in Juatice, dated 6th July, 1921, on this question ?
(v)_Do the Government proposs to consider the advisability of appointing

8 non-Brahmin of the Southern Presidency in place of, or in addition to,
the Right Honourable Mr, V. S. Srinivasa Sastri on the Committee ?

Mr. J. Hullah: (a) The principles which guided the Government
of Indis in the selection of the ﬂldi&l‘l members of the Committee were
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that they should be persons who would command public confidence, and who
were both residents of the provinee or provinces from which the bulk of Indian
immigrants in Fiji have been recruited, and connected with social work among
the poorer classes in this country. The official member was chosen for his
special knowledge and experience of all questions connected with Indian
emigration, It may be added that the personnel of the Committee was
selected after consultation with various members of the Indian Legislature.

(¢) Yes, but Mr. Kunzru has now ssid he cannot go.

(¢) Yes.

(d) The Government of India are aware that the majority of the Indian
labourers in Fiji are drawn from the Presidency of Madras and from the United
Provinces, and have no doub. that the majority of those derived from Madras
are non-Brahmins.

(¢) No.

/) Yes.

(9) The Government of India regret that they are unable to make any
changes in the constitution of the Committee.

Mepicar Srtones Puncumasep 1N INpia,

140. Mr, M. K. Reddi Gara: (a) Will the Government be pleased to
lay on the table a statement showing the quantities and value of medical stores
urchased in India and elsewhere since the year 1914 up to 31lst Murch,
09217 .
(6) Will the Government be pleased to state in detail the stock of medical
stores that was available on the 31st March, 1921, in each of the medical
stores of the Government of India ? .
(¢) Will the Government be pleased to state—

(#) if it is & fact that all the available stores at present in these centres
were asked to be sent to Calcutta or elsewhere in order to be
sold by auction through an agency of a European firm ;

(¢4) if so, what was the necessity for this action on the part of the-
Government ; _
(¢95) if it is also a fact that fresh indents have been sent for the purchase
of similer articles ; | '
(¢fv) if it is a fact that even large stocks of cotton in these stores are to
be gold by auction and fresh stock purchased again ? .
(@) Will the Government plense explain the reasons for this procedure
mentioned in (c), and also state if it is not & loss to the finances- of India at
present ? . _
8ir Godfrey Fell : (a) The compilation of the information required. by
the Honourable Member would involve considerable labour and would necessitate
the engagement of additional staff. The Government consider, that the
utility of the statements would not be commensurate with the labour and
expense entailed in their preparation, . '
nguru showing the total annual expenditure on medical stores purchased
in India and elsewhere for the years 1914 to 1919 are, however, avu'ﬁbla, and
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are given in the statement I am laying on the table. The Government
trust that this information will be sufficient for the Honourable Member’s
purpose. _

(4) It is not possible to furnish the information required by the Honourable
Member for the same reason as that given in reply to part (a). The stock
lists consist of 14 volumes varying in size ; one volune alone, and that not the
largest, rans to 500 pages of foolscap. '

(e) (¢) and (¢¢). The stocks at Medical Store Deplts are intended to supply
both oivil and military requirements. During the war, large stocks were
held to meet war requirements. A certain proportion of these stores, charge-
able to His Majesty’s Government, was, after the war, declared surplus to
ordinary requirements and handed over for disposal to the Dis Com-
missioner. ese surplus stores were sent to the Controllers of Sales at
Calcutta, Bombay and Lahore. Asthe stores are the property of His Majesty's
Government, the method of disposal adopted is a matter for the Disposals
Commissioner. .

(i66) The ordi stocks held at Medical Store Depdts are replenished
from time to time by local purchase or on Home indents. When the Depbts
require any articles which are known to be held by the Disposals Commissioner,
they are obtained from him. This arrangement 1s obviously to the benefit of
bog the Indian and the Home Governments.

(¢v) No.

(@) The answer to this part of the question will be found in the reply I
have. just given to part (c), () and (¢s).

The operation involves no loss to the finances of India.

Statement showing the total expemditure imcurred om medical stores pur-
chased in India and clsewhere for the years 1914-15 to 1918-19.

Value of stores Value of stores
. Year, putf:;if in mhm
Rs, | £
1914-16 e - 9,683,810 04,600
1916-16 s 11.76.405 128,327
1016-17 e . 42,860,082 401,061
1017-18 " s 48,81,208 443,681
1018-19 47,709,786 ’ 836,390

Rovar Comm1ssioN oN PusLic SErvices,
" 141. Mr. M. K. Reddi Garu: Willthe Government of India be pleased
to state—
(f) the total amount of cost incurred on account of the Royal Com-
mission on Public Services; .
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(ié) and what share of it has been debited to the Government of
Madras ?

The Honourable Bir William Vincent: (;‘)' The expenditure as
shown in the India books was Rs. 5,91,874.

(¢s) The cost debited to the Government of Madras was about Rs, 1,200,

INorrase or PasskNeer Fanks BY THE SourH INDIaN Rainway
CoMPANTY:

142. BRao Bahadur C. 8. Subrahmanayam: (a) Is the Government
aware that the South Indian Railway Company has raised the passenger fares
of all classes on the mail and ordinary trains ? "

() Was the enhancement made with the sanction of Government, and
will the Government be pleased to state the reasons for the said enhancement
if Government sanction been accorded ?

Colonel W. D. Waghorn: (a) Tho reply is in the affirmativ8.

(6) The enhanced fares being within the authorised maxima, Govern-
ment’s sanction to their introduction was not necessary,

INTER-CLass Carrisges oN THE SourH INDIAN RalLway.

143. Rao Bahadur C. 8. Subrahmanayam : Is the Government aware
that on the narrow gauge section of the South Indian Railway no Inter-
mediate class carriages are provided, and do Government propose to direct the
Railway Company to introduce Intermediate class carriages on the section ?

Colonel W. D. Waghorn: The Honourable Member is referred to the
answers given to questions® Nos. 465 and 606 in this Assembly on the 14th
and 28th March 1921 on this subject.

The matter hag not been lost sight of and the Agent, South Indian Railway,
has already been asked that provision for Inter-class compartments be made in
the new stock which is arriving and will shortly be erected, in order that this
class of accommodation ma.yn%.ve provided, in the first instance, on mail and
through connecting passenger trains on the line,

OvercrowdING THIED Crass Canurages 1N THE SourH INDIAN RAILwAy.

144. Rao Bahadur C. 8. Subrahmanayam : Has it come to the notice
of Government that the third class carriages on the South Indian Railway
traing are overcrowded even in normal seasons of traffic ?

Colonel W. D. Waghorn: Ovcrcrowd.h}g on the South Indian Railway
is not general but confined to certain trains. It may be stated that this is due
to reduction in train services which had to be curtailed on account of sho

of engine Fower. Additional engines have been received and are being utilised
as available, :

The South Indian Railway Administration are using their existing stock
and facilities to the fullest possible extent, Government is most anxious to
remove difficulties of travel and everything possible ia being done to increase
the supply of rolling-stock and to provide additional facilities, but the Honour-
able Member will realise that this is necessarily a question of time and
money,

*p{de Loglslative Assembly Dobates, Vol, I, pp. 988 and 1621, '
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Loar or Passengers IN RaiLway CoMPARTMENTS,

145. Rao Bahadur C. 8. Subrahmanayam: (a) Isit not obligatory
on the Railway Companies to prohibit the entry or occupation of more
than are notified on the doors of carriages tp seats 1n vompartments
or carnages ?
() If it is not obligatory, do Government propose to direct the Railway
Companies to strictly observe such a rule ?

Colonel W. D. Waghom: (a) The Indian Railways Act does not
impose on railways the duty of prohibiting the entry or occupation of carriages
or compartments by more passengers than they are marked to carry.

(8) Section 109 of the Indian Railways Act authorizes a railway servant
to require excess passengers in a carrisge or compartment to vacate it.
Railways have in their own interests issued rules for the guidance of their staff
in accordshes with this section, and they endeavour to ensure, as far as possible,
that these rules are strictly observed.

TaEaTMENT OF THIRD CLass RaiLway PasfkNaers.

146. Rao Babadur C. S. Subrahmanayam : Has it come to the notice
of Government that there is widespread discontent among the people in regard
to the harsh and unsympathetic treatment meted out to passengers on railways

cially those travelling third class, and do Government propose to take some
m'ti'\-e meaeures to abate this cause of discontent ? .

Colonel W. D. Wagkorn: I would refer the Honourable Member to
the reply to Question No. 123 asked by Haji Wajih-ud-din in this Assembly,
but as I have not yet answered that question, I shall, with tie permission of
the Chair, answer it now..........

The Homourable the President : Order, order. That answer must
necesserily have been leid on the table already.

CoxstauctioN o THE MAyAviRAM-TRANQUEBAR LINE.

147, Rao Babadar O. 8. Subrahmanayam: (s) Will the Government
bo pleased to state whether the Mayavaram-Tranqueber line to be constructed
at the cost of the District Board of Tanjore was approved and sanctioned by
the Railway Board and Government and when was such sanction accorded ?

(%) Did the South Indian Railway Company agree to construct and work
the line and were surveys made and route plans prepared ?

(¢) Did the Government of Madras appoint an officer to acquire the land
required under the Land Acquisition Act who started work and carried it on
for some weeks in May am(lx& une of this year ?

(@) Hae the officer been recalled and was the wark of acquisition stopped
early m July ?
ypgg If so, will the Government be pleased to state why it has been
?

Colonel W. D. Waghom: (s) Yes; on the 16th December 1916,
(8) The reply is in the affirmative,
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1921(0) Yos ; the work was carried on from the 11th May to the 10th July

(d) Yes; the work was stopped on the 10th July,

(¢) The work was started on the 11th May in anticipation of an allot-
ment of funds, but, owing to the financial stringency, no funds could be allotted
for the acquisition of land for the railway during the carrent financial year,
and the work had consequently to be stopped on the 10th July. "

. Rai Bahadur Bakshi Sohan Lal: Sir, Isimply rise for a ruling on the
interpretation of Rule 21 (2) ..... '

The Honourable the Prelid_ent: I will take the Honourable. Member’s

Ppoint of order in one moment,

MESSAGE FROM THE COUNCIL OF STATE,

The Honourable the President: A message has been received from
the Council of State and the Secretary will read it,

Secretary of the Assembly: The Message, which I have received from
the Conneil of State through the Sccretary of that Council, runs as follows :

*With reference to tho Mensage of the Legislative Assembly on the 5th Beptember
inviting the co-operation of the Council of State in constituting a committee of the Indian
Legislature for the purpose of drafting an Address of Welcome to His Royal Highness the
Prince of Wales, I am divected to inform yvon that on the motion of the Honourable Sir
Maneckjee Byramjee Dadwbhoy, the following Members of the Council of State have becn

nominated for the purpose :
The Honourable Sir Dinshaw Wacha,
The Honourable Mr, Arthur Hemry Froom,
The Honourable Mr, @hulam Mohamed Khan Bhurgri,
The Honourable Sir Alexander Robertson Murray,
The Honourable 8ir Benode Chandra Mittor,
The Honourable Mr. Egbert Laurie Lucas Hammond,
The Honourable Sir Zulfikar Ali Khan,
The Honourable Mr, James Alezander Richey,
The Honourable Mr, Vaman Govind Kale,
The Honnurable Mr. Ernest S8ampson Llyod,
The Honourable 8ardar Jogendra Singh,
The Honourable Mr, Ganesh Srikrishna Khaparde,
The Honourable Saiyid Raza Ali,
The Honourable Mahamahopadhyaya Dr. Ganganath Jha.'

POINT OF PROCEDURE.

Rai Bahadur Bakshi Sohan Lal: I simply rise for a ruling on the
interpretation of Rule 21 (#) of the Assembly rules .....
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. 'The Honourable the President : Will the Honourable Member kindly
say Whioh ? .

Rai Bahadur Bakshi SBohan Lal: Of the Manual of Buginess and
Procedure, 9. T assume that to-day is a day for official work in whioh
non-official business has also been 'allowed to be taken, but my question is,
whether in taking non-official business on an official day, the }fonomb]e the
President can allow any business to be taken without determining its preccdence
by ballot in accordance with the procedure sct out in Schedule 1 or by any
other procedure to be adopted by the President for the ballot under the proviso.
From Raule 21, it amers that to determine the rclative precedence of non-
official business, a ballot is absolutely necessary whether such business is
taken on an official or non-official day and that no non-official business
can be taken without determining its relative precedence by ballot. It
sppears that for every non-official business a ballot is necessary. TUnless
there be a clear rule on the point or a ruling of the Chair on the matter, I

lly submit, that the question rr_-ﬂuim_s to be cleared up before proceeding

with the non-official business on to-day’s list. On an official day when
non-official business is allowed to be taken up, there ought to be a ballot for
determining its precedence, and I do not think, we ought to take up without
lot any non-official business which may suit the convenience of any
Honourable Members or of the Honourable the President in preference to other

non-official business.

The Honourable the President: The Honourable Member has no
doubt found what is technically a flaw in the rule; but to-day, as he is aware,
is a day devoted to official business. Government has waived its right to put
down official business for transaction at this sitting and bas met what was a
widespread demand on the part of the Assembly for an additional day for the
transaction of non-official business. The ruling, which I propose to give

rovisionally in reply to the Honourable Member, is that for days ret apart by
llzlis. Excellency the Governor General for the transaction of non-official business,
the ballot provided by the Standing Orders is nccessary to establish the
precedence of that business, whether the business be Resolutions or Bills, but
that a ballot is not neccssary in cases where Government, having taken a sitting
as an official day, waives its right to put down official business and substitutes
the business of non-official Members: In that ovent, the Government may
exercise its own discretion in taking what non-official business it chooses.

Rao Bahadur T. Ravgachariar: May I be permitted to point out, Sir,
s matter on which I have already addressed you, that important Bills are laid
on the table just before the meeting assembles and we are not able to read
them, so that, although the stage of introduction may be a formal stage, still
it is likely that Il;ﬁls may be thrown out without a perfect understanding of
them. I would suggest, Sir, that longer notice be given of Bills.

The Honourable the President : The request made by the Honourable
Member seems to me to be eninently reasonable and, in the interests of the
satisfactory transaction of business in the Assembly. One Member of Govern-
ment has already had experience of the misfortune that may befall his business
by, what I can imagine to be, a perfectly innocent failure to give sufficient
notice. I think perhaps Government will take warning by that incident. As
far as the Chair is concerned, the point taken by the Honourable Member
from Madras is wcll taken. ' '

-



BILL r¢e AMENDMENT OF HINDU LAW RELATING TO
EXCLUSION FROM INHERITANCE,

Mr 1.V Bﬁlhlgm Ayyar: Sir,in rising to speak an the motion* which
stands in my name, 1 muat thank the Government for giving me this early
op%ort.unity for introducing this Bill in which I am very mnch interested. Sir,
I' hope to have the indulgence of the House for a few minutes when I make &
general statement regarding the principles which have guided me in introdueing
the Bill which is on the agenda to-day and for ¢laiming to introduce the other
Bills later on" in the course of this Session ; because I am anxious that the
widest possible publicity should be given to the reasons given by me and
others in this Chamber, so that the public may be in a position to judge
whether the move that I am making is wnrrm:teri, or not. Sir, very few
people in this country would deny that it is necessary to revise portions of
Hindu Law. Some portions of it have become obsolete and it is absolutely
necessary that some attempt should be made to révise them. There has been
an arrest in the development of Hindu Law, as I mentioned on the last
occasion when the question of codification was being discussed, and it is
necegsary that some attempt should be made to carry on the work which was
once done by Rishis and Commentators. Sir, I may state here some of the
reasons which have induced me to think that changes in the Hindu Law, in
certain parts of it, are necessary. In the first place, upon the same text of
Hindu ]l.iaw, therp have been different commentaries. E: the second place, one
part of India attaches more importance to a certain class of writers than other
parts of India. In the thirgo place, various Judges have given different
interpretations upon the same text of Hindu Law ; and, fourthly, a large
number of customary precedents have grown up; andas a result rules which
obtain in one province differ from the rules which obtain in other provinces,
Again, Sir, certain ideas which no doubt were perfectly legitimate in the days
they were indulged in have now become out of date and it is neceseary to
revise them. For example, as regards women’s rights, their order of succession,
etc., contact with other nations, and our growing ideas of justice and fairness
render it necessary that we should revise them in the light of the experience
since gained ; as I sa’d before, it is necessary, although it way not be possible
altogether to have complete consistency and uniformity, that there should be
some attempt at consistency and uniformity. These are the reasons, Sir,
which have induced me to take up the task of asking this House to consider
modifications in certain topics of Hindu Law.

Now, Sir, I shall very shortly refer to some of the objections raised to
snch alterations and modifications being introduced. 'The most formidable
objection is. that we would be undermining the ancient fabric of civilization
and of religion in this country if we attempt to alter any portion of Hindu Law.
The other day when I was travelling with a friend of mine, a Member of this
Assembly, from Allahabad to this place, he véry seriously put forward that
objection and said, that our civilization and our religion i:ave enabled us to
survive much longer than other nations, and if we make any attempt to change
the Hindu Law, we would be undermining our civilization and our religion.
Sir, I have the greatest veeaml for the civilization in which I bhave been
brought up, and I.do not believe the Honourable Member who mentioned these
apprehensions to me has any greater regard than myself for the ancient civiliza-
tion of this country. But, Sir, I deny that by re-adjusting the details of Hindu

* * That Ieave be given to Introduce n Bill to smend the Hindu Lew relating to exolusion from inheritance of
ceriain olamaen of ieiny and to remove certain doubts,’
(221)

I
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[Mr. T. V. Seshagiri Ayyar.] .

Law in certain particulars, we would in any way be undéermilting our ancient
civilization or our religion. As regards religion, if T may say so with respect,
it seems abeurd to say that because 1 say that a sister s]‘:ould come in before
somebody else, and that a man of unsound mind should have his right, there-
fore by theso changes I put the Hindu religion in jeopardy. Sir, I take the
liberty of saying that there is absolutely no justification for thisgbjection that

introducing changes in the Hindu Law we would in any way be affecting
either the ancient fabric of our civilization or undermining the basis of our
religion.

«Sir, another objection which has been raised is this, that it is a sacrilege
to attempt to alter anything that Mann and the Rieh/s have enjoined. Now,
objectors of this class forget that what we have to deal with to-day is not
exactly what Maxu laid down. Therc have been considerable changes, and
I thini it has been recognised that some of the rules which have been introduced

in Muanusmriti are obsolcte and unsuited to the present times. Moreover,
as o matter of fact, by commentators, who came after Manu, changes have been
introduced into the law as cnunciated in his Code. And, again, as regards the
Criminal Law, as regards contracts, and sa forth, the British Indian Legislatures
have been allowed to enact laws for us. There are laws ding crime and
punishment in the ancient Code of Afanu, aud they have been complptely
ignored by the British Legislaturc. Why should there be any difficulty in alter-
ing portions of Hindu Law similarly

Then, Sir, it was said that this Chamber is not the proper place for discussing
alterations in Hindu Law, and it was aanow_}ly mentioned to me that this
Assembly composed as it is of Christians, Parsis and Muhammadans, is not the
body which should be entrusted with the duty of making changes in the Hindu
Law. Sir, these critics again forget that our laws are administered by Muham-
madan, Christian and Parsi Judges . . . . .

The Honourable Sir William Vincent: May I rise to a point of
order, Sir ? I have always understood from your previous rulings, that when a
Bill is introduced, we are to have a very short speech only from the Member
introducing the. Bill as a formal matter, and not a long though very interesting
discussion on the details of the Bill which should be discussed later. If I
interpret the rule correctly, Sir, the prosent speech might rightly be postponed.

The Honourable the President : The princiﬁle governing the practice
of the House in a matter of the introduction of Bills is, that the Me.nber
introducing the Bill is entitled to deliyer a short spesch explaining the
principle on which the Bill is founded. I am not sufficiently proficient in
Hindu Law to know where a line between principle and details should be drawn,
But, so far, the Honourable *‘Member moving for leave to introduce the Bill
has hardly yet reached that length objected to by the Honourable ‘the
Home Member., In the House of Commons, there 1s what is koown as the

' Ten Minutes rule, which is virtually the same here, under which an Honour-
able Member who moves for leave to introduce a Bill has himself ten
minutes or -thereaboute in which to make his speech and any ene other
Member, if he chooses to object, sbout the same period in which to state his
objection on principle. The reason for that is, that before a Bill is introduced,
no one except its introducer can know what is in it ; and, therefore, all that
the Assembly is entitled to ask from him is ah explanation of the chiel reasons

in principle why he wishes to introduce if. z}s far as I can see, the Honourable

.

L]
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Member from Madras has not transgressed -those principles in spite of the
opinion of the Honourable the Home Member,

Mt T.V. Seshagiri Ayyar : I thank you, Sir, for the courtesy which
ou have shown me, but I will cut short my remarks having regard to your
ter observations that I should finish my specch within ten minutes . .., ...

The Honourable tle President : The Honourable the Home Membet
has already taken .one of your ten wminutes.

Mr. T.V. Seshagiri Ayyar : I shall proceed now to the particular Bill
before the House. Now, Sir, the point is, that a certain portion of Hindu Law
debars certain classes of persons from ‘inberiting on the ground that their
present condition is due to sins in the former birth, I think this is an unwork-
able principle and a reasonable rule should be substituted in its place.

Manu says :

¢ An imnputent person and aun outeast are excluded from a share of the heritage and
80 are those deaf and dumb from birth.’

This has been amplified by Fagngralkya by including in the prohibition
persons suffering from incurable diseases or from similar disqualifications. This
text has given rise to numerous difficulties and numerous uncertainties. In the
first place, it has been argued whether the word ‘ born * governs not only the
blind, the deaf and tho dumb, but also those that follow.

The Honourable the President : 1 £hink that is a matter of detail.

Mr. T. V. Seshagiri Ayyar: I do not wish to go into matterg of
detail ; T only mention the fact, that there are difficulties and differences and
I think it necessary that they sheuld be remedied. '

Asd regards an outcast, the British Legislature by passing Act XXI of
1850 was enacted, that civil rights would not be forfeited because a person
has changed Lis religion. Mine is not the first attempt, therefore, in this
direction and as already inadequate a.ttcmfts have been made to remedy the
defects which these rules have entailed, I think, 1 am justified in asking this
Council, to go a little further. Persons who are born deaf and dumb require
greater assistance than persons who are more favoured and who aze in a position
to carn their own living. 1 do not think they should be deprived of therr share
in the patrimony on the ground of sins that they arc supposed to have com-
mitted in their previous birth, 1 heard my Honourable friend on my right say,
that it is not the true reason but if he looks into the law he will find that it is
#0. Various reasons have been put forward for the existence of this rule, In
my opinion, none of them justifics their continuance.

Sir, I think I have said enough to show that thé rule is very uncertain
in its operation ; in these circumstances I ask this House for leave to introduce
the Bill which would have the effect of removing the mischief I complain
against, Just one word more, Sir, and I will close and that is, that in regard to
the exclusion of Bengal...............

The Honourable the President: I think, that also is a matter of
detail which can only come up when we take the Bill into consideration.

Mr. T. V. Beshagiri Ayyar: Then, Sir, I ask that leave be given
me to introduce the Bill,

"
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The Honourable Dr. T. B. 8apru: Sir, I think it necessary that ¥ must
intervene at the very outset so as to indicate clearly the attitude of Government
in regard to this matter. The Government have deeided not to oppose the
motion for leave to introduce this Bill. But beyond that; on behalf of Govern-
ment, 1 am not prepared to give any other undertaking, either to the Honour-
able Mover or to the House. We consider it absolutely necessary, that in a
matter of this character which affects the .personal law of the entire Hindu
community, we should seek the enlightened assistance of the legal pro-
feasion, of the High Courts and of the Local Governments before we decide
either to accept this Bill or to reject it. Personally speaking, as one who does
not claim in the slightest degree to be associated with any orthodox school of
thought, it is & matter of encouragement to me to find my Honourable friend,
& retired Judge of the Madras High Court, exhibiting such lsudable zeal in the
cause of reform, and speaking at his time of life as an uncompromising radical.

Although 1 have always claimed in these matters to be a radical, yet
T think it is necessary in the interests of the community to sound a note of
warning, The Hindu Law i« an . inheritance from the Fmt, and 1 speak
with the experience of 25 yearsin ghe profession, when I say that it would
be a great mishake for any lawyer, however eminent and however ambitidus
he may be, to pick out a particular portion of Hindu Law and to deal with it
as if it had no relation with the rest of Hindu Law, There is in such attempts
a larking danger andit has always dgot to be guarded against. Pcrsona].i)ly
speaking, 1 feel the real test of radicalism will be not this Bill, but when
another Bill which is connected with the name of my Honourable friend,
Dr, Gour, comes before the Houge,

Therefore, what I would say to my Honourable colleagues here is ‘ by all
means proceed to reform your Hindu Law, but do not be in a hurry to do it.
Do not think that you can, in the courso of half an hour, or 15 minutes,
reform the Hindu Law which requires very carcful consideration and which
requires a much more comprehensive view than you can give when you are
dealing with an irolated Bill of this character.’

Again, T do not propose to cnter into the religious or the plrilosc?hical
reasons which have been assigned this morning by my Honourable friend,
Mr. Seshagiri Ayyar. It may not be out of place for me to remind tho House
that even Hindu lawyers differ in regard to the reasons underlying this rule. My
Honourable friend cannot be unaware that there is a school of Hindu lawyers who
defend this rule of exclusion on the ground that persons who are umsound in
body or unsound in mind—to use a convenient expression—are not qualified to
render certain religious duties which are the determining factors of succession
and inheritance in the Hindu Law. That is g point which cannot be forgotten
by Hindu lawyers or the Hindu community, I will beg the House not to
sesume from the remarks that 1 have made that I am opposed to or in favour
of the Bill that has been moved by my Honourable eo]fmg-ne, Mr. Seshagiri
Ayyar. Speaking for myself, I can say, as a lawyer, and as a Hindu, that
I want morelight than this Bill throws upon the subject, and it is in that
hope and in that belief, that I havedecided to make the statement on behalf
of Government, that so far as they are concerned, they will, for the time being
at any rate, preserve an_attitude of benevolent neutrality in regard to this
matter until they bave collested the opinions of the High C’;m'ts and the legal-
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The Honourable the President : The question is:—

“ That Yeave be given to introduce a Bill to amend the Hindu Law rehtmg to exclusion
from inheritance of certain clasuos of heirs and to remove certain dinibts.”

The House divided as follows :
AYES—b6.

Abdulla, Mr. sﬂ‘{:‘i Mubhammad. Jatkar, Mr. B. H. R.
Agarwala, Lala i Jejeebhoy, 8ir Jamset jec.
Agnihotri, Mr. K. B. L. Joshi, Mr. N. M.

Ahmed, Mr. K. Knbm]l, Mr.J.K.N.
Aiyer, Bir P. 8. Blmnwlmy Latthe, Mr. A. B.
Ayyangar, Mr. M. G. M. Lyle, Mr. D. R.

Ayyar, Mr. T. V. Soshagiri. - Mohadeo Prasad, Munshi.
Bajpui, Mr. 8. P. Misra, Mr. P, L.

Bhargava, Pandit J. L. Nag, Mr. G. C.

Bishambhar Nath, Mr. Percival, Mr. P. E.
Dradley-Birt, Mr. ¥. B. Prico, Mr. E. L,

Chatterjee, Mr. A. C. Rao, Mr. C. Krishnaswami.
Chaudhuri, Mr. J. Rhodes, Mr. C. W,
Cotelingam, Mr. J. I, Sapru, the Honourable Dr. T. B.
Crookshank, 8ir Bydnq Shahab-ud-Din, Chaudhri.
Dalal, Sardar B. A Shahani, Mr. 8. C.

Das, Babu B. 8. Sharp, Mr. H.

Dentith, Mr. A. W, 8rm, Mr. G. G. g
l‘ﬂrldoﬂnil, Mr. R. Singh, Babu Ambika Prasad. '
Fell, Sir Godfrey. Sohan Lall, Bakshi.

lmnan Singh, Sardar Bahadur.’ Spence, Mr. R, A.

Ghuolaw Sarwar Khan, Chaudhsri. Bubrahmanayam, Mr. C. 8
. Gidney, Lientenant-Colonel H. A. J. Bubz sh, Mr. 5. M. Z. A.
Ginwala, Mr. P. P. ackersey, Sir Yithaldas D,
Gour, Dr. H. § b Jagar Singh, Daba Bedi.
Ha _}eohhuy. M r. Mahotied. Vincent, the Honourable 8ir W:]lmm..
Iawar Saran, Munshi. Vishindas, Mr, H.
Jamnadas Dwarkadas, Mr. Yamin Khah. Mr M.

NOES--21.

Abnl Kasem, Mauln Ramay Pmtulu, Mr, J,
Barua, Mr. D. C {‘{l

Kumat, Mr. B. 8 Snmarth Mr N M.
Lakshmi Nardyan Tal, Mr, Singh Rl a

Majumdar, Mr. J. N. Sinha, IJm Adit Prashad.
Manmohandas Ramji, Mr. : 'Bmha‘ Babn 1. .

Mitter, Mr. D. K, Sinhs, Beohar Raghubir.
Mudaliar, Mr. 8. Sirear, Mr, N. C.

Mukherjee, Mr. J. N, Brinivasa Rao, Mr. P. V.,
Mukherjee, Mr. T, P, Venkatspatirajn, Mr. B.
Pyari Lal, Mr.

The motion was adop‘ted.
Mr. T.V. Selhlgm Ayyar: Sir, I beg to introduce the Bill,

THE ADOPTION REGISTRATIONJ BILL.

Dr. H.8.Gour: Sir, I hope my Bill* will not evoke the criticism which
the Bill of my learned predecessor evoked, because my Bill is not intended to
affect in the slightest measure or degree ‘the substantive Hindu Law of adop-
tion, The Bill that I have the honour to ask for leave to introduce is intended
merely to change the law of evidence relating to adoption. As Honourable
Members will see, the substantive portion of the law of adoption remains as it is

* Bill to prescribe a registered instrument as necessary for & valld adopiiog
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directed in the personal law of the partics, but once an adoption is anade, my
Rill requires that there must be a registered instrument to evidence it. In
drafting this Bill, T have been greatly reinforced by the view of their Lordships
of the Privy Council enunciated as far back as 1834, and reiterated in 1916 in
a case to which I shall presently refer. In the earlier case of the Privy
Council, their Lordships pointed out, that the law of adoption in India was
singularly ﬁculinrand unsatisfactory. They pointed out, that under the law of
adoption, both in the civil law of Rome and under the Cods Napoleon of
France, registration before s Magistrate was n, and that the law wus
circumscribed by other conditions which wmm to preserve and safe-
guard the rights of the heire. Under the Roman law as well as under the
Code Napoleon, no man below the age of b)) was competent to make an adop-
tion, and in both the laws it appears that the adoptor making the adoption
bad to appear before a Magistrate and register Lis adoption before him, and
it was competent to the Magistrate or to the court to disallow the adoption
if it found 1t capricious and unfair to the heir. Their Lordships of the Privy
Council in this case of Satrughan reported in 5 Weekly Reporter, page 100.....

The Honourable the President: Order, Order. The pile of books
heside the Honourable Member is, 1 am afraid, evidence that he means to
thansgress the spirit of Standing Order 37.

Dr. H. 8. Gour: T shall certainly endeavour not to do so. I am only
oxplaining the Privy Council decision which has impelled me to draft this

measure.

Their Lordships of the Privy Council in b Weekly Reporter 109 point
out : '

* In our own country, although wills are revooable, we do not allow the favoured title
of beir to be set aside but by & will in writing, attested in the presence of - three witnessos ;
but socording to the Hindn Law, neither registration of the act of adoption, nor any written
evidence of that act having been completed, is essential to its validity.’

* Tt is to be lamented that an irrevocable act, which defeats tho just expectations of the
relations of deceased persons, may, at any distance of time after it in supposed to have been
done, be proved by verbal testimony. 1t would contribute much to the security of property
and the happiness of Hindu families, if in a country where the religious obligation of an
oath is unfortunately so little felt,and documents s> readily fabricated, adoptions and all
other important acts were mqni.mi to be performed in the presonce of some Magistrate, and
to be recorded in some Couri. But altbough neither written scknowledgment, nor the per-
formance of any religious ceremonied, are essential to the validity of adoption, such scknow-
ledgments are usually given . . ' : .

The Honourable the Presicent : Order, Order. I must point out to
the Honourable Member that the reading of long quotations ‘at this stage is
utterly out of order, :

Dr. H. 8. Gour : Now, their Lordships of the Privy Council have very
clearly pointed out, that it is highly desirable that an adoption should be
i that is to say, it should be in writing and then presemted before
m&. In 1834, when their Lordships of the Privy Council gave that
decision, we had no universal law of registration which was e for the
firgh time in, I think, 1843. I bave already pointed out to the Honoumble
Members, that this case has been very recently followed by their Lordships of
the Privy Council in1. L, R. 44 Cal. p. 201, at 210, where the passage
which I have been reading is cited with appro 1 am, therefore, fortified
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in asking leave of this House for the introduction of my measeure by two
leading degisions of their Lordships of the Privy Couneil. _

. Now, an objection has been raised by some of my Hindu friends who
have come and told me that while tl:‘? n.g;prove of the measure they desire that
some latityde must be given to the adopto to register the instrument within a
reasonable time and that I should insert in the Bill a provision to that effect. I
beg to point out that once the measure is passed, it will be subjeot to the law of
registration, and under Section 23 of the Indian Registration Act, a document
may be presented for registration within four months and in case of an
unavoidable absence, accident, or urgent necessity, within a period of eight
months. Consequently that provision necd not be introduced in this measure.

1 therefore feel that this Honourable House will give me leave to
introduce this measure and I ask for such leave.

The motion¥* was adopted.
Dr. H. 8. Gour : Sir, I now introduce the Bill,

RESOLUTION re: REPEAL OF WORKMEN’S BREACH OF
CONTRACT ACT AND CERTAIN SECTIONS OF THE INDIAN
PENAL CODE.

Mr. N. M. Joshi : Sir, I beg to move :

"¢ This Assembly recommends to the Governor General in Council that he  should take
steps to introduce, at an early date, in the Indian Legislature, legislation for the repeal
of .

(«) The Workmen's Breach of Contract Act No. 13 of 1859 ; and

() Bections 480 and 492 of the Indian Penal Code.’

My object in introducing this Resolution is to request the Government to
remove criminal liability for breach of contract of service, in a large number of
caseg accompanied by advances of mom:]y. 1t is a strange coincidence that on
to-day’s agenda there should be two Resolutions making a demand, in principle
the same, namely, to make all people in the eyes of law equal. I hope this
coincidence will enable Members of this Assembly to see the principle unders
lying my Resolution in a clearer perspective, and I, therefore, hope, that this
coincidence will turn out to be a happy augury.

Sir, the Workmen’s Breach of Contract Act was introduced in the year
1859 at the request of the Calcutta Trades Association. The Calcutta Trudes
Asegociation sent a petition to the Government of India that they had to bring
labourers from outside by ziving them advances, and sometimes these labourers
before fulfilling their contract of service left their service and consequently put
them to a loss of money. (jovernment at that time sympathised with their
request and passed a legislation in the year 1859 called the * Workmen’s Breach
of Contract Act.” The main provision of this Act is, that when a workman
joins service and receives advance, and after receiving the advance does not
fulfil his contract, the Magistrate has power, on the complaint made by
the employer, to order the man, as the employer requircs, either to pa
back the money or to fulfil the contract of service, and in' defanlt
the Magistrate has power to impose rigorous or simﬁple imprisonment upon the
offender. This is the main provision of the Act. There are other provisions
also. The Act, it must be reme.nbered, does not even exclude women and minors
from this provision. When the original Act was passed, it was intended to

* That Jeave ho;hwtohtmduoumllvlo presoribo un;mmdlutmmntuw for & valid adophicn.'

/
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apply only to the Presidency Towns, but the Govemment at that *time was
kind enough to insert a Section enabling the Local Governments as well
as themselves to extend the operation of the Act to all the places in the
country, with the result that the Act is being applied since that time to most
of the country. The operation of the Act went on merrily till the year
1917 for nearly sixty years. In the year 1917, Pandit Madan Mohan
Malaviya asked a question on this matter and in the same year gave notice of
introducing a legislation to repeal this Act and of introducing a Bill called the
Workmen’s Enancipation Bill. Unfortunately he, being a very bney man,
did not introduce that legislation, but the result of his question and notice was,
that the conscience of Government was roused after sixty years and they, in the
year 1918 or 1919, introduced an anending Bill and made certain amendments
to the Act. The first amendment was, that the Act should not apply td all
those contracts where an amount of money exceeding Rs. 300 was invalved.
This provision was intended to exclude the higher classes of artisans and
contractors. Government is always kind to the higher classes and not to the
lower classes, Sir, there was another amendment introduced and that was the
discretion to compel the payment of an advance or aQo'ciﬁc performance of a
contract was transferred from the employer to the Magistrate. Perhaps this
was due to the fact, that when the onginal Act was passed, all the employers
were Europeans. But recently many Indians have become employsrs and have
taken advantage of this Act. Then the Magistrate was also empowered - to
vary the punishment and given the diseretion to impose either simple or
rigorous imprisonment. These arc some of the main amendments introduced
by the Act of 1920. Sir, this is, in short, the history and the provisions of
the Workmen’s Breach of Contract Act. This kind of legisiation, namely,
criminal liability for a civil breach of contract is, in my opinion, an inheritance
from England. In England, from the time of Queen Elizabeth, there have
been legislation putting all sorts of liabilitics upon the poorer classes. And,
unfortunately, when the English Government and European merchants came
here, they brought that inheritance into India. I believe, this kind of legisla-
tion is alien to the Indian sentiment, but unfortunately such a legislation haa
come. But, 8ir, in England, the conscience of the people was roused very
soon and all the legislation attaching oriminal liability to civil eontracts in the
case of the working classes has now been repealed. Some portion of this
legislation wase rupesled in the year 1867 and the rest in the year 1875.
But, unfortunately, the Indian Act egntinues in force. Sir, the main object for
which this Act was introduced is said to be to enable employers to recover the
money advanced, but, in my opinion, this was not the mamn object and 1 can
make it quite clear to the Assembly, that I am correct. Sir, when the original
Act was discussed in the Council in the year 1859, there was a Member from
Bombay, Mr. Legeyt, and he told Government, that it was of no use to
pass legislation only in the cases where advances were made. He asked
Government to pess legislation to make breaches of contract criminal even
in cases where no advances were made. 1 will also mako it quite clear to the
Assembly, that if the object of the legislators at that time had been to
recover the money, the question of paying the money or specifically performing
the contract would have been left to the employee and not to the employer.
The fact that discretion is given to the employer to enforce either provision
shows that the employee is answerable not only for the payment of money
but also for the specific performance of the contract, ' ,
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Sir, the object with whioh these advances have been given are these. I will
read some quotations in order to show why these advances have been given,
The first quotation is from Mr. Kincaid who is a Bombay Civilian of long
standing, He says :

‘The cascs that have come before me were always cases where the employer had given
sn advance with the object of reducing him to » state of slavery.’
* There is another quotation from Mr. Allen, a Calcutta gentleman, whioch
shows clearly why the advances were made :
“The advance is more in the natare of a bofius than an advance is ordinarily understood.’

He explains that this advance is & kind of higher payment to those workers
who choore to come under the Workmen’s Brea.cgh of Contract Act voluht‘.i.tny.
Those workmen who do not see that the Act puts them in a state of slavery
come under this Act by accepting this bonus or advance.

Then, Sir, 1 would request the Members to remember that this advance is
iven sometimes to & father who promises that his child and his wife will work
g}r the master and if the father does not return the advance, the child and the
wife must go to prison or render service. This is the kind of law we
have to deal with to-day. Trom this, it is quite clear, that the main
object of this legislation was not that the advance given should be repaid, but
the main object was that, the employers should have a hold upon the workmen,
that the workers should not be able to leave their masters. That wee the
main object of this legislation. I give a quotation. This is from the Secretary
of the United Provinces Chamber of Commerce :

* The real advaniage of the Act lies not so miuch in its being enforced as in the ‘moral
effect ' which its existenco on the statute book has on the coolies.’

Sir, I do not know whether this moral effect is the same as tlic moral
effoct of General Dyer at Amritear or of Commissioner De at Chandpur, 1
hope it is different. :

Sir, it was also said, that this Bill was also necessary in order that the
tedious process of civil law may be avoided. If the tedious process of civil law
is to be avo.ded in the interests of the rich employers, isit not also n
for the r workmen who eometimes have to file civil suits for their pay
against their masters, and if it is necossary for both, why is it that only the
workmen are made liable for this legislation ? It is therefore quite clesr thut
the main object with which this legislation twas introduced was that the em-
Eloycr should have a hold upon his workmen and that the servants should not

o allowed to change their masters,

My main objection to this Bill is, that it makes a civil offence, a oriminal
offence and this is done only in the case of the working classes. It is a piece
of olass legislation which is as objectionable as racial legislation, Now, in the
case of the richer people, people hke you and me, ei’glwe break our ‘contract
of service, we shall not be sent to jail. But the ordinary workman is consider-
ed to belong to a different class of people and, thercfore, 1f he breaks the con-
tract of service, he must be sent to jail. :

This distinction is not justified by any reasons, Then, Sir, I object tothis
Bill because of another reason, This Bill shows, that & man can be sent to
jail for the non-payment of debt. A man like you and me will not he sent to
jail even if a debt amounting to lakhs and crores of rupees’'is not paid, but a
poor man, if he doos not pay a rupee, will be sent to jail under this Act. Of
course the Honourable the l?l’ome Member may say, that that is not trueand that
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a man is sent to jail only in the case of fraud. T shall deal with this point lator
on. But it is quite clear, that in the case of the working classes the non-
payment of debt is punished with imprisonment. Sir, there is another thing.
This kind of legislation is a kind of indentured labour system which everyone
-of us abhors from the bottom of our heart. Toget rid of it, wo have tried
our very best. What is the basic principle of indentured labour ? It is this, that

where a man breaks his contract of servioe, he is to be punished criminally and

not civilly, That is the principle of indentured labour, and this principle has

been allowed to remain on the Statute Book of India for such a long time.

"' We have been doing our very very best to bave it removed in the case of Indians
in other countries, but we have allowed it in our own country. Sir, in my

opinion, this is not only indentured labour, but it is nothing short of slavery.

I am using a strong word, I know. But I shall give a few quotations which

will show, that this is not only my view, but this is the view of some officers

‘of Government also. This is from Mr. Hallifax, the Commissioner of

Rawalpindi :
*This Workmen’s Breach of Contract Act is really a form of slavery and should be
discouraged.’

Mr Harrison, the Legal Remembrancer, Punjab, says :

“T am strongly of opinion that the Bill should be repealed altogether. The Indian
of the artisan class is only too ready to sell his son into what practically amounts to slavery.’

Thus, my main objections are that this legislation is & class legislation,
diecriminating between class and clase ; it is an indentured system ; it is
‘slavery. Therefore, I hope that the Members of this Assembly will support
me. Sir, I should like to say a few words as to what is said in justification
‘of this Act. The first thing said is, that the workman is a poor man, and if he
is unable to pay his debte, and if he does not pay his debts, he must be punished
somehow ; we cannot claim damages from him. This is the main argument
upon which this Workmen’s Breach of Contract Act is based. But I should
like Members of this Assembly to remember this. If debts are not paid by
some members of the working class, are there no men of the other classes who
do not pay their debts ? Should that Act apply to the working classes, and
the ordinary civil law to others ? I have seen instances of hundreds of men
being ruined by the richer classes not fulfilling their contracts, but nobod
punishes them with imprisonment. - As regards this, Sir, T would like to rea,ﬁ
a small quotation from Mr. Fawcett when this subject was under discuseion in
Parlisment : :

¢ It seemed to him = fallacy to urge that a heavier scale of penalties should attach to
e e ey R L

was H 0 BV
tT: i;}:nutﬁmt:;‘zho& the g:?ben. Men :vol?o were brought from di-ta{lt parts oful:.g:

country, say from the North to the South, on a promise of twelve months’ regular - work and
at the end of three months were discarded, owing to fluctnations in the trade, suffered hard-

ships as great as any capable of being entailed upon the masters.’

Then, Sir, there is another justification. A breach of a promise involves
s fraud. T should like to say, Sir, whether frauds are committed only by the
poorer people,—and the richer classes, the employers, and people like you and
me, also sometimes commit fraud, hut we are punished for fraud under
a different Section, and that Section is Section 415 of the Penal Code and not
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under this Act, as was pointed out by the Honourable Mr. Sarma in his
speech in the Council when he was a non-official Member. I hope he will
nowW  suj me. Sir, I cannot understand why an ordinary man like you
and me should come under Section 415, and workmen not come under t.
Is it that this Section is reserved for some people, the Brahmins of the econo-
mio world ?  'Why should not this Section apply to the poorer classes for
offenves of fraud involved in the breach of contract of service ?

I feel that the repeal of this Act is an absolute necessity, if we are to
show to the world that we do not want class distinctions in the law. It may
be eaid, that if we repeal this legislation, the employers will suffer loss and
that our industries will suffer. Supposing this is true, which I don’t believe
to be true, I ask the Members of this Assembly whether they will not prefer
a little loss for their industry and a little less prosperity, to the loss of
freedom for the working c ? Would they like the working classes to
remain in a condition of slavery in order to prevent the loss which the richer
people of this country would otherwise suffer 7 Let them make thejr choice.
Sir, when I ask for the repeal of the Act, I am not alone. There are several
officers of Government who have been asking for the repeal. I have quoted
the opiniops of some of them, and I will also venture to quote a few more,
This is from the Honourable Mr. Piggott, of the United Provinces :

‘I am not sure that the omﬁdoym of labour will not find the Act thus emasculated
of so little practical value that they will rarely if ever invoke its provisions. The real
qhuution to my mind is whether it is worthwhile to continue toimpose upon Magistrates
the duty of interfering in matters which under modern conditions might well .be left to
the adjudication of ordinary civil courts.’

The Bombay Burma Trading Company say :

¢ As it is supposed to be amended it will be absolutely useless to anybody and no
purpose will be served by its retention, * . d i good

Then Mr. King, Punjab, says :

¢ It is better to repeal the Act instcad of amending it.' '

Sir Benjamin Robertson practically says the same thing. I have already
quoted Mr. Kincaid of Bombay. Sir, there are some employers who are very
erous and want to repeal this Act. The Indian Merchants Chamber and
ureau say this: _ _
* They feel it is high time that the Government of India considered the advisability of
repealing the Act altogether. |
Mr. Justice Sadasiva Aiyar of Madras says, that it is wholly unsuited to
modern conditions and ought to be repealed altogether.

~ Sir, I bave said enough about the necessity of repealing this Workmen’s
Breach of Contract Aot. In my Resolution, I also ask the Government to
repeal Sections 400 and 492 of the Indian Penal Code, Section 490 is this:

* Whoever, being bound by o lawful contract fo render his personal service in con-
veying or conducling nuy porson, or auy properly from the place, or to act as servant to any
PC'.I'IUI.'I during a voyage, or journey, or to guard any person or property during a m{n or
journey, voluntarily omits #0 to do, excopt in the ecase of illness or illtroatmont, s be
punishod with imprisonment of either description for a term which may extend to one
month, or with fine which may extond to one hundred rupecs, or with both.

8ir, this is another instance of punishing a poor man with imprisonment
for a breach of contract. Sir, this Section was mf..roduoed into the Penal Code
on the ground that in those old days roads in India were not good, there were
no conveniences for travelling. That is what the Law Commisgioners say,
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Now, that was many years ago, about 60 or 70 ycars ago, But’the times
have changed since then, We have got very good roads now, we have got
railways, we have got steamers; and, therefore, there is no reason why
shimldy it continue now, 1 adnit, Sir, there are some cases in which, if & man
breaks his contract of service without notice, he may be punished criminally,
npmaly, where a man by his breach of contract of service causes danger to
buman life, I admit that is the only occasion when a man could be punished
eriminally for breach of contruct of service. If Government wants to legisla
for that. purpose, I shall have no objection, I shall vote for it ; but I cannot
allow this Section to remain in the Penal Cods,

Sir, Section 402 is this:

“Whoever, baiug bound by lawful contract in writing to work for another n s a0
artiicer, workman or labourer, for a peviod not more than three years, at any place within
British India to which by virtue of the contract he has been or is to be conveyed at the
yxpense of such other, volantarily deserts the serviee of that other during the ocontinmance
of his_contraet, or without reasonablo cause refuses to porform the service which he has
contracted to perform, such service being reasonable and proper fcrvice, shall bo punished
with imprisonment of either description for a term not exceeding one month, 8r with fine
not exceeding double the amount of such expense, or with both; unless the employer has
him, or neglected to perform the contract on his part.’

This Section is nothing but a ref]mtition of the Workmen’s Breach of
Contract - Act, and this Section provides for nothing but an indenture labour
system. Where is the difference if a man from India goes to South Africa
with the money of his employer and deserts his service and s punished with
inprisonment, and if a man receives his railway fare or steamer fare in India,

to another province, leaves his scrvice and is punished with imprisonment,
fozi.l to understand the difference between the two cases. If we are angry
with the South African Government for allowing this indenture system, and
if we forced our Government to abolish the indenture system,1 do not know
why we with open eyes allow this system to remain in existence in our country ?
It 18 like preaching a homily to others and dving the same thing ourselves. I
hope Members of this Assembly will rise above sclfish feelings, in the name of
the country and in the name of humanity.,

Sir, there is only one other point about which I want to speak for a minute
or iwo and then close. When Pandit Madan Mohan Malaviya moved his Reso-
lution, Government asked him to introduce legislation for the repeal of the Act,
Government may say the same thing to me to-day, but I must frankly tell
Government, that I shall not undertake the responsibility of introducing that
legislation. Who introduced the first legislation of 1850 ? Government, and
not a private Member. And, if Government introduced that legislation, it. is
the clear duty of Government to repeal it whet it is found unsuited to the

t times. Government may also say, that they Have not consulted the

_Governments., But Government of India had very recently consulted
the Local Governments, in the year 1920, and they need npt consult the Local
Governments again, Moreover, Government have consulted the Local Giovern-
ments on the indenture system and Government is introducing a Bill in this
very Session to make provision for the N.'E:&] of the law which provided for
the indenture system, and, in the case of that legislation, they introduced the
Bijll, and afterwards they consulted the Local Governments. 1 ask Govern-
ment to do the some now, Let them introduce the legislation, and if they
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want to consult the Local Governments again, let them do so. Sir, I there-
fore feel,,that 1 am justified in asking Government to introduce this legisla~
tion, and I hope Government will respond to my appeéal. I also appeal to
those Members of this Assembly who are employers of labour. Let them
not be shortsighted. Their industry will prosper even with free labour, and
prosper, 1 think, much better. I appeal to the Members of this Assembly
also, that they are here representatives of the masses of this country who
are voiceless. Let them show by their vote to-day that they care for the
masses and they Jook after the interests of the masses evén if the masses are not
represented in this Assembly.

With these words, Sir, I commend my Resolution for the support of this
Assembly.

Mr. B. 8. Eamat : Mr. President, I have listened to the h of my
Honourable friend, Mr. Joshi, with a great deal of attention ang sympathy.
1 bave often admired the indefatigable industry which he always shows in
studying his questions, and 1 also claim that in verﬁ many of his activities 1
have often joined him with the same amount of sympathy and the same outlook.
But, Sir, if on the present occasion I differ from him, so far, at any rate, as
the first part of his Resolution is concerned, namely, the repeal of the Work-
men’s Breach of Contract Act, I would regard that as my migfortune. I would
venture to place before this Assembly a few observations as the result of my
expericnce, of something like 20 years as a humble employer of labour in
certain branches.

" Mr. Joshi has characterised this Act, XIIT of 1859, as'a most iniquitous
piece of legislation on the part of the Government of India, and giving the
history of this piece of legislation he told us, that the Government of India were
Jed, or rather misled, into passing this Act at the instance of the Calcutta Trades
Union in 1859. He has also characterised this piece of legislation as a class
legislation, which he says is practically nothing but salvery—an Indian edition
of the South African Indenture system. I regard these words as an overdrawn
picture, which is practically nothing but a travesty of the actual state of
affairs. It might bave been very different if Mr. Joshi, instead of studymg
the problem on r and from books, had scen very many officials and other

le in the gau)lic Works Department either in Calcutta or in other parts
of India, and actually studied the problem on the spot, and had péne into the
practical difficulties of those who have to organise Iabour and handle labour,

1 believe the second fallacy into which my friend, Mr. Jeehi, has fallen is
this. He has visualised from his office room only one set of circumstances,
only one set of labourers, in Assam or any other part of India and generalised
from this. I would ask him to stud({; the problem from the point of view of
different industries and different kinds of labour which are necessary for carry-
ing out large works of public utility. He referred, Sir, to the employers’
profits. I am afraid I must say that he bas been obsessed, as a student
of labour questions, with only one idea, and that is, that every employer
employs labourers with a view to exploiting them, with a view to profits and
nothing else. As one who has taken part in the life of labourers, in their
oducation and their social welfare, I can claim that I have done something
for their amelioration ; but, Sir, I think it my duty to place the other side of
the picture before this House. Before coming, to auy oconelusion, let mo ask
the giousetotakuatypioa.l caso and then Judge of all the charges which
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Mr. Joshi has thought fit to level at the omployers of labour and
glso judge the picture he has drawn of the labourers.  Just “take the
case, for instance, of the building of this Chamber for the Indian
Legislature, Tt is obvious that labourers had to be brought up here perhaps
from different points of tho compass, The contractors must have employed,
for instance, plasterers from Delhi, brick-layers from Agra, perhaps black-
smiths from other parts of the country, and painters, decorators, carpenters and
other classes of workers from elsewhere. - The contractors had to complete
the work by a certain date. 1t was to the intercst of the public—it was not
merely a question of profits—but it was a matter of public utility that the
whole of this large job should be finished in time. Now, before the builder
can bring up all these different kinds of labourers from different parts of the
country to Simla, if Mr. Joshi goes and actually makes inquiries from contrac-
tors and builders, he will find, it is absolutely hopeless and impossible for any
one to bring up & single workman up to Simla unless he makes cash advances
to bim. Those advances, let me assure him, are not made as a bonus in order
that they may come here at cheaper rates, but those advances are made, and
are demanded almost at the point of the bayonet by workmen, simply because
the men want money in advance for their families whichare left behind, It
is common knowledge, and I think my Honourable friend. Sir Sydne, Crook-
shark, will corroborate me, that it is absolutely impossible for some of these
contractors and employers of labour to bring up men to a distant place
unless an advance in money is made, not because they want to induce the
labourers to accept their terms but because, as 1 say, provision has to be made
for their. families for a time. ‘

Now, having come up here, having received advances in cash, as well as
having their other expenses paid, supposing all these men, plasterers, smiths,
bricklayers, carpenters, etc., on some pretext, on some excuso or other, try to
give the slip next morning, what remedy is there that the building for which
they were brought up will be carried out at a particular date by the partioylar
contractor ? ._‘ﬁy friend, Mr. Joshi, suggests, that the only remedy ought to be
» oivil suit, and that there should be no class legislation for non-payment of
labourer’s debtas. ,

. But probably he does not know that most of thesc labourers come wup
here, not on any indenture, as he. calls it, but under a simple agreement. They
have nothing but their pots and pans with them. If you have to institute
civil suite against 500 of these men, who want to run away after getting hard
cash, I am afraid, you will have to file one civil suit for, say, Re. 10 at Agra,
a second for Rs. b st Delhi, a third at Caleutts, and so forth. And, in the
meanwhile, the contractor has to leave this building unfinished which he has
to complete by a certain date, and to run after 500 people, scattered in
different parts of the country, in order to get the remedy of u civil snit, which
again may take 12 months or more to get a decree and even then he will per-
haps get no eatisfaction, because the men who have run away have probably
nothing but their pots and pans. Well, Bir, that is the real practical difficulty
of the question. }?is not a question of making profits, but a question of
carrying out public works, milway works, railway embankments, canals
by bcertain dates. 1f, therefore, this question is viewed from - this point of
viow, 1 believe, it is inevitable we should have some sort of hold on
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the labouters, who have no tangible property to lose, and who must be made
amenable to some speedy law other than the ordinary Civil Law, I don’t
think the Government of India either when passing this legislation
or in the year 1020, when after reconsidering the question they re-affirmed
the principle of this legislation, overlooked the rights of the labourer. No,
Sir.li go?urther. Mr. Joshi led the House to Eelieve. that this piece of
Jegislation is absolutely inhuman and iniguitous. Now those who have
carefully gone over the various Sections of this Act will realise that the
Government of India in passing this Act have put in sufficient safegunards of a
very real character in order to protcct the labourers. They are not “entirely
left to the mercy of the employer, The employer has to file a complaint
before a Magistrate. The Magistrate after going into the facts of the case,
if he finds that there is a wilful and a negligent non-performance of the
contract after actually receiving an advance of money from the employer on
the part of the labourer, — if he is convinced about the fraudulent breach of
contract he can give two options to the workman, He does not send him to
jail forthwith in the first instance, but in exercise of the discretion and power
under Section 2 (1), he directs the workman first to do the work for which he
was paid, whatever it may be. Iftle workman fails to do that, there is a
further Section which en:powers the Magistrate to give a further protection to
the labourer, namely, security for tlie money which he has already saved.
I do no think that any man who has paid an advance of money should be a
loser simply because he wants theoretically every labourer exempted from all
criminal liability. In ancient times, we were told that a Brahmin, even when
he committed a murder, was no murderer, In a similar way, Mr. Joshi is
asking us to pass legislation which will exempt a labourer fromn punishment
even when he commits a fraud. (Mr. Joshi was understood to protest.) At
any rate, that was the tenor of his remarks. I therefore think that the
principle which Mr. Joshi has at heart is not right. Those who have to
organise lahour must have a remedy, a remedy which is at once handy and
liumane, and one which is surronnded with all necessary safeguards. Now
tlis Act Aas all these safeguards, Further, there is a Section, Section
2-A, which empowers the Magistrate to find out if the' employer has
brought a vexatious or frivolous suit against the labourer, and if he
finds that the whole claim is fraudulent on the part of the employer, then
the Magistrate can fine the employer to the extent of Res. 50. That suffi-
ciently safeguards the interests of the labourer. T do not think therefore that
Mr. Joshi 18 justified in characterising the whole of this Act of 1859, as
outrageous, preposterous and leading to a species of slavery similar to the
indenture system. ’

Under this Act, these workmen who are engaged are not certainly treated
in the same manncr as we have been told they are treated in South Africa.
There is absolutely no question of coercing or torturing them ; there is no
quostion of compelling them to do an woﬁ( of a particular kind in the same
sense as indentured labourers are treated in South Africa and elsewhere, They
are absolutely free to go anywhere they like; it is only if they attempt,
fraudulently to evade performance of a contract for which they have received
money and if they cannot give seourity, if they try, in other words, to cheat
their employer, then only they are brought under the scope of this Act. Con-
sidering all these points, Sir, I do think that a r?)ea] of this Act is not
desirable and that the Asscmbly should not acoept Mr, Joshi’s proposition,
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The Hounourable 8ir William Vine:nt : Sir, it is getting late, and
I think it will snit the convenience of this Assembly if I intervene at this stay
of the debate as such a course will rave time; but, I{efom Taddress the Assembly
on the snbject of the Resolution, may I offer a word of explanation as to the
reasons why Government put these Resolutions down on an official day. I do
not think many Members will complain of this practice, because the Resolutions
down for to-day both relate to matters of great importance in which I think we
are all interested. 1f Honourable Members think, that the present practice is
not a reasonable one, then the rules may have to be altered. But, I believe,
it is convenient for Government and for Members of the Assembly, in that it
enables matters of great public importance to be brought forward before this
Assembly at an early date, which otherwise might not be discussed at all,
Further, if when non-official business is entered for discussion on official dates,
Honourable Members arc to have the option of balloting as to what Resolutions
are to be bronght forward, a possible result might be that Government would
not give any official dates at all for non-official Resolution. .

- I will now try to explain as shortly as I can the attitude of Government
towards the Resolution before the Assembly. The Honourable Member is
quite right when he says, that for years this Act was not revised, although we
had frequent reports on its working. But, in 1918 or 1919, we invited opinions
generr:\? as to the necessity of amending or repealing it. I myself was

Eeen on the question because I had come up against some cases of
misuse of the Act. On an examination of the opinions, we found that they
were very divided on the guestion of repeal, but the majority of opinions,
I can safcly say, including those of Local Governments, were opposed to tlis
course. Tfne arguments nscd by those who favoured repeal were largely
thoso advanced to<lay ; it was said that the Act was an insult to the
dignity of labour, incompatible with modern idcas, that it gave the employers
an undue advantage and would not be tolerated in Europe and so forth.
Now these arc all arguments of principle and theory of an irreproachable
charact:r. But there were, on the other hand, many who alleg.d, for reasons
very similar to those given by Mr. Kamat, that t{e Act was necescary in
the interests of the public, that it was essential for the carrying out of
large engineering and industrial concorns, that it was not an Act penalising
labour at all, but was merely intended to prevent rather than penalise and
then only to prevent fraudulent breaches of contract. Another argument
brought forward was that & measure of this kind was necessary particularly on
large engineering works to prevent enticement of labourers by one employer from
another and I believe, that on many large works this difficulty does arise ; again,
it was argued, as was suggested by Mr. Kamat, that a system of advances was in
the present-condition of things inevitable in this country, whatever be ite merits
or demerits, and that it was impossible to have a system of advances or to secure
their recovery without some summary procedure such as is provided by the Act.
In other words, to give a right of recovery by civil process of inoney advances from
labourers of a certain class, was a remedy of no value at all, because the men
have nothing from which the dues could be realised. I noticed the Ilonourable

*Mover suggested in one or two places, and I want to get rid of this point very
early in the debate, that o racial question was involved in this discussion ; I do
not know whether this was done merely to create prejudice or not, but I can assure
Members of this Ammbly, that the question is in no sense a racial one. It is
simply and solely » question between employer and employed ; it affects Jndiag
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and Furopean employers equally ; nor is there any clear cut division between
official and non-official opinion. If the opinions are examined, it will be
found that* while many officials are in favour of repeal, many are against
it and the same remark applies to non-officials. The Honourable Member has
cited opinions to support his case; I do not want to ocite many, but I will
cite a few out of many on the other side. He has chosen to cite European
opinion, I will cite Indian. Here is an opinion from a gentleman,
Mr, Chandra Dhan Barua from Assam : he says :

‘T cannot support the Bill (i.e, the Bill which only amended the old Aet); it will
greatly slacken the tie of the gm(r.lge to the employer. The labourer is already better off
under the cxisting Act and it is difficult to undemstand how it can be abused ;'
he , therefore, oven the amendment of the original Act. Then, again,
I find that the Dev Samaj of Lahore, who, I am told, are a very religious
body and presumably strict in advocating whatisin principle right, support the
view that the Act is necessary. Then, here is another gentleman who really
knows a great deal abont the matter, Rei Bahadur Ganga Ram, a' retired
Exeoutive Bungineer in the Punjab. He says, that the Act serves a most useful

rpose inasmuch as it acts as a deterrent and Las a wholesome effect and
E:es not generally lead to many prosecutions, that the workmen generally
kept to their contracts and there was smooth feeling. T'hese opinions are only
a few out of many : Indeed, I think, that the Honourable Member must have
had some difficulty in selecting opinions in his favour, as most of the opinions
on record go exactly the other way.

Be that as it may, on receipt of these: opinions, Government decided that
it was not advisable or right at that moment to repeal the Act, and they
amended it in material particulars, every amendment being made in the
interests of labour and in order to prevent any kind of misuse or abuse of the
Act. The application of the Act was restricted, discretion was given to the
Magistrate to refuse to issue process in any case in which he thought this
necessary ; discretion was given to him to refuse to enforce any contract which
he thought was unfair;; he was authorised to award compensation in cases of
vexatious or frivolous complaints, he was given discretion (the matter is not
left to the emplover as was suggested by the Mover) to decide whether the
advance should be refunded or whether the contract should be fulfilled and he
was also given power to order repayment of advances by instalments ; in fact,
in every possible way that we could think of, the interest of the labourer was
rafégnarded and so far as we know, the Act is now worked very fairly at

resent. We have had no complaints of its being unfair in its application,
and I noticed the Honourable Member. while he talked about slavery and the
demoralising effects of the Act, did not cite to this Assembly a single case in
which the Act, since its 'amendment, has been improperly used. This is a
practical point of great importance.

In these circumstances, the Government are in rome diff culty. Tt is realised,
that there is a_great deal of sympathy with the principle of complete repeal.
Such an idea is in accordance with modern feeling. It s in accordance with
the practico in European countrice. Indced, T may say, that T am ypersonall
aware that many Members of Government feel very strengly on this point.
On the other hand, we have the practical objcctions to repeal what I have

lained and the fact that the last time when publie opinion was consulted,
we found that the majority of authorities were oppoeed to the course, It ig
on]y fair, in thoso circumstances, that the Government, Lefore teking »ny such
action as the Honourable Member desires, chould, in the first place, consult
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those whose interests are likely to be prejudiced by the propossl. The
Honourable Mover is of course a great champion of the wor]nng man, Buf,
I think indeed his zeal:though very commendable has to some extent carried
him away in this debate. T know that he has apent a great part of his life in
straggling to ameliorate the conditions of labour, and in that  great work he
has the support and sympathv of Government, snd Tam sure, of the whole of
this Assembly. But. when he says that this Act results in romething akin to
slavery and talks of indentured Jabour, when he says that it penalises all breach
of contract, then he is really letting hix zeal run away with him. Members
have only to read the presmble of tho Act to see t.hnt it is not intended and
eannot be used to punish ordinary breaches .of contract in the conntry but only
to prevent fraudulent breach of contracts, and it cannot be said with any
reason that it results in slavery or anything like it.

There was another matter in the Honoursble Mover’s epeech to which
T think this Assembly will not assent. And that wss a remark ftom him ; it
was more 5 sugpestion than as a definite allegation that Governmaent was
already on the gide of the capitalist employer and that it had no sympathy with
Iabour. T want to disnel that idea at once ; I cannot really allow much &
statement to go unchallenged for one mome nt, and T hope too T shall
secure the support of this Aﬁqemblv What person who heard His Excellenoy’s
speech the other day on the welfare of labour can doubt for one moment that
the Government have given this matter their very careful consideration, that
they are taking every possible step to ameliorate the condition of labour general-
ly in this countrv? T mayv refer to various legislative proporals now under
congideration to illustrate this. For instance, the Factories Amendment Bill
and the Mines Amendment Bill; then, again, proposals for Trades Union
legislation and a measure for compensstum to workmen in cases of accident,
‘are under examination. Are not these facta some indication of the Government’s
rolicitude for labour ? Do the proposals indicate their sympathy for the richman
and that they have no regard at all for labour ? Further, let us consider
the activities of Local Governments. Tx it not well known that His Excellency
the Governor of Bombay and his Council are at this moment taking measures
to improve the housing of Jabonr? Teitnot also well known that they bave
already expended a great'amount of time, thought and money on that project ?
T it not a fact that all the Local Governmente at thiz moment are engaged in
doing what is possible to promote the formation of Conciliation Boards?
Having regard to all these facts, T put it to this Assembly, that it seems to
me a little unjust to accuse Government of indifference to  the welfare, of
Iabour. ‘The danger really is of our going a little too faet, in some
directions, for mstanee in the matter of this Act For what is apphcable in
one part of India is also not at all suitable in another , and different
parts of India may require different legislation. Further, while we are
making all these efforts to improve the condition of labour, there are
meny who think that unless we simultaneously make .suocesiful efforts
to increace the capecity of the workers and create a higher standard of
comfort which will lead to a degire to carn better wages by better work, ve
may very materially prejudice the whole industrial ptog'ness of this coun
T should like the Assembly to examine this aspect of th n ogor e momei:t
and from that aspect*to consider what the *t:ml ) .
this Aot would be. Again, Honourable Membm are a!'e, ! s
now a transferred subject in charge of Ministers, md seem

-
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that they are entitled to be consulted before the Government take any action
on the lines now proposed. 1 have a]read] said that many officials are opposed
{o the Act, but, at the same time, an official Government must in a case of this
kind tend to be somewhat conservative. A responsible Minister may be more
liberal and progressive in his ideas, and inany caso a responsible Government is
entitled to be consulted before the Government of India gives such an under-
taking as the Honourable Member wants. The position then really comes to
this. Thete are arguments—Ilargely arguments based on principle and theory for
the repeal of this Act. On the other hand, there are practical objections to such
a course which cannot be overlooked and there are points which those affected ought
tobe given an opportunity of weighing before tﬂz Governwent give any under-
taking in this Assembly to repeal this law. Further, inany event, employers of
Jabour ought to be given a reasonable opportunity to adjust themselves to new
conditions, The attitude of Government and their conclusions are, therefore,
these, that if the Resolution commends itself to the majority of this Assembly,
or if the Honourable Me.nber will accept what Isay, the Government are pre-
pared to adopt the view that tho repeal of this law is desirable on general grounds
of principle and if after consulting Local Governments and public opinion, it is
found that there is a fnirlir general conscusus of opinion in the country in
favour of repeal, they will introduce a Bill {o give effect to the principle in
this Assembly. We will inquire how the law has worked, whether it is
unfair, whether its retention 1 necessary, whether its repeal will materially
affect the industrial progress of this country, and if the replics to these ques-
tions are reasonably favourable to repeal,—I shall be glad to place them before
.smy Member of the House who likes to see them, then the Guvernment will,
within a reasonable time—say within eighteen monthe,—undertake legislation
for the repeal of this law. Further than this, the Government cannot go to
meet the Honourable Member.,

Rai Rahadur Debi Charan Barua ¢ 1 b((\f; to oppose the adoption of this
Resolution on the following among other grounds :

Firstly: The Workmen’s Breach of Contract Act No. X11I of 1859 has
been rather giving more bencfit to the labourer than to tho employer. The
chief ingredient of a contract is that the employer should give and the employee
receive a certain amount in advance in consideration of the latter’s having entered
into the contract to perform a certain work. Without such an advanoe paid in
cash the contract will be null and void. Not only in ordinary times but at this
juncture of cconomic difficulties the availability of amounts by labourers in need
counts for a good deal. And this advance, in the eye of civil law, is nothing but
& loan ; and the labourer gets it without any interest. If the labourer should go
to a money lender of his locality, the money lender would naturally refuse it, as
the labourer lacks ctedit. Even if the labourer should succeed in securing the
loan from the daniz or moncy lender by pledging some utensils, cattle or
ornaments, interests at the ratc of anna one to two per rupee per month is
invariably charged, with the result that the things pledged are rarely redesmed.
On the other hand, in the case of advances received in a contract under Act
XIII of 18569 the labourer is never required to concern himself with any
thought of paying interest, but the principal, véz., the advance itself, is
sutomatically repaid if the labourer is an honest person and performs the contract
a8 stipulated originally. Then, even if tho labourer should prove to be
dishonesb—and dihonesty is a thing which I hope the Honourable
Members will not support—and the labourer fails to or does not deliberately
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porform the contract he is not punished at once. The remedy open to the
employer is to lodge a complaint before a Magistrate of Police specially
empowered in this behalf, and the points necessary to be edtablish-.:r before
him are, (1) that tho contract was voluntarily entered into, (2) that the
laboprer received an advanc: in cash (it may ba noted here that old debts
would not do), and (3) that the labourer failed to perform the contract
without reasonable cause. Then if all these points are proved to the
hilt, what does the Magistrate do? Does ho send the labourer to jail
to perform still harder labour? No. The labourer' is ordered by the
Magistrate to fulfil the term ortask of his contract, and according to the Act
his liability in the Criminal Court ends there exoept for the fact that even
then if the labourer fails to fulfil the contract, he is liable to imprisonment
extending up to three months, not for the breach of contract but for dis-
obedience to the order of the Court, or, in other words, contempt of Court.

Now, Sir, this is the long and short of the whole thing. And these fauts
1 have stated from my experience of tea gardsns in Assam, where coolies—
whether imported or local, but mainly inported from so ne other provinces of
India—would always press thoir employers for renewal of their contracts after
expiry of their old contracts, chiefly in consideration of the advances which
(mgina.rily vary from Rs. 8§ to Rs. 86. Then, if the employer, for some reason
“or other, refuses to put them under contracts (and there are many a refusal to
be seen), the course such labourers would take is to go to another tea
where the emplover or the manager would put them under contracts by

paying advances,

It may be asked with what object these cvolies take the advances. The
objects arc manifold. Repayment of old debts with a view to redeem movables
pledged, buying cattle for agricultural purposes, buying ornaments (which
serves saving or hoarding of money for difficalt times, for these labourers do not

- know banking), performing marriage ceremonies are the principal objects that

may be mentioned.

I may here bz permitted to state that fraud is very often practised by
labourers in Assam tea gardens, for many of them run away from the garden
after they have received the advances. These coolics, having had almost no
properties cxcept which they carry about them, the employers have no protec-
tion beyond the indirect punishmont that may be awarded as stated above.
‘If the Act is repealod, no employer will give advances, and the labourers
themselves will bo at a disadvantage.

Now, Sir, my humble submission in the aforesaid circumstances is, that
the House, before coming to any decision on the Resolution put in by the
Honourable Mover, may be pleased to ascertain by an inquiry or commission if
‘the statement made by mc above are correct or not, or whether the labourers
themselves would like to have the Act repealed. :

Secondly : As regards Sections 190 and 492 of  the Indian Penal Code,
there can be no justification to repeal them either. Naturally, the employers
who spend so much money, in hundreds per head in the case of Assam garden

 coolies, should have some protection whenever the imported labour desert their

services without just or reasonable cause.
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Bir, &t any rate, the Honourable the Mover has made out no case affecting
the whole of India. No case of hardship on the score of this Act affecting the
labourors of the tea gardens of Assam and Bengal can be shown authoritatively;
awl my submission is, that the Resolution is quite unwarranted as far as the
toa gardens of Assam and Bengal are concerned. If some other parts of India
are really afocted by the Act and the provisions -of Sections 490 and 492, let
the tflocn :lxtcnt of the provisions of these laws be modified, leaving these tea
gardens .

'Mp. Muhammad Yamin Khan: Sir, I move that the question be
now put.-

" Mr. N. M. Joshi : Sir, in view of the statement made by the Honourable
the Home Member as regards the intentions of Government to the effect
that they accept the principle of the repeal in the case of the Workmen’s Breach
of Contract Act, which may be done within 18 months, if possible within a
shorter period, I do not wish to press my Resolution. As regards the second
part of my Resolution, if Government are prepared to a the
principle of the repeal, and take public opinion and introduce legislation within
18 months, 1 do not mind with(lrn.wing my Resolution.

Mr. E. L. Prioe: Sir, I rise to a point of order. Do I understand that
Mr. Joshi is striking a bargain with Sir William Vincent, and can we have
no kay in the matter ¥

The Honour ble the Presicent : The Honourable Member (Mr. Joshi)
quite properly rose to answer the appeal of the Home Member. 1f 1 under-
gtood i n aright he desires Jeave to withdraw : and, in the circumstances, I do
not think that the Honourable Member from Karachi is entitled to complain.

The Honourable 8ir William Vincent : Sir, I have already explained
what the viows of the Government are on this matter. I must make it clear,
however, that we have not given a definite undertaking to repeal these Acts
within 18 months unless there is a general consensus of opinion that this is
the proper course and 1 should have thought that Mr. I'rice could have
had no objection to this proposal which involves consulting all those interested
and which I put before the Assembly for the convenience of Menbers, The
‘Honourable Mover lus referred to Seotions 490 and 492 of the Indian Penal
Code. I am afraid, 1 omitted by an oversight to deal with them. I am not
prepared to give any such undertaking regarding these two Sections which
stand on a very different footing from Act XIII, but Government are prepared
to invite public opinion on these enactments in order to ascertain whether
their repeal is necessary or advisable. I am personally glad that Mr. Joshi
proposes to withdraw his Resolution because it is getting very late and T think
that this course will avoid a great waste of time,

The Honourable the President : Does the Honourable Member ask
leave to withdraw ?

Mr. N. M. Joshi: Yes, Sir, I ask leave to withdraw (Cries of ¢ No,
No ’) unconditionally.

The Honourable the President : Order, order. The question is, that
leave be given to the Homourable Member to withdraw his Resolution.

The Resolution was, by leave of the Aseembly, withdrawn,

-
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POSTPONEMENT OF THE DISCUSSION ON Mz. SAMARTH'S
% o RESOLUTION.

= ,The Honourable Sir William Vinoent : There is another diffichlt
Resolution* before thé Chamber, Sir. I do nhot know if it will be convenient to
ou fo postpone the discussion on it until some other occasion, instead of
seginniny it to-day. ¥ have sscertained from the Mover that he is quite
willing that the debate should be adjourned if I can guarantec him another
Government, date. - In spite of the protest | torday by Mr. Sqben Lal, I am
znxl;t; prepared to give this undertaking. And, 1 hope, that on the date to he
, the Assembly will be given an opportunity of debating this important
subject at greater length. B
The Honourabls the President : I understand that the proposal
made by the Honourable the Home Member meets with the satisfaction of the
Chamber and that on that account the Resolution No. 2 # ju the list of to-day’s
‘business will be postponed till a further occasion. .

PROCEDURE FOR TAKING DIVISIONS.

The Honeurable the President : I may say, in reference to the taking
of a division, that a circular has already been issued to Members, drawing
their attention to the fact that their names on the Divisin List are numbered
exactly as are their mames on the seating list, so that, if they will gake the
trouble to acquaint themselves with the numbers of their reats, they will see
whether they pass through the Division Lobby carly or late amongst those
voting. That will save time. 1 observed to-day the division took sixteen
minutes which I think is rather too long.

Mr. R.A. Spence : “'ithlreferrmce to that, Sir, might T ask that seating
canls be placed on our seats, so that the various numbers may be noted. Tt is
very difficult to pick them out.

The Honourable the President : 1 understand that on the opening
of the Session a card was placed on the desk in front of every Member’s seat
and in a corner of the card there was a number. If the mumber has ‘been
omitted by oversight, T ehall make arrangements to sce that the point raised by
the Honourable Member from Bombay iy met.

LEGISLATIVE BUSINESS,
Tho Honour .ble 8ir William Vinoent : May I say a word, Sir. For

the convenience of the Assembly and in order to avoid the criticiem of my
Honourable friend opposite, I want to’ make a statement of the logislative
business which is tkely to be introduced on the 15th of Septeinber,

The following Bills will probably be introduced, if they are ready by
that time :
(1) A Bill to provide for the levy of customs duty on lac exported from
British India ; .
(¢) A Bill to consolidate and amend the law relating to income-tax and
super-tax, _ . '
® Mz, Samarth’s Bosolution r the distiactions between Indisne and son-Indiaus and their mode of ttial,
-
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The following Bills will probably be taken into consideration :
(¢) The Bill further to amend the Negotiable Instruments Act, 1881 ;
(¢7) The Bill further to amend the Indian Post Office Act, 1898 ;
(¢1]) The Bill further to amend the Indian Marine Act, 1887 ; 8
(1e) T{:‘t;osBill further to amend the Indian Works of Defence Act,

The Reports of Select Committees on the Maintenance Orders Enforcement
Bill, and the Indian Penal Code (Amendment) Bill will be presented, if r eady,
and there may be a motion to introduce the Bill to repeal the Indian Press Act
if we can get it ready in‘time.

The Bill further to amend the Land Acquisition Act, 1894, which was
passed by the Council of State during the last Delhi Session and laid on the
table in the Assembly, will be taken into consideration.

Mr. Harchandrai Vishindas: Might I inquire, Sir, whether Mr.
Samarth’s Resolution will be given an opportunity very early ?

The Horourzble Sir William Vircent : As early as I can possibly
manage it.

The Honourable the President: With reference to the statement just
made by the Honourable the Home Member I may perhapsask him to speak to
those of his Colleagues who are not present and who are in charge of legis-
lation on the point raised by Mr. Rangachariar because there was a similar
appeal twd or three days ago.

This House now stands adjourned to the 15th September at 10-30 a.u.
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